
P• ~I '.1'.. "r.",,' p ..... ~. A rtV 11 ... 1_.,'-;..1 .~~l = i_jo,-, J .Ii'" 

1.' 
.\. I,· .• , •. .. •• ••••• , ....... .. 

• te. .... iII •••••••••••••• __ 

PARLIAMENTARY DEBATES 

(Part I-Questions and Answers) 

OFFICIAL REPORT 

VOLUMB I, 1962 

(8th Pebruary to 15th March, 1962) 

Fifth Session 

of 
~ 

PARLIAMENT OF INDIA 

1962 

Wednesday, 20th  February, 1952



CO~S 

V DhmNI--PraM 6,h PIImI4ry tD S,h March, 1952 

"Wednesday, 6th Pebruary, 19Sz-

Members Sworn " " 
Oral Answers to Questionl 
Written ADlwerl to Questions 

'F~, 8th February,19SZ-

Oral Anlwers to Questions 
Written Anlwers to QuestioDl 

:M~y;'l'lth February. !9IZ-

Oral Answers to QuesdODl • 
Written Answers to Questiooa 

·,...L't2th February, 195Z-

Oral Answers to QuestiODl 
Written Answers to Questions • 

~~, 13tA February, 1953-

Oral Answers to Questionl • 
Written ADlwers to Questiooa • 

,I'buI'ad\ly, 14th Februry, 195Z-

Oral Answers to Questions 
Written Answers to Questions 

-Priday. 15th February, 1952-

Oral Answers to Queltiona 
Written Anawers to Questions 

'Monday, 18th February, 1952-

Oral Answers to Questiooa 
Written Anawen to QueadoDl 

"Tuesday. 19th February. I95z-

Oral Answc:ra to Question. 
Written ADswen to QuatiODl 

'Wednesday, 30th February, JSlS3-

Oral ADlwen to Queadoaa 
Written ADswen to Queadoaa 

"Thunday. 2I1t February, !95Z-

Oral ADswen to Queidons 
Written Anawera to QuadoJle • 

.Friday, alad February, ISlS3-

Oral ADaWUI to ~ooa • 
WritteD ADIwcn to Quadpai 

MoDdaJ. 25th PebnIary. I~-
Oral AD8wc:ra to QueatloDI • 
Written Aaawen to Quca" 

" 

147-158 
158-160 

161-186 
r86-!88 



( II ) I: 
Col"""" 

Tuaday, 26th Febnwy. I9Sa-

Oral ADawen to Quations 333-360-
WrittcD Aalwen to QuatloDa · 360-

Wednesday, 27th February, I9Sa- I 
Oral ADawen to Questions · 361-388-
WrittcD Anlwen to Questions · 388-394 

Thunday, 28th February, 195a-

Onl AnIWCn to Queltions. 395-42 ..... Written ADawen to Questions 424 
Monday, 3M March, 195a-

Onl Answen to Questioos • 4Z5-455-
Written Answen to Questions • 455-458 
~y, 4th .March, I95a-

Oral ADIwen to Questions 
Written Aoswen to Questions 459-490-

4~98 

'WcdDeaclay, 5th March, 195a-

Onl Answen to Questions 499-52J-Written Answers to Questions · ,Z'-53Z-



THE 
PARLIAMENTARY DEBATES 
(Part I--Questions and Answers) 

OFFICIAL REPORT 

189 

PARLIAMENT OF INDIA 
Wednesday, 20th Flebruary, 1952 

The House met at Half Past Nine of. 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

PANCHAYATS 

*121. Shrl Raj Kanwar: Will the 
Minister of Health be pleased to lay on 
the Table a statement showing: 

(a) the total number of Panchayats 
. in each Part 'C' State invested with (i) 

Judicial and (ii) Fiscal powers; 
(b) th'e total number of cases dis-

posed of by such Panchayats in each 
Part 'C' State: . . 

(c) the total number of cases upset 
or modified on appeal or revision from 
the order of such Panchayats in each 
such State; and 

(d) the expenditure incurred on such 
.. Panchayats in each such State? 

The Minister of Health and Com-
munications (Rajkurnari Arnrit Kaur): 
(a) to (d). A Statement containing 
the required information is' placed on 
the table of the House. [See Appen-
dix I. annexure No. 26.] 

Sbri Raj Kanwar: What action is 
being taken to start panchayats In 
Part 'C' States where they either do 
not exist or have not been invested 
with powers. or where their number 
is very small-for example. from the 
statement which has been olaced on 
the Table of the House I find that in 
Bhopal. Coorg. Kutch and Tripura 
there are no panchayats at all. 

RaJkumari Amrl~ Kaur: Well. the 
new Governments will definitely take 
up this al1~f'tion. It really is a matter 

396 PSD 

19() 

for the State Governments to conaldar 
and bring into action. ' 

Shrl Raj Kanwar: Has any pro--
gramme been chalked out for openinl 
so many panchayats per year and, q 
so. what are its main features? 

RaJkamarl Amrlt bur: That alain 
is a matter for the State Governments. 
to consider. 

Sbrl Raj Kanwar: Has the experi-
ment of investing some panchayats 
with judicial powers proved an UD-' 
qualified success? 

Mr. Speaker: I believe these are all 
matters, as she said. to be left to the 
State Governments which are coming 
very shortly into power. 

Sbri Dwivedi: May I know what 1s 
the reason why only 60 panchayats 
co~ld be started in Vindhya Pradesh 
thIS year'! 

Mr. Speaker: I think it better be-
left to the next Government. 

Shri Dwivedi: Very well, Sir. 

RESEARCH ON INDIGE,'/OUS MEDICINAL 
HERBS 

.*1,22. Sbri Raj Kanwar: Will the 
MInIster of Food and Agriculture be 
pleased to state: 

(a) whether Government have for-
m~lat7d any scheme for the survey and 
s~Ienhflc research of indigenous medJ-
cm!!) herbs found in various parts of 
IndIa; and 

(b) if so, what the broad outUne~ 
of the Scheme are. when it will be put 
into operation and what is the estimat-
ed cost thereof? 

. The Minister of Food and Agrlcul-
tur~ (Shrl K. M. Munshl): (a) The 
IndIan Council 01 ARricultural Re-
searc.h financed. from 1935 to 1947 an 
enqUIry on IndIan medicinal and poi-
s~nous plants under Col. R. N, Chopra. 
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(b) As a result of this enquiry, the 
Council has formu!oated a co-ordinat-
oed scheme for the cultivation of medi-
<:inal plants and sanctioned two 
centres in Madras and one in West 
Bengal (Madras-Nilgiri and Coimba-
tore and West Bengal-Darjeeling) for 
the cultivation of those medicinal 
plants which have got a large demand 
in India and abroad. The schemes 
have been started recently. The total 
cost of \ the scheme is nearly 
:Its. 1.60,000 for tbree years to be 
shared equally by the State Govern-
ments and the Council. The question 
'Of establishing a third centre to serve' 
1he northern and north-western region 
is under consideration. 

The Council has also sanctioned 
trom 1st ADril, 1952 another scheme 
at Chakrata, Uttar Pradesh. under the 
'Forest Research Institute, Dehra Dun, 
for cultivation of Artemisia Marltisl-
rna, Ephedra Gerardiana, Atropa Bel-
ladonna etc. This scheme will cost 
rupees one lakh in five years. 

Shrl Raj Kanwar: May I know 
-during what period is the survey work 
'Of medicinal herbs likely to be com-
'Pleted? 

Shrl K. M. Munsbi: This is a conti-
nuous work. An enquiry has already 
been made and now the question is of 
cultivating those plants. 

Sbri Raj J[anwar: Have Govern-
ment completed the survey work of 
the many known medicinal herbs 
which already exist all over the 
country? 

Shrl K. M. MUDshi: A complete 
survey has not been made. It is a 
continuous pro('ess because as new 
lIlaces are discovered and new herbs 
'lound in sufficient quantities to make 
"them commercially useful the matter 
'is further investigated. 

Shri Raj Kanwar: Is this work 
being carried out under the auspices 
of the State Governments or under 
"the Centre? 

Shri K. M. Munshl: Well. in most 
-cases it is done jointly by the Centre 
and the States. 

Sbrl A. C. Guba: May I know if 
any medicinal herbs are exported and. 
it· so, what is the amount of export 
-every year' . 

Shrl K. M. MUD."bi: I have no in-
formation on this point with me. If 
1he hon. Member gives notice I will 
bave it investigated. 

Sbrl S. C. Samanta: Have Govern-
ment taken into consideration the 
TeIIearch work done by the Bengal 
Chemical Works at Calclftta? 

. Shrl K. M. MUDshi: Well, the experts 
like Col. R. N. ChoDra are familiar 
with all the researches which have 
been made in this country. 

Sbri M. Naik: Have Government 
.unde,r contemplation the starting of 
any herbarium from which our own 
indigenous physicians may Ilet their 
supply of medicinal plants? 

Sbrl K. M. Munsbi: There is no 
scheme at present for starting a 
herbarium-but I am only concerned 
with research. 

MALEIC HYDRAZIDE 
"'123. Sbrl Raj Kanwar: Will the 

Minister of Food and AP"iculiure be 
pleased to state: 

(a) whether any experiments have 
been carried out in India on vegetables 
by spraying them with a Chemical 
known as "Maleic Hydrazide (MH)" in 
order to keep them fresh for long 
periods;' 

(b) if so, with what results; and 
(c) whether any sprayed vegetables 

have been exported from or imported 
into India and if so. for how long they 
have been preserved in a fit condition! 

The Minister of Food and AP"lcaI-
ture (Sbrl K. M. Mansbl): (a) No. Tbfa 
chemical which is Droduced in U.S.A. 
is not yet available in the open 
market. 

(b) Does not arise. 
(c) No separate statistics are main-

tained for collecting this information. 
COTTON 'pRODUCTION 

"'125. Shri B. K. Das: Will the Minis-
ter of Food and Agriculture be pleased 
to state: 

(a) the estimated total acreage under 
cotton cultivation during the year 1951-
52; 

(b) the total produdion; and 
(c)' the total amount spent for in-

creased production of cotton? 
The Minister of Food and AaricaI-

ture (Sbrl K. M. Munshl): (a) Final 
forecast is not yet available. Accord-
ing to the third estimate. which covers 
only 90 per cent of the sown area. 
acreage under cotton is 13·7 million. 

(b) OfHcial estimates are not yet 
available. Trade estimates place It 
between 30·6 and 36'2 lakh bales. 

(c) Rs. 65·8 lakhs details of which 
are given in a statement laid on the 
Table of the House. [See Appendix I. 
annexure No. 27.] 
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Shri B. K. Das:' What was the tar-
let for 1951-52? 

Shri K. M. Manshi: The tariet was 
38 lakh ba'J.es. 

Shrl B. K. Das: What is the target 
set up for 1952-531 

Sbri' K. M. MUDshl: It is' too early 
to make a target for 1952-53. 

Sbri B. K. Das: From the statement 
I Hnd that Rs. 5.55.000 have beer! 
spent for maintaining staff. May 1 
know whether a separate, staff 18 
maintained for every State by the 
Central Government for the produc-
tionof cotton? 

Shrl K. M. Munshi: Well. the State 
GOvernments employ the staff for the 
1)U1'pose of brInging more area under 
cultivation and then they charie it to 
the Centre. 

Shrl Sbin Rae: Is any part ot the 
amount referred to in part (c) of the 
question devoted to research in the 
eultivation of long staple cotton? 

Shrl K. M. Munshi: A certain item 
of expenditure is inculTed for the pur-
pose of carrying on research In grow-
ing long staple 'catton. 

Shrl B. K. Das: May I have an idea 
as to what portion of :this production 
is long staple. medium. and short 
staple? 

Sbrl K. M. Munshl: There is a Quell-
tlon 'on that subject. that is Question 
No. 1:{9. If the hon. Member will 
wait ..... . 

Mr. Speaker: If it is convenient to 
dispose them of together it may be 
put now. Question 'No. 139 Shri 
Samanta. 

COTTON 

·139. Shrl S. C. Samanta: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) what steps have been taken by 
Government and the Indian Central 
Cotton Committee to grow more cotton 
in India; 

(b) how much land was utilised for 
growing cotton in West Beniai in the 
years 1950 and 1951; 

(c) the names of States where there 
are prospects of growing cotton; and 

(d) the names of StateR where Hne 
and superfine quality of cotton can be 
8l'own? 

The Minister til Food and Aa'rlcul-
.... re (Shrl It. M. MIUlShI): (a) Atten-
tion of the hon. Member is invited to 

the reply to part (a) of question No. 
210 asked by him on 13th Au,ust. 
1951. 

(b) 1950-51 less tllan 500 acres. 
1951-52 about 3.000 acres. 

(c) Prospects for growing cOttOD 
exist in all the Part 'A' & 'S' States. 
and also in the States of Bhopal. 
Kutch and Ajmer. 

(d) No superfine cotton Is grown at 
present on a com~erclal ~cal~ In any 
part of India. FlOe quahty- IS beina 
,rown in the States of Madras. Pun-
jab. PEPSU. Rajasthan, Madhya Pra-
desh and Bombay. 

Shri B. K. Das: The reply to ques-
tion No. 139 does not cover my ques-
tion. I wanted to know what portlOD 
of the production mentioned by the 
han. Minister is 10 Ion" staple. medi-
um and short staple respectively? 

Shri K. M. Munshl: I would like to 
have notice of the question. 

Shrl S. C. Samanca: May I take It 
that no superfine cotton is I1'nwn In 
any part of India. though there Is 
possibility of ~rowing Hne and super-
Hne cotton in Madras and other States? 

Shrl K. M. Munshl: In the States 
that I have mentioned only fine cotton 
is ,rown. not superfine. 

Dr. Deshmukh: May I have the 
breakup Statewise of the H,ure of ex-
penditure of Rs. 5 lakhs and 55 
thousand? 

Shri K. M. Muashi: I think it Is 
contained in the statement laid on the 
Table. 

Dr. Deshmukh: Is the Government 
aware of the slump in prices of cotton 
and has the Governmeni considered 
the effect of this on their scheme of 
growing more cotton? 

Shri K. M. Munshi: There is a cer-
tain degree of slump in the purchase 
of cotton. and the matter Is under 
consideration. 

Shrl B. K. Das: Referring to column 
3 of the Statement. r find that the 
estimated loss is about Rs. 2 lakhs on 
account of seeds. May I know the 
reason for this loss? 

Shrl K. M. MUDShi: The seeds are 
used and some of them do not result 
in the growing of cotton. 

Sbri S. C. Samanta: May I know 
why the acreage in West Bengal has 
fallen in 1951 from what It was in 
1950? 

Sbri K. M. MunshI: It hu not fal-
len. It has increased from 500 acres 
to 3000 acres. 
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COMMUNISTS IN MANIPUR AND TRIPURA 

·126. Sbrl A. C. Guba: Will the Minis-
ter of States be pl~sed to state: 

(a) wh~her the Commun"ist activities 
in Maniplir and Tripura have subsided 
since last 'November; and 

(b) \t:er the elections in those 
two Sta, and in the Tribal Areas of 
Assam h in any way been obstruct-
ed by the Communists? 

The MInIster of States, Trauport 
uul RaUways (Sbrl Gopalaswamt): 
<a> Yes. There has been some 
improvement. 

(b) There were some general re-
ports of intimidation but no speciftc 
complaints have been received. 

Shrl A. C. Gaba: Is it true that in 
certain portions of Manipur and Tri-
pura there has been no control or 
administration of the Government for 
some time? 

Shrl Gopalaswaml: There is one in-
accessible part of Tripura where Gov-
ernment authority does not extend to 
the extent desirable. 

Shrl A. C. Gaha: Is it twe that in 
three constituencies of the Naga tribal 
areas, there was no nomination paper 
filed and so no election was held and 
what is the reason for this? 

Shri Gopalaswami: Is it in the two 
States? 

8brl A. C. Gaba: In the tribal areas 
of Assam. 

8hrl Gopalaswaml: Aasam? I am 
afraid I have no information about 
Assam. 

8brl A. C. Guba: Is it true that 
there was some sort of intimidation 
and coercion exercised in all these 
areas, particularly in these tribal 
areas, where there was no nomination 
paper filed? 

8hrl Gopalaswaml: There was some 
attempt at intimidation, but the Chief 
Commissioner took prompt action and 
warned the people concerned that if 
such intimidation was pursued he 
would take drastic action. and that 
had its effect. 

8hrl A. C. Gaha: Am I to under-
stand that the Government took no 

- action during the election to prevent 
such intimidation and coercion? 

8brl Gopalaswaml: There has been 
DO large scale intimidation. There 
was some attempt at the beginning, 
and action was taken to prevent' It. 
As "a result. the elections have beea 
repOrted to have been peaceful. 

PROCUREMENT PRICES OJ' FOODGRAINS 

-130. Sbrl A. C. Guha: Will the-
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that for the 
procurement" of food grains a standard 
price is fixed on the basis of fair aver-
age quality which makes an allowance 
for 2 per ceni~ dirt; 

(b) if so, whether the price varies if 
the grains contain more or less than 2: 
per cent. dirt; and 

(c) whether Government have satis-
fied themselves that the average quality 
foodgrains of rural areas actually con-" 
tain 2 per cent. dirt w!len fixing the" 
standard referred to in part (a) above? 

The MlDlster of Food and Agricul-me (Shrl K. M. MuDBhi): (a) Prices: 
of foodgrains for procuremeqt are 
fixed on the basis of fair average 
quality" The percentage of dirt allow-
ed varies in the. specifications 'laid 
down by different States and for 
different grains" 

(b) Al10wances are made if the per-
centage of dirt exceeds the limit laid 
down by different States for dIfferent 
lP'ains. 

ec) The percentage of dirt is fixed 
for different grains in different States 
taking into account the !!verage quali-
ty of foodgrains arriving in markets 
in different areas. 

8brl A. C. Guha: The hon. Minister 
In reply to part (b) said that allow-
ance is given if the dirt exceeds the 
fixed percentage, but if the dirt is 
less than the fixed percentage, is any 
excess price gj.ven to the farmer? 

Shri K. M. Muashi: No allowance-
is given, because that percentage is sup-
posed to be the common average in 
merchandise of that kind. 

Shrl A. C. Guha: But has not there 
been any case where the dirt has been 
found to be less than the average" 
percentage allowed? 

Shrl K. M. Muashl: The very fact 
that the percentage is an average 
means that in some quantities it 
might be less and in some it may be 
more, but the averaie is 2 or 1 per 
cent., whatever it Is. 

8hrl A. C. Guha: In fixing the 
average, has the Government taken 
any steps to examine the ordinary 
foodgrains collected" in vma,es, not 
for procurement but for in the normal 
way. and has. the Government fixed 
the standard after comparing the ave-
rage foocigrains collected in the rural: 
areas? 
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Sbrl It. M. Muuld: The percentale 
'fixed is based on the averale food-
-erains sold in the locality, and there-
fore that would certainly include not 
onlY the procured grain but also the 
unprocured grain wherever there is a 
free market. 

Sbrl Nazlruddin Abmad: Who set-
tles the prices of foodgrains. the 
State Governments or the Central 
Government? 

Sbrl K. M. Musbl: The procure-
ment prices are first of all determined 
-by the State Governments and for-
warded to the Centre. The Centre 
ultimately sanction the fixation of 
those prices. if necessary in consulta-
tion with the States. 

Shri B. R. Bhagat: May I know 
whether the procurement policy of 
the Government. with particular refer-
-ence to procurement prices, is likely 
to be considered at the Food Confer-
-ence? 

-Sbrl K. M. Munul: Not specific pri-
ces, but the general policy wlll be 
considered. 

Dr. Desbmukb: Is it a fact that in 
certain States the percentage Is as 
high as 5 to 10? I refer to the dirt. 

"Sbrl K. M. Munsbi: It is not borne 
out by the statement. The highest 
appears to be just 2 per cent. and that 
too only in the case of barley. 

Sbrl Alexander: May I know 
whether the Government is aware 
that some State Governments are 
making profits out of procuring and 
selling at a higher 'rate, and if so do 
the Central Government propose to 
:ask those Governments to increase the 
procurement price? 

Shrl K. M. Munsbl: Wherever it has 
been found that there is a certain 
-margin of profit between the procure-
ment prices and the sale prices, the 
Central Government draw the atten-
tion of the State Government concern-
ed and I know of one case where 
they have given it up. In no other 
case has the attention of Government 
_been drawn to this fact. 

Shri Alexander: Are Government 
aware that in the State of Travaocore-
Cochin there is a very great disparity 
between the procurement prices and 
-the issue priees nnd that the-State Gov-· 
-ernment is making a profit? 

Sbrl K. M. Muuhl: I am very glad 
that the hon. Member has drawn my 
attention to it. I shall make enquiries 
while giving the subsidy to Travan-
core-Cochin. 

Shrl Alexander: No. My point is ... 

Mr. Speaker: Yes, Mr. Bharati. 
Shri Bharati: What is the hilheal 

procurement price and what Is the 
lowest? 

Sbrl K. M. MUDSbl: I am afraid I 
have not got the memory to remember 
all that. 

Shrl 'Bharatl: May I appe.l to you, 
Mr. Speaker. to compel him to give 
the answer? 

Mr. Speaker: All the figures cannot 
be had at once. 

Sbrl Bharati: You can ~ress the 
hon. Minister to give such Important 
material. 

Mr. Speaker: The material may he 
important but the information mu 
not be readily available. (Interruption) 
He will Table a question if he wants 
the information. I am proceeding to 
the next question. . 

SHIPS 

·181. Shrl S. C. Samanta: (a') WID 
the Minister of Transport be pleased 
to state how far have the Indian Ship-
ping services progressed in the recent 
years? 

(b) How many ships have been built 
in India and how many have been pur-
chased from other countries during the 
years from 1947. to 1951 tor outward 
and inward shipping services? 

(c) How many ships are proposed 
to be built or purchased from 1952 on-
wards? 

(d) What is the difference in cost of 
home-made ships and purchased ships? 

The MiDlster 01 State lor Transport 
aad RaIlways (Sbrl SanthaDam): A 
statement containing the required In-
formation is laid on the Table of the 
Houfoc. [See Appendix I. annexure 
No. 28.] 

Shrl S. C. Samanta: Of the 60 ships 
added to the Indian fleet, it is said that 
only 8 were built in India and the re-
maining 52 were purchased from 
abroad. May I know from which 
countries these ships were purchased? 

Sbri Santhanam: I do not liIave In 
1ormation countrywJse. The ships 
woula have been purchased from aU 
over the world. 

Sbrl S. C. Samanta: How many of 
these were war·built ships from 
America? 

Sbrl SanthaDam: I would reQ.uIre 
notice of that question. 
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Shri S. C. Samuta: May I 'know, 
whether any Ihdian shipping service 
is in operation to Japan and China? 

Shri SanthaDam: With Malaya we 
are having a service; I do not think 
there is a shipping service from India 
to Japan owned by Indian shipping 
eompanies. 

Shri S. C. Samanta: Were any ships 
bought by an Indian company' 
recently from Japan. 

Shrl Santhanam: Two ships were 
purchased by an Indian company re-
cently from Japan. 

Dr. V: Subramanlam: How does the 
price of foreign-built ships compare 
with those built in India? 

Shri SaDthanam: Ships are of 
various' types, sizes and descriptions. 
It Is therefore difftcult to make any 
eomparisons. 
, Dr. V.' Subramaniam: I refer to 
lhips of same size and same tonnage. 

Sbrl Santhaum.: The statement 
,Ives some information on that point. 
For instance, the three 8,000 ton cargo 
vessels built at the Vizagapatam ship-
yard on Government account cost on 
an average Rs. 62·7 lakhs each: simi-
lar ships, if built in the United King-
dom would cost about Rs. 46 lakhs. 

8hrl S. C. Samanta: The Planing 
Commission has recommended finan-
cial assistance to Indian shippinJ( com-
panies. Will this be in the form of 
subsidy or as loan? 

Shrl Santhanam: It, will be given 
as loans. 

Shri Amolakh Chand: Of the 52 
ships purchased from abroad, how 
many were new ships and how many 
were second-hand 01;. used vessels? 

8hrl Suthanam: I have not got the 
details with me. 

Shrl Kamath: With regard to the 
8,000 ton cargo vessels--which are 
referred to in the last paragraph of 
the statement-is It not a fact that 
such vessels are built cheaper in 
Japan than in the U.K.? 

Shrl Santhanam: J do not know 
about that. But it has been found 
dlfficult to get any ships built recent-
ly from Japan. The initiative for the 
purchase of shiI)s rests in the hands 
of the companies themselves and they 
are free too have the ships built any-
where. The two small ships recently 
purchased by a company were built 
in Japan: but in regard to larger 
ships t.he delivery dates are much 
longer in Japan than in other coun-
tries. 

Slrt Kamath: What was the cost of 
bolldill8 those two ships in :.Japan? 

Shri Santhanam: They were small 
ships and are not comparable witt. 
the 8.000 ton ships. 

BRIDGES OVER NA'l'IONAL HIGHWAYS 
IN ORISSA 

*132. Shri M. Naik: (a) Will the 
Minister of Transport be pleased to 
state the number of major bridges 
under construction over. t,he National 
Highways Nos. 5 and 6 in the State of 
Orissa and the progress so far made 
thereof? 

(b) How, many are yet to be con-
structed under the Scheme in force? 

(c) What are the amounts invqlved' 
in each of such bridges and what are 
the amounts expended so far? 

(d) When is the Scheme going to be' 
completed? 

The Minister of State for Transport 
and RaHways (Shri SanthaDam): (a) 
Four brid~es have been completed. 
Estimates for six more have been sanc-
tioned. Tenders for two of those have 
been settled and the contractors have 
started preliminary work. Tenders for 
the remaining three have been received 
and are under examination and that 
for the fourth is being invited. 

(b) No more under the current five 
year plan. ' 

(c) A statement giving the informa-
tion is laid on the Table of the House. 
[See Appendix I, annexure No. 29 . .1 

(d) By 1955-56. sublect to availabi-
lity of funds. 

Shrl M. Naik: From the statement r 
find that on the National, Highway 
No. 5 three bridges have been com-
pleted. 'May 1 know. whether Govern-
ment is aware of the fact that there 
are other major rivers which also re-
quire to be bridged and whether 
Government consider construction 01: 
bridges over them to be necessary? 

Shrl Santhanam: National highways 
are through roads throughout India. 
We are now concentrating on building 
bridges which are considered to be very 
essential. There may be other places 
where bridges may be required but we 
have to fix priorities and these' bridges; 
have been given priority. 

NATIONAL HIGHWAYS IN ORISSA 
*133. Shrl M. Naik: (a) Will the 

MinistE.'r of Transport be pleased to 
state what is the annual amount of 
money provided for construction, main-
tenance and reo air of the National 
Highways Nos. 5 and 6 falling within' 
the jurisdiction of the State of Orissa? 

(b) What 'is the rate of cost of re-
pair per mile of the portions of these 
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National Highways within the District 
of Mayurbhanj as compared with that 
allowed in other parts of India? 

(c) When do Government propose to 
rai»e the standard of these portions to 
the level of other National Highways 
in ,other parts of India? 

The Minister of State for Transport 
and Railways (Shri Santhauam): (a) 
So far, the average yearly expenditure 
on construction has been Rs. 47 lakhs 
ln the last four years and Rs. 10·25 
lakhs on maintenance. . 

(b) The required information'is not 
available as the accounts are .not kept 
district-wise. 

(c) National Highways are maintain-
ed, as f:lr as funds permit, to the 
standard required by the tratHc they 
carry. This policy applies to all por-
tions of National Hi,hways including 
those in Mayurbhanj. 

Shrl M. Naik: May I know whether 
the maintenance of these roads is left 
entirely to the State P,W.D.? 

Shri Santhanam: The actual mainten-
ance is done by the State Governments. 
but the Centre supervises and gives the 
necessary funds. 

Sbrl M. Naik: Has it come to the 
notice of, Government that of late due 
to increased traffic over certain portion. 
of the national highways there hal 
been heavy corrugation of roads? 
What action is Government takinl 111 
this matter? 

Shri Santbanam: It is unfortunatelY 
true, because the scale of maintenance 
required under the present prices ill 
much greater than we can af'lord; 
but we are tryini to increase the 
maintenance wherever necessary. 

Shrl M. Naik: Have Government 
considered the desirability of making 
these roads into tarred ones? 

Shrl Santhana.m: Roads are made 
either in concrete or tar or otherwise 
according to the traffic. We have not 
got a single formula for all the 
national highways; it depends on the 
traffic which each section of the 
national highway has to be,r. 

POST OFFICES FOR MAYURBHANJ 

·134. Sbri' M. Haik: (a) Will the 
Minister of ,Communications be pleas-
ed to state how many new post offices 
have so far been opened durinp: the 
year 1951-52 in the District of 
Mayurbhanj, Orissa. both in the rural 
and urban areas? 

(b) How many such post offices a.re 
contemplated to be opened durin/( the 
remaining part of the year? 

(c) When do Government propose to-
link up all villaies or groups of villages 
where the number of population is 
above 2,000 with postal serVlce system? 

The Deputy Mlalster of Commual-: 
catlOlis (Shri Raj Bahadur): (a~ 
Rural-Two. Urban-Nil. 

(b)' Three. 
(c) It is expected that no single 

village with population of 2,000 or over 
will remain without a Post Office 1D 
Mayurbhanj Distric:t after 31st March .. 
1952. 

Shri M. Nalk: Were there any re-
presentations received from the local 
people or from the local administra-
tion for the opening up of rural post 
offices? 

Sbri Raj Bahadur: Twelve such re-
presentations have been received. 
Eight are under examination. Two 
were found to satisfy the conditions 
and orders for opening post offices In· 
those cases have been issued. In the 
other two cases the conditions were 
not found to have been fulfilled. 

Sbri M. Halk: How many of these-
post offices are sub-offices? 

• Shrl Raj Bahadur: I cannot say 
exactly. 

Shrl M. Haik: May I know. whether-
Government has any scheme to link 
sub-divisional headquarters post om-
ces with telegraphic systems? 

Shri Raj Bahadur: I would reqllire 
notice of that question. 

~ (j41.,j(jijOj f~ : ~. ~ ~ 
~ W Ai q-~ ~) f~ t flfi' f.;r~ 

'Ti?( ~ f{) ~.$\ an~1'~) qt IR 

~r ~ Gf1l11TT, <IT Iiilf' ~ ~ 
mt ~ ~ tTfCf ~'ar"~ ~T W q-R 

'I'ilf firfr ~ ~ ~~!fI'l amn-(t t{r 
mt i!:r, 'ffl:t ~ ~r QIlW';f lIfT 

~1tiJ'( lIfT 1;l:ro t qr ~~ ? 

[Babu RamDarayan Singb: With 
respect to the scheme that no single 
village with a population of 2.000 or 
over will remain without a post office 
may I ask whether the Government 
intend applying this scheme also t() 
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groups of a certain number of vil-
lages, say Ove or ten, with a popula-
tion of 2,000 or over?] 

"" mr ~~ : ~ ~t, ~ \1Il 
.~;€I'q' ~ ~~ ~ ST~~ fr.r ~..n­

amr~ t) ~'if~;€I ~ Cf~ m ';sl4il§li'fr 

~{OlS ~ Iil'r6'T ~ I M'ifior ;it lfi!1=~~ ~~~ 
tfr ~'q'~, ,,«~ ~ ~ f4i ~ lft'\lS 
ill ~fl"lfe' q ~T ~) ~t? ~ =tfl'lf~ if f.:rf~­
"'CI' =tf~ ~, \ill qrcc an lil'm- ~ ~al 
I"ICfi<Wlq 't{OlS ~ ~. I ~fiR it~ ~ if 
\ill moft'lI' art\rcfi,~ ~. ~ ;fil arf~~ 
ron iil'RrT ~ fit; ~~ 'lIryi lI'r ,,~ I 

,[Shrl Raj Bahadur: Yes, the villages 
with a population of 2,000 or over 
each are covered under this scheme 
all right. but there is another scheme 
too which provides for the opening up 
.of post offices for a group of compact 
villages within a radius of say one 
or two miles. Discretion for opening 
such post offices. however. vestg in 
the local authorities.] 

Shrl Shlva Rao: With reference' 
to the answer given in reply to part 
(c) of the question. is Government's 
'Policy applicable only to villages with 
,a population of 2.000, or does it apply 
also to groups of villages with that 
])opulation and above? 

Shrl Raj Bahadur: The question has 
been just now answered by me In 
Hindi. 

The policy relates to compact vil-
lages within a radius of 2' miles also. 
Discretion for opening such post offices 
vests in the local authorities. On 
receipt of an application for a group 
()f villages. the appllcation is examin-
ed and if it is found that the maxi-
mum loss that may be incurred may 
not be more than Rs. 750, a post office 
1s opened. 

WfI!. ~''''t(,q'l ~: q 6'Y !tCfi' 
~ Ai ~1fT;ftl!' arl!rif ~ ari1rm ~, 
-~~ ~ ~ ~ ~ ~ armr 'l'lI'r t 
fit; i'f~1 fit; ~ ~~ qR 1ft;;} ~"II' 

"'if~ifi iff, 'C!;"II' lI'r ~ lfrt? ~7 =tf~ if, 
~t ~ -n~c arrftfi~ .rr~ ~nf ? 

[Babu Ramnarayan Siqh: It is all 
right that the discretion vests in the 
local authorities. but have the Cen-
tral Government issued orders to the 
effect that post oUkes should be 
opened for groups of compact villages 
which lie within a radius of one or 
two miles?] 

~mf ~: iSf) tit, ~ ~ 
~ arrsrnt it ~ ~. ar'R ~ 
arftrlfilf~lff it7\' ~ ftl/T 'I'lI'I' ~ fifi 
~ ~q;f arf~"( ~ ~~t q~ ~ 

~I 

[Shri Raj Bahadur: Yes. the Cen-
tral Governmept have issued such 
orders and have empowered the local 
authorities to open such post offices 
at their discretion.] 

Pf" ~: ~~ ~ "I\'T 
ISAfiI' or~ f1PST, ~T ~ 6') ~i'! ~ 
fiJi arf"fifi11: 6') fitlfT~, ~flj\'i'f armr 
~l/T Ai ,,~ I 

[Mr. Speaker: That is not the answer 
to his question. He wants to know 
whether a·part from discretion having 
been vested in them. any orders have 
been issued or not?] . 

~~~~:t;ff~ f!fl'll'l' 
fir; ~ ll'(t ~ iSfm ~ arl~ m 
er.t~ q ~)r ~~ f.' r 

[Shrl Raj Bahadur: I have stated 
that we have issued the order and the 
local authorities have been opening 
post offices accordingly.] 

SELF-SUFFICIF.NCY IN FOOD 

·135. Shri .Tagannath Das: Will the 
Minister of Food and Agriculture be 
pleased to state when would India be 
self-sufficient in foodgrains. especially 
wheat and rice? 

The Minister of Food and AJrrleul-
ture (Shri K. M. Munshl): Self-suffi-
ciency In the sense of complete 
stoppage of imports Js feasible under 
the present conditions of food control 
only if the deficit on the basis of 
prevailing consumption standards is 
made up by additional production and 
a major portion procured for meetinl 
the Governments' rationing commit-
ments. Recognizing these difficulties. 
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the Plannin" Commission in their 
Draft Five Year Plan, while indicat-
ing the tariet of 7·2 million tons ot 
additional production of foodarains 
durin" 1951-52 to 1955-56 have also 
provided for annual im,ports of the 
order of 3 million tons during the next 
few years, if necessary. 

;Shrl Kamath: Does the Minister 
who talked about freedom from for-
Eign food till about a year ago or so 
think that 5elf-suHic-iency is ouite im-
possible in the near future? 

Shrl K. M. MORShi: It is certainlY 
possible. 

'Shd Karnath: In the near future? 
'Shd K. M. MORShi: You will be sur-

prised to know that a2'ainst the esti-
mates of States of 36 million tons this 
year the statisticians and the experts 
say that this year we will have some-
thing in the neighbourhood of 46 mil-
lion tons of food. 

'" q«o tf-ro .-m :~, afl6f~. 
f{f'ifTf ttl ~T3Ar it; ~ M~ ~ 
~ mm ~ '¥{fl:r ~~ tI ~ 
aN;f 'O'i~ ti :;r~ ~. fiiAe- ~~T;r 

~~ tt arnr it; ~ .q rn~~' ~T 
.~lI' ? 

[Shri S. N. Das: Apart from the 
schemes of irrigation and supply ot 
seeds and fertilizer what are the other 
land reform schemes formulated by 
the various State Governments in 
order to help India achie.ve self-suffi-
ciency in food before long?] 

Shri K. M. MURshi: The hon. Mem-
ber knows that first of all land reform 
is going on in all the States by which 
the tiller of the land will get rights 
in the land itself. That is number 
one. Then, as he knows. intensive 
cultivation of areas is undertaken. 

'That is, wherever there are irrigated 
areas there is the sUPDly of seed and 
fertilizer is provided and various otner 
steps are being taken. And the last 
Ol1e is wherever there is un irrigated 
area steps are being taken to aive 
irrigation. Then of course there are 
the power projects which are well 
known. 

.n ~ 0 if.f 0 '"' : zn.:;r-rr arTlfTIT 
~ f.Jm ~'liT-e ~T it; ~~~ ~ ~~ 
fllrll'f ~, ~m i1TTtt 'fi'(.l t f~ i!fiPl' 
"';r ~ 1firt~l1i 11ft' 'l'tfl t· ? 

[Shri S. N. Das: What steps ha". 
been taken to introduce the system of 
cD-operative farming as referred. to 
by the Planning Commission?] 

Shri K. M. Munsh1: All the state. 
are taking steps to encourqe co-ope-
rative farms. 

.n ~~ 0 tf-r 0 m.- : 1fli1 4" Iif'r.t' 
~ f fit; ~m rtfl ~ t ttnl 
~ IfiTJf {ill)iir t11f ~ ~ flli liAaT 
~ll~~~~? 

,[Shri S. N. Das: May I know w. 
ther the Government have opened 
such farms as might give inspiration 
to the people?] 

Sbri K. M. MUDshi: In U.P. aDd 
Madras such farms have been opened 
and in Bhopal also there were cer-
tain associated faTms which were 
opened last year. 

Shri B. K. Das: May I know w-. 
ther the han. Minister is going to take 
any step to check the figures that he 
just now mentioned about the produc-
tion, as indicated by the hon. the 
Prime Minister in his speech yester--
day? 

Shri K. M. MUJUIhi: A whole page 
of my speech made last evening bas 
been omitted by the press, and it 
contained all the materials referred 
to by the han. Member. There are 
three estimates on which the figures 
are cbecked. The first fi/{ures are the 
figures which are' /liven by the 
patwari and which may be called 
advance estimates on which the 
States want imports. That is 
number one. After the season is 
over they furnish final estimates. And 
then, after that, the crop cuttin/{ sur-

. vey results are given. and they are 
definite, positive fl"ures as to what 
was produced in the country. Basina 
on that I pointed out that though the 
advance estimates for 1951-52 are in 
the order of 36 million tons, on tbe 
crop cutting survey they show about 
45 to 46 m,illion tons of food this year. 

_I'! ~""m1"" ~ : ~rnr il'1J1'l it; 
~ q(f ~ :nT1:I' f.fill 'l'l{ t· ~~ .. it.q i' 
q ~ififr :;r~~T ~ fi!fi flli~ i3'1f~ q't 

n ~ 3ff~ "'1fA' fJ'Cf-Ae ~ ~ ~ 
man: ~? 
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[&aba Ramnar&yan Singh: On 
which of the various measures adopt-
ed by it to increase food production 
fn the country is the Government 
eooc$~aUing its attention and in: 
what manner?] 

8hrl K. .M. Muushi: So far as irri-
pted land is concerned .... '.' 

~ (fq'lI(fofOf ftf, : f~ ~ ~ 
~~r :re~ ~ ~T \Rt1~ ~ ~ I 

[Babu Ramnarayan Singh: It would 
be better if the reply is given in 
Bindi.] 

8hri K. M. MUllShI: it1::1 ~ ~ 
~~rtl~anfl~~~~~~ 
j. ~ aT ~ ~ \'~ i ( My knowledge 

of Hindi is very poor. Moreover. I 
am not appearing in any test; I am 
merely required to reply to ques-
tions.) With regard to irrigated land 
attention iI being concentrated on pro-
vfding seed and fertilizers and im-
proved methods of agriculture. With 
ftIard to unirrigated land, which is 
the biggest problem for the couI\try, 
. the Government is concentrating its 
attention in providing irri~ation. 

8hrl Kamath: In spite of the in-
creased Ifoott production which the 
Minister visualizes this year is it a 
fact that Government is proposinl{ to 
import seven mnlion tons of food-
lP'ains this year as compared to Five 
mW[Uon tons last year? 

Ihrl K. M. Mushi: The hon. M~­
bar is not quite correct. On the basis 
of the 36 million tons estimates of 
the States they are demanding the. im-
port of seven million tons. As I 
poJnted out, there are no such food 
Applies available in the world. nor 
_ippiol, port and llransportfacili-
tles for importing ·seven million tons. 
Therefore, renlly speaking, this year 
It will be less than Five million tons. 
But, to be on the safe side, we are 
trying to import Five .million tons. 

81ui NaziruddiD Ahmad: Is it a 
fact that the procurement prices in 
the States are considerably below the 
market prices, and is it a fact that 
the Government 1s 1Iry)ing to estab-
lIah some amount of parity between 
the two to encourage Rroduction? 

8hrl K.. M. MUD8hl: 'l'here is DO do~ 
that the procurementpri<'es are much 
below either black market prices or. 
free market prices where there is no; 
rationing. There is no doubt about. 
it. But the fact remains that if we 
have got to keep inftation down. some· 
attempt therefore must be made to· 
keep down prices. That i!: why pri-
ces are being kept down. But ns the 
hon. Member would have seen, 
wherever we find that it is possible 
to give a rise and secure more in pro-· 
curement, the rise is given. 

COTTON MARKETING COMMITTEE REPOR'J'-

"'140. Dr. Deshmukh: (a) Will the· 
Minister of Food aDd Agriculture be 
pleased to state whether the report 
submitted by the Cotton Marketine 
Committee has been printed and pub-
lished? . 

(b) What is the date on which the-
report was submitted? 

(c) What is the date on which! 
printing was completed? 

(d) Have the recommendations of' 
the Committee been examined by' 
Government? 

(e) If so. what is t~e action propos-· 
ed to be taken on each one of them? 

The Minister· of Food and AgrlcDl-
ture (Shrl K. M. Muushl): (a) Yes. 
Copies of the Report are placed on the-
Table of the House. 

(b) 17th July, 1951. 
(c) Printed copies were 

by Government towaTds the 
January, 1952. 

received' 
end of 

(d) and (e). 
tions are under 
necessary action 
examining them. 

The recommenda-
examination. and 

will be taken after 

Dr. Deshmukh: May I know how 
much time will be taken for this exa-
mination and by what time action 
may be expe('ted to be talren? 

Silri K. M. MUDShi: As soon as the-
examination is over and copies have 
been sent to the Indian Central Cot-
ton Committee and the Ministry of' 
Commerce and Industry. 

"GROW MORE FOOD" SCHEMES (LEASES» 

"'141. Dr. Deshmukh: (a) Will the-
Minister of Food and Agriculture be-
pleased to state whether Government 
have received any complaints from 
Madhya Pradesh that leases under the, 
"Grow More .Food" Scheme have nol 
so far been renewedt 



(b) What action have Government 
taken in this regard? 

(c) Do Government propose to ex-
pedite orders, so t:lat the lands brought 
under cultivation may not lie fallow? 

Thp Minister of Food and Agricul-
ture (Shrl K. M. Mllnshl): (a) The 
Government of India have not receiv-
ed any such complaints. 

(b) and (c): Do not arise. 

NURSES 

.142. Dr. Deshmukh: (a) Will the 
Minister of Health be pleased to state 
the scales of pay paid to nurses in the 
employment of the Government of 
India? 

(b) Are these posts pensionable! 
(c) If not, . is there any compulso1'l' 

provision for Provident Fund and if so, 
at what rate? 

The Minister of Health aDd Com-
mUDications (Kajkumari Amrit 
Kaur): (a) to (c). Two statements, 
one containing information in respect 
of the institutions directly under the 
Government of India and the other 
in respect of Part ·c' States are plac-
ed on the table of the House. [See 

. Appendix I, annexure No. 30.] 
FOOD SHORTAGE IN BIHAR 

·143. Shri S. N. Das: (a) Will the 
Minister of Food and Agriculture be 
pleased to state whether it is a fact 
that. in the State of Bihar, paddy crop 
has largely failed on account of either 
flood or drought over a very large 
area? 

(b) If so, have the Goverl\ment of 
India received any report from the 
State of Bihar as to the present fooe! 
situation in that State? 

(c) What is the estimated quantity 
of food shortage for the State of Bihar 
during the current year?' 

The Mini!'lter of F'ood and A~Jcul­
ture (Shri K. M. MIlDShi): (a) Da-
mage to. the padpy crop due to dro-
ught and failure of the monsoon haa 
been reported in some parts of the 
State. But the rice production 'this 
year is estimatec1 to be better than 
last year's aecording to the crop cut-
tin~ experimt'nt;; conducted by the 
Indian Council of Agricultural Rese-
arch on scientific lines. 

(b) We are getting periodical re-
ports from Bihar on the food situa-
tion Which indicate that conditions 
are not unsatisfactory. The State 
Govrernment has sufficient stocks to 

Or4t Anew.,., 
meet all requirements. OWing to· suf .. ·-
ficiency of stocks the State· ('..ovem- . 
ment desired that no allocations 
should be made by the Government 
of India till May, 1952. 

(c) The preliminary estimate of 
the food deficit for 1952 is 5.60,ootJ:.· 
tons aNiordin~ to the State Govern-
ment. This is now being discussed 
at the Conference of Food Ministers. 

Shri S. N. Das: May I know what is . 
the official estimate of paddy produced . 
this year in Bihar? . 

Shrl It. M. Muushi: I would like to· 
have notice. . 

TOURIST TRu'FIe 

·144. Shrimati Jayashri: Will the . 
Minister of Trauport be pleased .... 
state the income from Tourist TrafBe:· 
from foreign countries during the 
period from 1st January to 31st: 
])ecember, 1951? 

The Minlstf!r of State for TraDSport 
and Railways (Shri SanthlUWll): A. 
deftnite estimate of income froJ:Doo ' 
tourist traffic for the year 1st· 
January to 31st December, 1951. Is, 
not available, but there are 5{ood rea-
sons to believe that the earninlls from 
this source were not inconsiderable: 
the earnings from about 500 American 
tourists who came in two luxury crui-
ses alone were in the neighbourhood 
of 2.00.000 dollars. The Government 
have given some thoua1tt to methods of:. 
collecting reliab!e estimates of tourist 
earnings and the Reserve Bank of In-
dia have now worked out a scheme of 
sample surveys by which reliable estl-· 
mates with effect from January 1952 
would be available at the end of the 
year. 

Shrlmatl Jayasbri; May I know. 
whether it is a tact that lack of ade-
quate facilities of travel and aojourn frr.. 
holding back foreign tourists to this 
country? 
. Shrl SaDthanam: That Is a compara-

tIve statement. It we can improve the-
:fadlities for travel accommodation 
etc. it will be good. Care is beine:" 
taken to encourage tourist traffic and 
we are taking all possible steps within. 
our limitations. 

Shri M. Nalk: May I know whether· 
the number of tourists durin/:{ the year 
in question are in any way on the-. 
increase or dec.rease in comparison. 
with the previous year? 

Shrl SaDtbaDam: The tourist trafftc' 
is certainly increasing. 

ShrJ Itamath: May I· know if anT· 
complaints or reports w~re receivd~· 
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from tourists or their Jnlides or their 
friends from those States where pro-
hibition is in force that there are 
·difficulties or delays in the way of 
10urists getting liquor permits as they 
.. desire? 

Shri Santhananl: Our Tourist De-
partmf'nt here has made arrangements 
for the prompt supply of lircnses for 
the tourists. We have not had any re-
cent complaints; we had complaints 
!lome two yean: ago and we took it up 
with the Bombay Government and 
now the procedure has been simplified. 

Shri Sivan Plllay: May I know whe-
ther the Central Government has ins-
trurted State Governments to arrange 
tor serving liquor to tourists In prohi-
bition areas? 

Shri Santhanllm: We have not asked 
them to arrange for servini liquor to 
them but they are given licenses or 
permits to buy a certain amount of 
liquor. -

Shrl Massey: Are tourist~ permitted 
in prohibition areas to entertain their 

'_;8uests? . 
Shri Santhanam: No. If they are In-

dians, they are subject to the Indian 
law. 

"GROW MORE Foo»" CAMPAIGN 
*145. Shri Deoglrlkar: (a) Will the 

Minister of Food and A&Tlculture be 
pleased to state the increase in the 
'production of foodgrains as a result 

. 'Of "Grow More Food" Campaign during 
the year 1951-52 so far? 

(b) How much of it is due to (i) 
land reclamations. (ii) irrigation and 
-(iii) manure? 

(c) What is the tariet quantity now 
ilxed for self-sufficiency in food? . 

The Minister or Food aDd AJrIcul-
-tare (Shri K. M. Muuhl): (a) It is 
-not yet possible to indicate the actual 
'increase in the production of food-
.rains as a result of the "Grow More 
food" Campaign during 1951-52. so 
far. as works are still in progress and 
.a proper assessment is not feasible 
until the agricultural year is over. 

"The target of additional production 
ftxed for the year is. however, 14.1 
1akh tons. 

(b) Of the target of 14.1 lakh tons. 
'land reclamation by the Central 

Tractor Organisation accounts for 
1.5 lakh tons. irrigation (including 
tqbe-wells) for 4.4 lakh tons and ma-

·.cures (including cheuical fertilisers) 
~or 0.8 lakh tons. 

ee) The target now beinl kept in 
--.Jew Is that of IIddlt1-()nal production 

of foodlTains to the extent of 7.2 
million tonR during the ftve-year pe-
riod ending 1955-56. as indicated by 
the Planning Commission in their 
Draft Five-Year Plan. The Plan also 
contemplates annual imports of the 
order of 3 million tofts during the 
{Iext ff!w years. if necessary. partly 
as a measure of safety and partly to 
build up a reserve and provide for 
diversion' of land to ca$h crops. 

Shri Deogirlkar: May I know whe-
ther the fillurc of 34 lakhs given in 
the pamphlet "More From Mother 
Earth" issued before the Elections is 
corrert or the figure now contempla--
ted is correct? 

Shri K. M. Munshi: That is the ac-
cumulated total oC t.he last. t.hree years. 
For 1951-52 it is 1.4 million tons. 

Shri Deogirikar: ~,1Jny I know why 
self-sufficiency target ~tarted increasing 
every year? Is it due to the failure 
of crops or failure of monsoon that 
the target of self-sufficiency is increa-
sing every year? You have just 
quot.ed that 7.2 million tons will be 
needed for self-llufficiencv but what 
is the reason for this figure incres.. 
Ring every year? 

Shrl K. M. Munshl: According to 
the Nutrition Advisory Committee we 
must have Rbout 51 million tons of 
cereals Rnd in 1961 we should have 
58 million tonR. I mean the populB-

-tion and various other factors may 
lead to further increase anrl that is 
why 7.2 million tons has been fixed . 

Shrl Deodrikar: WhRt about the 
building up of reserves? 

Shrl K.M. Munshl: I do 
that 7.2 million tons will 
builrllnll UP of a reserve. 
sufficient to go round. 

not think 
mean the 
It will be 

Shri M. Nalk: May I know whe-
t.her there is any increase of produc-
tion unrler the IIcheme introrluced by 
the Government under the name "In-
tensive cultivation srheme"? 

Shrl K. M. Manlhl: As I pointed out 
intensive culUvation implies t.he use 
of good seeds. irrigation and fertili-
zers. composts and otlmr mAnures. 
All this ill the result of the applica~ 
tion of those activities. 

Shri M. Nalk: Is there any ('hange 
In t.he policy of the intensive scheme? 
There was some announcement in 
the newspapers about it. 

Shrl K. M. Munshl: There is no 
change in the policy of Intensive cul-
tivation. 'We try to get more yield 
out of an acre. 
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Shrl Kamath: Is it a fact that Gov-
ernment have appointed very recen-
tly or propose to appoint a Committee 
to survey the progress and results of . 
the "Grow More Food" campaign 
and if so, what is its personnel and 
terms of reference? 

Shri K. M. Munshi: Well, the Com-
mittee has been appointed; the names 
of the Members have been publish-
ed as well as the terms of reference. 
If the hon. Member wants. I will 
put it on the Table of the House. 

Shri Deoglrlkar: What is the loss 
in tons of food produced due to the 
conversion of land for cotton and 
jute? 

Shri K. M. Munshi: I have not got 
the figures here. I do not remember 
tire exact figure. There has been a 
certain amount of diversivn. 

~~~~TIA ~: ~r « Q 

~rt:T ~r -':~T t ~{fii ~q'3I' Q'Tol it; 

~~;: or 1i itirirn ~<1in: 'tlT f.rierifT ~q'~T 

ri ~afT ~ ? ar"~ f;;re;i ~~ ri ~ i' 
\;of 1l \l f'ti~.;r ~q'lfT f~r.ff it; qnr ~1l 

6N ~'ifr ~ arro: f.t;ijo'fT li'fl1r ~ifirtt . 
~f~Jfl it; ~if -q: ri g3lT ~ ? 

&:Babu Ramnarayan Singh: What 
amount of money has been spent by 
the Government of India on the 
·'Grow More Food" campaign during 
the financial year just to end? How 
much of the total amount was direc-
tly given to the cultivators and how 
much wall spent on the salaries of 
Government officials?] 

8hri K. M. Munshl: Notice. 
8hrl Kamath: Is the food problem 

being tackled even today on a war 
lootinl as the Prime Minister dec-
lared some months ago or has the 
pollcy been changed? 

Shri It. M. Munshi: Certainly. 
Shri Kamath: War' footing? 
Mr. Speaker: Now we will go to 

question No. 124, by Shri Jnani Ram, 
,authorised to be asked by Mr. S. N. Das. 

HE-GROUPING OF RAILWAYS 

·124 Shri S. N. DIlS (on ltelullf ofShri 
JDaD.i Ram): Will the Minister of 
.. Uways be pleased to state: 

(a) whether the re-groupi~ of all 
the Railways on Zonal basis has been 
Ilnallsed; and 

(b) if so, the different· Zones itl 
which the Railways have been grouped? 

The MlDister of State for Transport 
and Railways (Shri Santhanam): (a) 
and (b). The Indian Railways are to-
be regrouped into six Zones and three 
of the Zones, viz. Southern, Cen-
tral and Western, have already been 
formed-Southern in· April 1951 and 
Central and Western in November 
19M. It is now proposed to proceed .. 
with the formation of the Northern, 
North Eastern and Eastern Zones. 
Proposals regarding their formation 
are being placed on the 27th February 
1952 before the Central Advisory Coun-
cil for Railways. 

Shri S. N. Das: May I know whe-· 
ther . as a result of this experiment -
the advantages anticipated have Leen. 
fulfilled? 

Shri Santhanam: Yes. 

Shri V. Gangaraju: May I know-
what benefits are ·derived on account 
of this Zonal scheme? 

Sbri Santhanam: They have been 
described in pamphlets and they will 
be supplied during the Budget deba-
tes. The main benefits are that there 

. will be less interruption to traffic be-
cause there will be large unified zones.· 
and traffiC', both gonds und Pi:1SSf'!1ger, 
will ftow smoothly and there will be 
a lesser number of impediments. 

Shri Massey: As a result of this re-
grouping, have there been any comp-
laints from the public or from the· 
officers and staff of the Railways? 

SJari Santhanam: So far, frolll the' 
public. there have been no complaints 
whatsoever. Of course. now and then, 
some of the staff have got to be 
transferred in the process of adjustment 
and there have been some complaints, 
but not many. 

Shri M. Naik: So far as I remem-
ber. some Chamber of CQmrneree, Cal-
cutta I think, has written for the-· 
postponement of re-grouping of the-
EIR and BNR systems. Have Govern-
ment made any case about it? 

Sbri Santbanam: Some Chambers of 
Commerce are apprehensive of aoy" 
change, and therefore they have pro-
tested against the proposed change. 

Shri Massey: Has the complaint 
from the staft only been on account 
of transfers? Or, have there been any 
complaints on account of equation' 
of salary, seniority, etc? 
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Shrl Santhanam: AU these ques-
tions are being settled in consulta.-
tion with the Unions of workers by a 
general committee consisting of Rail-
way officers and workers. There-
~fore. there have not been many com-

· ,plaints so far as these aspects are 
, ·-coneerned. 

Shrl Massey: From officers? 

Shrl Sanfbanam: Some officers llave 
·..80t a grouse because they think that 
-:their chances of promotion have been 
·:redueed. because the number of senior 
-ofticers has been reduced. 

Shri Amolakh Chand: May I know 
: if the State Governments of Uttar 
~ Pradesh and' Bihar have agreed to the 
· proposal of re-group~ng of the OTR 
·.-and EIR. or whether they have vehe-
.. mently protested against re-grouping? 

Shrl Santbanam: There is no ques-
- tion of any State Government agree-
-lng. It is purely a Central responsl-
-;bility. But. we have invited the opi-
: .nions of the State Governments and 
- they will be given due consideration. 

Shri S. C. Samania: Is it a fact 
'. that the hon. Minister 'has stated that 
'" the remaining re-grouping will be 
-taken up when the next Parliament 
~·.comes in? 

Shri Santhanam: The understanding 
· was that there will be no hurrying 
-or hustling. We are simply preparing 

""8 memorandum and placing it before 
"the Central Advisory Council for Rail-
ways. I do not think there was any 
specific undertaking that it will be 
postponed till the next . Parliament 

·:comes in. 

Shri M. Nalk: May I know the na-
·ture of the objection which the Cham-

· ;ber of Commerce had taken? 

Shri Santhanam: They fear that 
· there may be some dislocation of trade 

during the transition stage. Though 
· they have seen that there has been 

no dislocation either in the Southern 
·.Railwayor the Western or the Centtal 

Railways. they are bringing forward 
the same objections for the other 

:.zones. 

Shri Joachim Alva:. What steps have 
'-Covernment taken to popularise the 
new terms of the Zonal Railways be-
~ause there is a lot at confusion in 

·'the public mind about· the 'dlfferent 
';'Illlmes of the Zones? 

Shrl SaatbaDlUD: When zones are 
,,~eated some new 'names 'Come In. 

There would not be any confusion. 
Every time there is a change, there is 
a small time interval within whieb 
people get accustomed. 

Mr. Speaker: The question list is· 
over. 

WRITTEN ANSWERS TQ QUESTIONS 
TELEl'HONE CONNECTIONS BETWEEN 

HURLI AND UDIPI 

*127. Sbri Joachim Alva: (a) Will the 
Minister of Communications be pleased 
to state if any proposal is under con-
sideration to link up telephone connee-· 
tions between Hubli in Dharwar Dist-
rict of Bombay State and Udipi in 
South Kanara District of the Madras 
State? . 

(b) Has the question of establishing 
a telephone either in Sirsi or Karwar 
in the North Kanara District which 
links the Dharwar and the South 
lCanara Districts received the con-
sideration of Government? 

The Deputy Minister of Communi-
cations (Shri Raj Babadur): (a) Hub-
bli in Dharwar District and Udipi in 
South Kanara District are already 
connected to the Trunk Telephone 
Network. A direct telephone link 
between these two places is not con-
templated as the traffic does not justi-
fy it. 

(b) The question of connecting 
Karwar to Huhll and Sirsi til Haverl 
has been examined. but having regard 
to the low incidence of traffiC', the 
project did not qualify for inclusion 
in the P. & T. Department's Develop-
ment Programme which has been 
drawn up on the basis of priorities to 
keep within the financial resources 
made available. 

KARWAR, BHATKAL AND MALPE PORTS 

*128. Shri Joachim Alva: (a) Will the 
Minister of Transport be pleased to 
state whether Government have any 
plans to build up the ports of Karwar. 
Bhatkal and Malpe in the Bombay and 
Madras States? 

(b) When were the last proposals to 
build up ports at these centres examin-
ed? . 

(c) What steps do Government pr~ 
pose to take in relZard to the establish-
ment of ports at Karwar, Bhatkal and 
Malpe? 

The Minister or State for Traasport 
aDd Rallways (Shri Santhanam): (a)' 
And (c). Minor ports already exist at 
Karwar, Bhatkal and Malpe. The 
ftrst two are under the administra-
tive control of the Government o! 
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.:.Bombay and the third under the 
oGovernment of Madr.as. The further 
.development of these as minor ports 
its the responsibility of those Govern-
'.ments. But the National Harbour 
Board has initiated some proposals to 
assist the 'State Governments in their 
.development. 

(b) The relative claims of Karwar. 
Bhatkal and Malpe for development 
:into a major port were examined by 
-the West Coast Major Port Develop-
ment Committee, appointed by the 
-Government of India in 1948. This 
.Committee reported in May 1949 that 
. a deep sea port between Marmugao 
. and Cochin was necessary and that It 
.should be sited at Malpe. Having re-
... rel, however. to certain inadequacies 
in the report and the prevailing ftn-

.. aneial stringency, the Government of 
India decided that the implementation 

.. of the Committee's recommendations 
·;should be deferred and that the ques-
-tion of undertaking a more thorough 
~.exarnination of the economic and engi-
neering aspects -of the project should 
~be consideredwhe1'1 tbe flnanciBl posI-
.. lion improved. 

BRIDGES ,'UVER KATBJURI AND 
KUAKHAI RIVERS 

*]36. Shrl Jagannath Mishra: (a) Will 
. ' the Minister of Transport be pleased 
- to state what amount was spent for 
. the completion of bridges over the 
. Kathjllri and 'the Kuakhai rivers in 

Orissa':' 
(b) W<lS the whole amount for these 

ii»ridges paid by the Government of 
India or an;," portion by the State Gov-

··ernment? 
(c) What was the respective amount 

paid by each Government for each 
~.bridge? . 

The Minister of State for Transport 
,and Railways (Shrl Santhanam): (a) 

to (c). About Rs. 45 lakhs for the 
Kathjurl btidie and Rs. 23 lakhs for 
the Kuakhai bridge. The full cost 
was paid by the Government of India. 

· The accounts of these bridges have 
· not yet been closed a~d there may 
· be some adjustments in the expendi-
· ture that are still to be booked. 

TOURISTS 
*13', Sln'i Ja,a1Ull1th Mlshra: Will 

· the Minister of Transp~ be pleased 
· to state: 

(a) whether Government maintain 
any record to show how many foreign 

· tourists visited ditrerent notable places 
"In India; . 

(b) if so, their total number in the 
'. years 1949-50, 1950-51 and 1951-52 up 
· to the end of December, 1951 and their 
:rnumber to each notable place: 

(c) whether any incoD\"enience or 
difficulty experieneed by those tourists 
in their visit to those notable places 
was reported; and 

(d) If so, what. are they and what 
action Government propose to take to 
remove them? 

The Minister of State for Traupod 
aDd Railways (Shrl Santhanam): (a) 
and (b). Arrangements have been 
made for the collection of tourist sta-
tistics at all customs ports from 
September, 1950. According to the 
returns received from these ports 
during the period January to Decem-
ber. 1951 abou.t 20,000 tourists visIted 
India. Government have no informa-
tion at present in respect of the 
number of tourists visiting each not-
able place, Steps, are however, being 
taken to collect this information also 
from hotels which maintain records 
of tourists staying with them. 

(c) and (d). Yes. The complaints 
which Government generally receive 
relate to customs examination accom-
modation, guides, transport facillties 
etc. With the assistance of the State 
Governments and various trades in-
terested in the development of tourist 
tra~c. suitable steps are beini taken 
to Improve the amenities at tourist 
centres . 

TERMINAL TAXES 

"'138, Shrl JaranDath Mishra: (a) Will 
the Minister of Railways be pleased. to 
state whether it is a fact that terminal 
tax,:s from Railway passengers to 
PUrl. Bhubaneswar and Sakhigopal on 
the B. N. Rly., are realised? . 

(b) What is the purpose for which 
these taxes are levied? 

«'> When were these taxes .ftrst 
levied? 

(d) What was the total amount col-
lected since its inception up to the end 
of March, 1951? 

(e) To whom are these amounta 
being made over? 

(f) Are any portions of these taxes 
being spent for Sakhlgopal and 
Bhubaneswar area for any Central 
purposes? 

The Minister of State tor TraDSpOn 
and Railways (Shrl 8antbaum) ~ Ca) 
Yes. 

(b) The proceeds from the taxes 
are utilised towards better sanitation 
of the towns. 

(c) 1st January, 1922: 
Cd) Information regarding the total 

amount of taxes collected from year 
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1922 is not available. The amount of 
the tax collected durini the year 
1950-51 was Rs. 77,690. 

(e) The amounts are remitted by 
the Railway to the President, Puri 
Lodging House Fund Committee, Puri, 
Government of Orissa. . 

(f) No portion gf the tax is spent 
for Railway purposes as the B. N. 
Railway pays for the services render-
ed to it by the respective local autho-
rity. No information is available as 
to whether any expenditure is in-
curred on other central purposes. 

INTEGRATION OF RAILWAYS 

17. Shrl D. S. Seth: Will the Minis-
ter of Railways be pleased to state 
which of the Railways have been in-
tegrated into each of the Southern, 

Western and Central Zonal Railways? 

Tbe MlDisjer of State for Tr8.ll8port 
aDd BaIlwa,.. (Sbrl Santhanam): The 
information is given below: 

Zonal Railway Names of the Raliways 
whioh have beeD integ. 
rated into it. 

Southern M. & S. M., S. I. and 

Western 

~ntral 

Mysore Slate R~ilwIlYM. 

B.B.&C.I., Sa\lr't~t,tr", 
Jaipur Btat.o and Raj. 
ast han Railways and 
Marwar-Phulad Sec-
tion of Jodhpur Rail-
way. 
a.I.p., Dholpur State, 
Nizam State and Soin-
dill. State Railway •. 

T_ B. TICKETS 

18. Shri Balmikl: Will the Minister 
of Health be pleased to state: 

(a) the number of T,B. tickets sold 
so far by each State during the year 
1951-52; 

(b) the amount so far collected by 
each State by sale of T.B. tickets in 
1951-52; and 

(c) the other measures taken to 
combat the disease? 

The Minister of Health and CoID-
mUDlcations (RajkuIDari Amrlt Kaur): 
(a) and (b). During 1951-52 the Tu-
berculosis Association of India dis-
tributed to tlte various States about 
26 million T. ·B. Seals ,osting one 
anna each. The total value of these 
Seals ill about Rs. 18.25,000/-. lator-

ma~ion as to the number of seals sold 
during 1951-52 and the total amounts. 
collected by each State is expected 
to be. received only about the middle-
of thiS year. In the year 1950-51 the-
total collections from the sale of T.B. 
Seals amounted to Rs. 10,63,366-12":0. 

(c) The accepted methods are ior 
prov~ment ~f . standards of living. 
hous1Og samtatlon and nutrition; de-
tectio~. treatment and isolation oC 
infe<;tlo~s cases, preventive B. C. G. 
,,:sc;1Oatlon and education of the pub-
hc 10 the methods of prevention. The-
State Gov~rnments are adopting these· 
methods to the extent their resour·· 
ees permit, 

AVERAGE YIELD OF WHEAT AND RICE 

19. Bhri Raj Kanwar: Will the Minis-
ter of Food and Agriculture be pleased 
to state: 

(a) if. the study of trends in yields 
of prinCipal crops referred to in reply 
to part (a) of unstarred question. 
No. 7.7 asked on the 21st August, 1951 

. has smce been completed; and 
(ob) if so, will Government state the-

avera .• le yield of wheat and rice per' 
acre in the country (i) at present. (ii). 
25 years ago and (iii) 50 years ago? 

The Minls~r 01 Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes_. 

(b) Compa!,able All-India figures 
are not available. A note examining 
the position in respect of a few in-
dividual States for which comparable· 
figures are available. is placed on the· 
Table of the Hou!'.e. [See Appendix 
It annexure No. 31.] 

COLLEGE OF NURSING, NEW DSLHI 

20, Dr. Deshmukh: (a) Will the' 
Minister of Health be pleased to state·· 
how many students are admitted to;-
the College of Nursing, New Delhi .. 
every year? 

(b) What is the total strength of the-· 
students in the Colleie at present? 

(c) How many of them have come 
trom each State in India and how many 
of these (State-wise) receive stipends 
scholarships, freeships, etc,? • 

(d) Is there any quota fixed for ad-
mission from each State? 

(e) Are admissions accorded on the-
recommendations of State Governments; 
or is the selection made by the-
College authorities without reference 
to State Governments? 
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The MiDJ8ter of Health aDd Com. 
m.II1l1caUODS (BalkDJDal'1 Amri1; )bur): 
(a) The number of fresh admissions 
every year varies from 20 to 30 in tht: 
H.Sc. (Hons.) Nursing Course alia 
from 10 to 25 in the Post-Certiftcate 
Courses. 

(b) and (c). A statement giving the 
required intormation is attacned. [See 
Appendix I, annexure No. 32.] 

(d> There is no State-wise quota; 
but so far as the B.Sc. (Hons.) 
Course in Nursing is concerAed, 10 
seats are reserved for all the Part 'A' 
States, 4 tor all the Part 'B' States 
and 2 tor all the Part 'C' States every 
year, the remainin,. seats bein, ft.l. 

led on the buJa of merit on an au.lD-
dia bails. . .. 

<e> For the B.Sc. (HODS.) Course. 
selection for admission is made hr, • 
Selection Committee of the Univer-
sity of Delhi. For thIs purpose, the 
records of students and the recommen· 
dations of the sponsoring Governments, 
if any, are taken into consideration. 
For the Post·Certificate Col.1l'ses, 
selection for admission is made hr a 
Selection Committee constituted br 
Government. For this purpose also 
applicants' records and reporta and 
recommendations ot the Goverumenta 
concerned if anr, are taken into con-
sideration. 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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THyp

PARLIAMENTARY DEBATES 
(Part II—^Proceedings other than Questions and Answers) 

OFFICIAL REPORT

«63

PARLIAMENT OF INDIA 
Wednesday, 20th February, 1952

The House met at Half Past Nine of 
the Clock.

[ M r . S p e a k e r  in  the Chair]
QUESTIONS AND ANSWERS

(See Part I)

10-25 A.M. ^

RESIGNATION OF DR. DEVI SINGH.
Mr, Speaker: I have to inform hon. 

Members that Dr. Devi Singh has re­
signed his seat in Parliament w ith  
-effect from the p t h  February, 1952.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1951-52—RAILVVAYS
D em a n d  No. 5—O r d in a r y  W o r k in g  

E x p e n s e s — R e p a ir s  and M a in t e n a n c e

Mr. Speaker: Now, we will take-up 
JDemands for Supplementary Grants. 
The Demands are there. What is the 
procedure that we shall follow? I find 
•that there is only one cut motion. 
There are two. One is out of order 
and so there is only one cut motion to 
Demand No. 5. So we shall' take up 
Demand No. 5 and the cut motion of 
"Mr. Das. The first cut motion is out 
of order because he wants to discuss 
general policy which camnot be dis­
cussed on a cut motion.

Pandit Kunzru (Uttar Pradesh): 
Will not the Finance Minister elucidate 
the constitutional question that was 
raised yesterday, before discussion on 
this Demand is taken up?

Mr. Speaker: That matter has been 
placed before me. I thought I waa to 
give my ruling on that question when 
the Punjab Budget comes in. There i* 
no such question arising here.
412 p s a

954
Babu Ramnarayan Singh (B ihar):

Several cut motions were discussed Uĥ  
gether yesterday and their discussion 
was to continue today.

Mr. Speaker: The Punjab Budget?
That discussion was postponed yester­
day. This day has been allotted speci­
fically for discussing the Railway 
Budget and the Supplementary De­
mands. Therefore, we cannot take up 
the Punjab Budget today.

Shri Kamath (Madhya Pradesh): It 
will come up some other day?

Mr. Speaker: Of course.
Shri Massey (West Bengal): May I 

ask for some information. Sir? Will 
the hon. Minister for Railways give 
some details regarding page 4 of the 
proceedings of the Standing Finance 
Committee with regard to premature 
retirement of officers, etc.?

Mr. Speaker: Let us come to that
specific Demand and then we shall see*

Shri Massey: I thought I could ask 
for information.

Mr. Speaker: I arn placing before ilii
House Demand No. 5.

Motion is: ,
“That a supplementary sum not 

exceeding Rs. 1,47,07,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
31st March, 1952, in repect of 
'Ordinary Working Expenses— R̂e­
pairs and Maintenance’.*’
Mr. Das may move his cut motion,
Shri 8. N. Das

move:
**That the demand for a supple* 

mentary grant of a sum not em  ̂
ceeding Rs. 1,47,07,000, in respect 
of ‘Ordinary Working Expenses— 
Repairs and Maintenance’ be re­
duced by Rs. 100.”
Mr. Speaker:

remarks.
He may address l |t i
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• fo r  1951>92—R ailw attf

95«:

^  wfffftfV jnF^PT irc r  
vr «*jpT.............

[Sbrl S. N. Das: Sir, with this cut 
motion I want to draw the attention of 
the hon. Minister to............. ]

Mr. Speaker: I suppose the hon.
Minister will not be able to follow this 
as his knowledge of Hindi is not so 
nice. If he does not mind, he may 
speak in English.

Stoi S. N. Das: By moving this cut 
motion, I want to draw the attention 
o£ the hon. Minister of Railways to the 
sad conditions prevailing in the O.T. 
Railway, especially in its branch lines. 
During the discussion last year. I drew 
the attention of the Government to the 
condition of the metre-gauge Railways 
in North Bihar and to the fact that the 
Government is not paying the same 
attention to these lines as they are 
pleased to do in the case of the E.I.R. 
and other broad-gauge Railways. Sir, 
it is rather a painful experience to 
travel on the branch lines of the O.T.R. 
The trains run late. There ia over­
crowding in the trains. There is no 
arrangement for water supply. The 
latrines in the compartments are not 
supplied with water. All the things 
that go to make bad management are 
present in the O.T.R. Times without 
number Members of this House have 
been drawing the attention of Govern­
m ent to the imporvements that are 
required in this Railway; but in spite 
of all their protests, in spite of all 
their requests and submissions, no 
attention is being paid to this Railway. 
The O.T. Railway which was once 
called the B. N. W. Railway had its 
name changed to O.T. Railway and 
people now call it not Oudh-Thirhut 
Railway but the Old and Tired Rail­
way, because all the coaches and 
wagons provided on this Railway are 
all quite old and rotten. Anyone travel­
ling in these coaches is troubled all 
through by bugs. I think the old rotten 
coaches and wagons when they can­
not be used further in any other Rail­
way are sent on to this O.T. Railway, 
especially in its branch lines north of 
the Ganges. Therefore, I would, by 
this cut motion of mine like to draw 
the attention of the hon. Minister in 
charge of Railways to the sorry 
plight of these lines and to the pitiful 
condition of the general public travel­
ling by these lines. Last year the hon. 
Minister was pleased to state that the 
meter*gauge lines, especially of the
O.T. R ^ w a y  will draw more and 
more the attention of Government, but

I am sorry to state that no improvi  ̂
ment whatsoever has been effected in 
these lines. I therefore urge upon 
Government that they should not give 
step-motherly treatment to this rail­
way, especially to its branches which 
are just a little beyond the routes that 
the hon. Ministers generally travel. 
Therefore, on behalf of the general 
public and on behalf specially of the 
travelling public I reouest that the 
hon. Minister will be pleased to give 
greater attention to that neglected, Old 
and Tired Railway as it is called.

The Minister of States, Transport 
and Railways (Shri Gopalaswami): I
confess that this O.T. Railway has un­
fortunately still a great many of the 
characteristics of old and tired Rail­
way and conditions on this Railway 
are not as satisfactory as hon. Mem­
bers would wish or as I would wish. 
Last year I did say that this Railway 
will attract more attention in the 
future than it had done in the past. 
As a m atter of fact, it has attracted 
more attention, and I have heard some 
hon. Members hailling from those 
areas come and tell me tHItt things are 
better now than they were before. So 
far as the meter-gauge stock is con­
cerned. I do grant that much of the* 
stock that is in use on that Railway 
is really old and tired. They have to 
be replaced. We have launched on a 
programme of obtaining considerable 
supplies of meter-gauge stock, both 
produced in this country and imported 
from abroad. For instance an order 
has been placed in Germany and 
supply in response to that order will 
commence in May next. When these 
come in, I have no doubt that condi­
tions on this Railway would be much 
better. I can only assure the hon. 
Member that this Railway ha<? been 
attracting special attention and for the 
last one year or slightly less than that, 
it has shown improvement and I hope 
that will be maintained.

Shri Kamath: And I hope that in 
the near future, this Railway, like the 
Minister himself, will show that though 
old it is not tired.

Shri Gopalaswami: The only answer 
that I can give to the hon. Member is 
that the Minister though old is no t 
quite tired.

Shri Kamath: Yes, that is what f  
said.

Shri Gopalaswami; Not quite tired, 
I say, and perhaps it may be that In 
order to improve matters the Minister 
may have to be replaced in the near 
future, but not the O.T. Railway,, tuat 
cannot be scrapped.



«S7 Demands for 20 FCBBUASY 1952

8kri MasKjr: On pace 9 of the Pro- 
•eedings of the meeting of the 9tand- 
Ing Finance Committee lor Railways 
there is an item—^Additional Traffic 
Facilities now necessitated for carry­
ing loodgrains to famine affected areas 
on the Western Railway. My I know 
what are these additional traffic facili­
ties?

Shri Gopalaswami: There were addi­
tional traffic facilities provided for the 
carrying of foodgrains to the famine 
affected areas on the Western Railway, 
such as additional transhipment facili­
ties at Viramgam, Ratlam, Sawai- 
Madhopur, Ujjain, Sabarmati and 
other places for the movement of food- 
grains to the famine affected areas on 
the Western Railway regions. This 
meant the extension of facilities for 
transhipment, of platforms, provision 
of additional sidings etc. These are 
temporary works and so provision has 
been made.

I put the cutMr. Speaker: Do
motion of Mr. D^s?

Shri S. N. Das: I do not press it, 
Sir.

Mr. Speaker: Very well and that
means that the Demand itself is now 
under disrussion. I now put the De­
mand to the House.

The question is:
“That a supplementary sum not 

exeeding Rs. 1,47,07,000 be granted 
to the President to defray the 
charges which will come in course 
of pasmncnt during the year end­
ing the 31st March, 1952, in res­
pect of ‘Ordinary Working ex­
penses—^Repairs and Mainten­
ance'.’*

The .motion was adopted.

Mr. Speaker: I should like to know 
wliether I may put all the Demands 
iofether or separately.

Shri A. C. GiOia (West Bengal): Sir. 
I  have to speak on Demand No. 7.
D e m a n d  No. 7—O r d i n a r y  W o r k i n g  

E x p e n s e s — O p e r a t i o n  (Fu e l )

BIr. Speaker: Motion is:

“That a supplementary sum not 
exceeding Rs. 1,29,88,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Ordinary Working Ex­
penses—Operation (Fuel)*.”

Sliri A. C. Guha: This item refers 
also to the railway collieries and so 
1 would like to draw the attention of 
the House to what happened in this 
House on the 15th March and 24th 
March last year. There was a demand 
for railway collieries and the House 
was not pleased to pass it and so it 
was postponed. The Railway Minister 
brought it" on a second time on tlfe 
15th March and then also the House 
did not pass it and the whole m atter 
was referred to the Estimates Com­
mittee for examination and report. On 
the 24th of March the Chairman of 
the Estimates Committee, the Deputy- 
Speaker of this House made a report 
to this House and then the hon. Minis­
ter for Works, Production and Supply 
and also the Railway Minister gave 
assurances to this House and then this 
House passed that Budget. It was 
found that the reasons for which the 
losses were so long incurred were the 
cost of the removal of the overburden 
by the I.M.C.C., fall in production of 
the railway collieries conseauent to 
the change in the policy of the supply 
of wagons, losses due to continued 
emplo3mient of surplus labour and 
fourthly, the implementation of the 
Central Pay Commission’s recom­
mendation. It was found by the Esti­
mates Committee nnd the Minister 
also adm itted lhat there was,a surplus 
of 7,000 labour in the. iiyilway col­
lieries and that surplus was estimated 
on the target output of 3-2 million 
tons of coaL whereas the output was 
only 2-5 million tons. TakinR into 
account the real outturn of coal the 
.surplus labour must have been more 
than 7,000. Onlv three or four days 
ago we were told that the Government 
had not yet been able to ascertain the 
real surplus or whether there was any 
surplus at all. If I am permitted I 
would quote the words of the hon. 
Minister. He said “There was a great 
deal of surplus labour which has to 
be done away with.*’ These were the 
words used by the Minister for Works, 
Production and Supply and I think 
the railway collieries are now imder 
his jurisdiction. Yet practically after 
one year we are told that the Govern­
ment has not yet been able to ascertain 
whether there is any surplus labour 
at all or not. That was in reply to a 
question last week.

Another point is that it was foiind 
that the clearing of the overburden by 
the I.M.C.C. was a costly procedure 
and it was expected that the Govern­
ment would do something to do away 
with that system and introduce a 
more economic system.

It was also found that the average 
raisng cost in private colliaries was
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is not yet extracted. In fact the exr 
penditure on removing the overburdeo 
should have been debited to tlie 
capital aecount and the income that 
might accrue alter extraction of the 
coal should have been credited there. 
However, this has been taken into 
consideration, so that the criticism 
offered in the House has been met. I 
should say that the whole thing has 
been properly organised and next 
year more profits will be shown. Even 
today if what I have suggested, n a m ^  
the expenditure on overburden ia 
transferred to the capital account* 
this business will result in a profit of 
7610 lakhs.
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Rs, 13 or 14 per ton whereas it rose 
even up to Rs. 27 in some of the Gov­
ernm ent collieries. The raising cost 
varied between Rs. 22, 2.3 and 28 in 
different Government collieries. Only 
three collieries are paying concerns 
and are being run on business lines 
and the average raising cost of coal 
was near about Rs. 13 or even below. 
I would like to know what steps have 
been taken on the assurance given on 
the floor of this House. Only on that 
assurance the House was pleased to 
pass the Supplementary Budget after 
having postponed it on two previous 
•occasions. I would also like to know 
whether the colliories are still under 
the jurisdiction of two Ministries or 
have been put under one Ministry. 
This is a point which should also be 
made clear.

of Works, Production 
*nd Supply (Shn Gadgil): I am grate-
lui to the hon. Member for bringing up 
this aspect of the matter before the 
House. I am very glad to inform the 
House that when connplete accounts 
will be made for the current year the 
railway collieries will be in a position 
to say that they have made a profit 
of Rs. ten lakhs. The present demand 
merely states that the contemplated 
loss was 22 lakhs but actually it may 
be less by three lakhs. But I am in 
a position to assure my hon. friend 
and the House that the overall position 
as it has now emerged is that nf>t only 
we have wiped out this estimated loss 
of 22'74 lakhs but ultimately we 
would have earned Rs. ten lakhs. This 
is due to the fact that the output has 
increased by three lakhs and 87 
thousand tons as compared with the 
figure provided for in the original 
Budget and it is also due to the co­
operation given by the entire depart­
ment, from the Chief Miriihg Engineer 
down to the overseer in bringing 
about a reduction in expenditure 
wherever possible. Hence this estimat­
ed  profit.

Reference was made to the expendi­
ture on overburden removal by the
I.M.C.C. In fact this should have been 
debited to the capital account but it 
has not been done. But even this loss 
has been taken into account in arriv­
ing at the figure I have given. •

Shri A. C. Guha; May I know whe­
ther the Government is intending to 
introduce a new system or continue the 
contract with the I.M.C.C.

Shri Gadgil: The contract is now
over and what we will do with the 
cdmpany is a matter under considera­
tion. But the fact is that the over­
burden has been removed though coal

As regards surplus labour only a few 
days ago a question was asked and 
the reply was that a fact finding Com­
mittee has been appointed. The point 
really is that it was not possible to 
straightaway reduce or retrench 
labour on account of the possibility of 
labour trouble. Similarly we were 
told that a certain amount of non­
existent labour was included in it. 
Therefore the Government decided 
that before they start retrenchment 
it would be much better to ascertain 
finally and correctly what was the 
element of non-existing labour. For 
that purpose the fact-finding C3m- 
mittee has been appointed and it is 
expected to submit its report before 
the middle of March. 1952. As soon 
as we receive the report we shall im­
mediately implement its recommenda­
tions as far as possible. When that 
is done there will be addition to the 
profit. What I can assure the House 
at this stage is that the points made 
in this House last year have been duly 
noted and every effort has been made 
to meet them. The House should 
appreciate that only as a result of tha t 
the collieries will now make a net 
profit of Re. ten lakhs.

Mr. Speaker: The question is;
“That a supplementary sum not 

exceeding Rs. 1,29,88,000 be grants 
ed to the President to defray the 
Charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1952, in respect of ‘Ordinary 
Working Expenses-—Operation
(F u e iyr

The motion was adopted.

D e m a n d  N o . 8— O r d in a r y  W o r k in g  
E x p e n s e s — O p e r a t io n  o t h e r  th a n  

S t a f f  and F u e l

Mr. Speaker: Motion is:
‘•That a supplementary sum not 

exceediSttg Rs, 1,42,38,000 be grant*



number of claims which have been 
pul forward, or, rather, we have not 
been able to realise the decrease in the 
number of claims which we had hoped 
for. We have for the last two three 
years been conducting a drive to re­
duce the claims on this account. While 
we did succeed to a lar^e extent, in 
the current year particularly Uie incl* 
dence of running train thefts ha^ 
been rather heavy and as a result of 
that the numSer of claims has not 
shown the diminution that we had 
hoped for. This increase in the number 
of, thefts and losses on account of 
disappearance of goods from train 
loads and yards and §p forth has been 
causing us a great deal of anxiety* 
We have tightened up the protection 
iirrangements. We have sanctioned 
increases in the police establishments 
for lookii^ after these goods, and so
on, but improvement has not been
appreciable. We have recently put
an officer on special duty to study
th^se happenings wherever they are 
concentrated and to suggest measures 
for improving the state of affairs. His 
recommendations are awaited. He is 
looking into this a.spect and whatever 
further action he recommends should 
be taken will be examined and that 
action taken as far as possible in con­
sultation and in co-operation with the 
police and the State Governments and 
the Railway administrations them- 
sdves.
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ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Ordinary Wotking 
Expenses—Operation other than
Staff and Fuel’.”
Shri Barman (West Bengal): In this 

demand there is one item included as 
expenditure on account of payments 
for compensation for goods lost or 
damaged during transit. At the time 
of the Budget last year this demand 
Was placed on a considerably reduced 
scale compared to the previous years’, 
on the assumption that' stringent 
measures will be taken, so that claims 
for Compensation on account of this 
particular head will be reduced. But 
now we are faced with a supple­
mentary demand on account o f ‘this 
item to the tune of some lakhs. May 
I inquire of the hoii. Minister what 
positive steps have been taken by the 
Department to reduce this expendi- 
•ture and which are the Railways 
wUch are responsible for this increas­
ed expenditure at the end of the year? 
I t is a loss which is unaccountable to 
the ordinary public. If, while in 
transit, goods are lost or damaged and 
sometimes wagons are broken and 
theft and dacoity committed, and if 
cpmpensation to the extent of more 
than a crore has to be paid then it 
becomes somewhat difficult for us to 
explain things to the ordinary publib. 
Apart from thaft, however, we shall 
be glad to know wh^t. . s t r i i^ n t  
measures or adquate steps have been 
taken by Government during the year 
to minimise the loss under this head 
and which are the particular Railway 
or Railways that are responsible for 
this increased expenditure over what 
was contemplated at the time of the 
Budget.

Shri S. G. SamaBta (West Bengal); 
May I add a few words to what Mr. 
Barman has said? I would like to 
know whether there has b e ^  any 
increase in the cases of compensation 
in the Southern Railways, the zone 
which has been formed flrst.

Shri Gopalaswami: It is a fact that 
we are now asking for something like 
Rs. 64 lakhs more than the provision 
made in the Budget for the current 
year. A t the time the Budget was 
framed it was thought that the de­
mand on account of claims for com­
pensation would get reduced in the 
course of the year, so the feudget 
figure was placed at a lower level 
than it otherwise would have been 
placed. The additional provision that 
is now asked for is partly due to the 
rise in the prices of commodities lost 
and partly also to an increase in the

I am afraid I have not got the figure 
segregating the claims on the Southern 
Railway from the claims on other Rail­
ways. I am not in a position to 
answer the Question but i shall find 
that out for the hon. Member.

This increase has gone on from 
month to month. The original esti­
mate was somewhere anout Rs. 
2,18,29,300. Up to November the 
claims have risen to Rs. 2,56,72,000. 
It is expected that with the end of the 
year the increase will amount to Rs. 
64 lakhs. We are doing whatever Is 
possible to keep these claims down.

M t. Speaker: The question is:

*‘That a supplementary sum not 
exceeding Rs. 1,42,38,000 be grant­
ed to the President to defray the 
charges which will come fn course 
of payment during the year end­
ing the 31st day of March. 1952. 
in respect of ‘Ordinary Working 
Expenses—Operation other than 
Staff and Fuel’.”

The motion was adopted.
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D emand N o. 9-A — O rdinary  W orking  
Ex pen ses— L abour W elfare

Shri A. C. Guha: I would like to 
speak on this Demand.

Mr. Speaker: I will place it before 
the House.

Motion is:
‘T h a t a Supplementary sum not 

exceeding Rs. 22,37,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of 'Ordinary Working 
Expenses—Laboiir Welfare’?^

Shri A. C. Gnha: The item includes 
a  figure for increase in the number 
o f patients in the railway hospitals. 
Is it due to a greater incidence of 
sickness or due to the provision of 
more hospital accommodation in the 
railway hospitals and, if so, what 
has been the increase in the accomr 
Aodation? Have there been any new 
hospitals set up or has the accommo­
dation in the old hospitals been in­
creased.

Another item for which provision is 
made is in connection with the scheme 
lo r  promotion of literacy among rail­
way workers. There ^so  I would 
like the hon. Minister to give us an 
idea of how fhe work has been pro­
gressing and how far they have pro­
gressed in the matter.

Shri Gopalaswami: As regards
hospitals, I may say the reason for 
increase is due to both the causes: we 
have been expanding our hospital 
accommodation, we have also had to 
incur greater expenditure on treat­
ment at our hospitals and dis­
pensaries.

Shri A. C. Gnha: I want to know 
whether any hospital accommodation 
has been increased by setting up new 
hospitals or expanding the accommo­
dation in old hospitals.

Shri Gopalaswami: I am afraid I am 
not in a position to give details under 
those two separate heads.

With regard to promotion of literacy 
among railway workers some time last 
year it was decided that a scheme for 
promotion of literacy amongst all 
railway workers should be launched 
and spread over a period of three 
years. In June, 1951 the Railways 
were instructed to take the following 
Qteps to achieve the object:

One hour each week day for hold 
ing the classes should be found out­
side the working hours of the em­
ployees time.

1 1
Text-books and charts etc. of the 

candidates, if considered n e c e s s ^  by 
the controlling officer, shoulci be 
supplied free of cost in special
cases. An honorarium of Rs. 
five per mensem should be paid to the 
Instructor taking not less than half 
the number of classes at each centre 
in the month concerned. The R aik  
way should defray the small expend^ 
ture necessary for providing oil lamps* 
oil, dusters, chalk etc. and other inia- 
dental items. The total eiependiture 
involved in this scheme in the current 
year will be in the neighbourhood of 
Rs. six lakhs.

[S h r im a ti D urgabai in  the Chair}

Mr. Chalrmaii: The question is:
*That a supplementary s\un not 

exceeding Rs. 22,37,000 be grant­
ed to the President to defray the 
charges which will come in course . 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Ordinary Working 
Expenses—^Labour W elfare'.”

The motion was adopted.

Shri Gopalaswami: The remaining
demands are 4, 6 and 17. May I  sug* 
gest that all three of them may be 
placed before the House?

BIr. Chairman: I would like to place 
before the House Demands Nos. 4, 6 
and 17. Does any hon. Member wish to  
5ay anything on them?

D emand N o. 4—O rdinary Workino  
E x pe n se s— A dm inistration

Mr. Chairman: Motion is:

"‘That a supplementary sum npt 
exceeding Rs. 22,27,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st March, 1952, ip re»* 
pcci oi ‘Ordinary Workmg Ex­
penses—^Administration’.”

D emand N o. 6— Ordinary  W o rking  
E x pe n se s— Operating  S taff

Mr. Chairman: Motion is:

“That a supplementary sum not 
exceeding Rs. 41,14,000 be grant­
ed to the President to defray the 
charges which will come in course 
of pajrment during the year end­
ing the 31st day of March, 1952« 
in respect of ‘Ordinary Working 
Fxpenses—Operating Staff*.”
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D em and No. 17— Open L ink  W o r k s  
R ep la cem en ts  

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 2,64.13,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment, during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Open Line Works— 
Replacements*.”
Shri Hlmatsingkn (West Bengal): I 

'w ant to draw the attention of the hon. 
Mmister to the fact th «  recently the 

rnumber of thefts at night in the pas­
senger trains in the loop and Tnain 
lines between Jhajha and Burdwan 
lias  considerably increased. There in 
hardly any train in which the luggage 
and belongings of passengers are not 
removed at night. These are not re­
-ported in the newspapers but one or 
tw o thefts daily take place on these 
two lines. Does the hon. Minister 
propose to take any steps to stop 
these things? I think something ought 
to  be done about this matter.

Shri Gopalaswaml: I have already
«aid that both the Railway Administra­
tion and the Railway Board are quite 
•conscious of the increase in the number 
of running train thefts. They have 
tried to tighten up the police security 
■arrangements, but we have also put 
an officer on special duty to investi­
gate why these things are occurring 
and in the course of his investigations 
into the increase in the number of 
•claims he is bound to investigate also 
why the number of train thefts has 
also been increasing. In addition to 
making more perfect what is already 
in vogue, we shall take such additional 
steps for reducing the incidence of 
these thefts as may be found neces­
sary. .

Shri Massey: On page 4 of the
memorandum, in paragraph (e)‘ I And 
there is mention of “more premature 
retirements on other Railways than 
anticipated in the Budget.” I want to 
know the reason for these additional 
premature retirements.

Shri Gopalaswami: The contribu­
tions mentiolied in this paragraph
have increased because it depends
upon the actual number of qualified 
persons who became entitled to the 
payment of these contributions. There 
are more premature retirements on
particular Railways on account of
particular circumstances and in such 
casefi we have got to pay more. The 
actual figures have been in excess of 
what was provided for in the Budget 
and that explains the excess provision 
now asked for.
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Shri Massey: Was there any special 
reason for these premature retirementa 
and was it more among the oflicera 
than among the men?

Shri Gopalaswmmi: I may assure the
hon. Member that I do not think there 
has been any particular raidemic of 
premature retirements. The Hctuftl 
thing is that the numbers are larger 
than what we anticipated in the 
Budget.

Shri NasiraddiB Ahmad (West Ben­
gal): While on this subject, may I 
draw the attention of the hon. Mmia* 
ter to the prevalence of ticketiess 
travel, particularly in the West Ben­
gal sector of the £.1. and B. N. Rail­
ways. While the House is extremely 
pleased to note the better £aminics 
during the current year, I think filat
if proper measures are taken and ad­
ditional staff is maintained, the ex­
penditure will be Justified by a 
further increase in revenue. There 
has been much ticketiess travel, and 
so far as the collecting and checkins 
staff is concerned, they allow th in fi 
to go as they please without veiT 
much bothering themselves, and it ia 
sometimes found that it they try  to 
do their duty their personal safety i« 
in danger. In these circimistanees, 
the checking staff should be 
strengthened. vThe R a ilw m  are a 
national institution and nobody would 
like ticketiess travel to continue still.

Shri CH>paUswami; I think the hon. 
Member should be aware that on 
several Railways there has been a 
very determined drive against ticket- 
less travel. Large numbers of per­
sons have been arrested in runninc 
trains. They have been placed for 
trial before itinerant magistrates on 
the spot and fined. We have reduced 
the amoimt of ticketiess travel con­
siderably, but I grant the position 
that there is still a lot of ticketiess 
travel and all that we can promlae 
is that we shall pursue this kind of 
drive and see that the evil gets re­
duced further and further.

Mr. €9iairman: I shall place the
Demands separately to the vote of 
the House. The question is:

“That a supplementary sum not 
exceeding Rs. 22,27,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the 3rear end­
ing the 31st day of March. 1952, 
in respect of ‘Ordinary Working 
Expenses—^Administration*.”

The motion was adopted.
Mr. Chairman: The question is:

“That a supplementary siun not 
exceeding Rs. 41,14,000 be grant­
ed to the President to de tra j the
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chargcs which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Ordinary Working 
Expenses—Operating Staff’.”

The motion was adopted.
Mr. Chaimuiii: The question is:

“That a supplementary sum not 
exceeding Rs. 2,64,13,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 81st day of March, 1952, 
in respect of ‘Open Line Works— 
Replacements’.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY 
GRANTS FOR 1951-52

Mr. Chairman: I would now like to 
i^ace before the House the other 
Supplementary Demands with regard 
to the General Budget. I would like 
to  know whether any hon. Members 
would like to speak on any one of 
these demands. I do not think there 
Bfe any cut motions with regard to 
m y  other demand except Demand No. 
57 relating to ‘Ajmer’. Hoa. Mem­
bers may kindly mention on which 
a t the demands they would like to 
speak.

Shri A. C. Guha (West Bengali: I 
would like to say something on De­
mand Nos. 3, 34, 79, 103A and 104.

Chairman: Does Pandit M akat 
Bihari L a r  Bhargava wish to move 
his cut motion?

Pandit M. S. Bhargava (Ajmer): 
Without formally moving my cut 
tnotioh on Demand No. 57 I wtiuld 
like to speak on it.

D emand N o . 3— Com mercial INtellig­
ENCE AND S tatistics

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 50,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Commercial Intelli­
gence and Statistics’.”

D emand N o. 34— Miscellaneous 

Mr. Chairman: Motion is:
“ That a supplementary sum not 

exceeding Rs. 24,33,000 be grant­
ed to 1 he President to defray the 
charges which will come in course

for 1951-52
of payment during the year end- ~ 
ing the 31st day of March, 1952, 
in respect of ‘Miscellaneous’.”

D ezviand N o . 57—A jm er

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 40,78,000 be grant­
ed to the President to defray the  
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1992,. 
in respect of ‘Ajmer’.”

D emand N o. 79— Ma nipu r

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 60,000 be grant­
ed to the President to defray the 
charges^which will come in course 
of payment during the year end­
ing the 31st day of March, 1952; 
in respect df ‘Manipur’.”

D emand N o. 103A — T ransfer  of th e  
S ale P roceeds of A merican  Loan 

W heat to the S pecial D evelop­
m ent  F und

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 71,00,00,000 be grant­
ed to the President to defray the 
charges which will come in course 
6f payment during the year end­
ing the 31st day .^f MarcU, 1952, 
in respect of ‘Transfer of th e  
Sale Proceeds of American Loan 
Wheat to the Special Develop­
ment Fund’.”

D emand N o. 104—Capital O utlay on: 
. D evelopm ent

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 1,30,52,000 be grant­
ed to the President to defray the 
charges which will come in course- 
0/  payment enuring the year end­
ing the 31st day of March, l.952» 
in respect of ‘Capital Outlay on 
Development’.”

Shri A. C. Guha: Demand No. 3
refers to the subject of Commercial 
Intelligence. From the note I find 
that it is also meant to cover some 
expenses for our commercial repre­
sentatives abroad.

Only yesterday I asked the hon. 
Minister in charge of Commerce and 
Industry as to when Government 
came to know that America was buy­
ing more jute goods from continental*
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markets than from India. The hon. 
Minister by-passed my question and 
did not condescend to give a straight 
reply. He simply gave me an as­
surance that Gpvernment is always 
vigilant of the interests of the jute 
industry. Our commercial representa­
tives abroad are expected to sa f^  
guard the interest of our trade and 
commerce with those countries. They 
are expected to inform the Govern­
ment of India when there is any 
diversion of foreign order from 
India market to some ofher market.
I feel these commercial representa­
tives have miserably failed in this 
duty for which they are appointed 
and for which they have been posted 
outside and for which this House is 
being asked to vote certain demands.
I am giving some figures from a 
journal published in October 1951

In January, 1951 consumption of 
burlap in the United States was 70 
million yards; in February it was 47 
miUion yards; in September it h ^  
come to 37 million yards. In 
1950 consumption of burlap m U.S.A. 
had reached the peak fl«ure of 88 
million yards while in September of 
that year it stood ®t 85 million, w  
from 88 million yards in August, 1950, 
consumption in America had wme 
down to 37 million yards in SeptM - 
ber 1951. The Government Benches 
may perhaps explain this awa^ by 
saying that stock-piling in America s 
going on no longer. B ut the 
that American orders were hemg 
diverted to some other /market and 
our commercial repres^tatives have 
not been giving correct Informatio^^ 
Government. Perhaps it . ^ a s  j iu r in g  
his recent European visit that the 
Finance Minister came 
real situation. I would therefore 
like to ask what purpose is served 
by our keeping these commercial re­
presentatives if they are not a b ^  to 
supply us information w^^h a view to 
safeguard the insterests of the jute 
industry, which contributes the largest 
percentage of our dollar earnings.

The Deputy Minister of Commerce 
mnd Industry (Shri Karmarkar): I do
not like to interrupt the hon. Mem­
ber. I am afraid that In my reply 
his observations, I shall perforce have 
to conHne myself
discussion. I am afraid he is travel 
ling a little further than what was 
intlnded. My hon friend is c(^m- 
menting on the working of the exist
ing services. This supplementary de­
mand arises, as he wiU °
the organisations closed. This is a 
supplementary demand to meet the 
Spenses which we could not * o re s^  
to respect of certain offices which 
have closed.

Shri A. C. Cuba: Maybe there are 
some officers still working there, and 
they are expected to safeguard over 
interest. The whole thing is about 
commercial representatives and ! only 
want to draw the attention of the 
Hou^e as to how they have been serv­
ing the interests of India and Indian 
industry.

Then I am reading from another 
place in the ‘Jute and Gunny Review 
—September 195T:
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“There has been a sharp reduc­
tion in the consumption of burlap, 
particularly during the la^t few 
months. Starting with April of 
this year, the consumption of 
burlap for bags dropped 38 per 
cent, from last years figure for 
the same period. July consump­
tion was off hy 40 per cent, and 
August was otf by 54 per cent, 
compared to the same months for 
last year.”

Still it took several months for the 
Government of India to be advised, 
either by their representatives or by 
some other source, that something was 
wrong with the jute industry and 
some effective measure was to be 
taken. Apart from the fact that the 
jute industry is one of our be.st 
national assests and best dollar 
earners I wish to say—as I come 
from Bengal and from Calcutta—that 
the whole future of Calcutta and of 
Bengal is inextricably mixed up with 
the future of the jute industry. I 
have therefore been trying to draw 
the attention of this House to the 
conditions prevailing in the jute in­
dustry, and it was only when it was 
almost in a desperate stage that the 
Got^emment of India has been pleased 
to take certain action.

Before I come to Demands* Nos. 34 
and 103A I would like to finish with 
Demand No. 79 first. Here I find a 
reference to some increase in the ex­
penditure there due to the change in 
the incumbency of the Chief Com­
missioner and the pay of the new 
Chief Commissioner at higher grades.
I have nothing to say about the new 
Chief Commissioner. But on two 
previous occasions I drew the atten- 
ion of the hon. Minister to the past 
activities and the antecedents of the 
Chief Commissioner who was there be­
fore the new incumbent went there. 
This officer was posted in another im­
portant frontier State and the mis- 
cheif and havoc...

The Minister of Finance (Shri 0. D* 
0eshmnkh): On a point of Information, 
Madam. Is it Demand No. 103A he 
is talking about?



rfi71 Demands for 20 FEBRUARY 1952 Supplementary Grants 972

Shri A.C. Giiha: No. I am speaking
about Demand No. 79. Then I shall 

-come to the others. When the old 
incumbent, who has now been remov­
ed irom  Manipur, was holding a 

’ similar post in another important 
'^ ta te  he created some mischeif and 

he was doing something which was 
inimical to the interests of India. 
When the present incumbent of Mani­
pur State was sent there, within three 

Y months he restored normal conditions 
'  there and everything was safe tbere. 

It was possible only because of the 
tactful handling of the situation by 
the new man. But the previous man 

'W ho was found to have been doing 
-some mischiel was again sent to an­

other important place—^that is rather 
more important, being on the border

• of three countries—and he has creat- 
*̂ «d some more mischief there. If the

hon. Minister holds some enquiry into 
the conditions now prevailing in 

'M anipur I am sure he will find that it 
is due to the mis-handling, I would 
like to say the deliberate mis-handling 
of that man, because I have some 
idea as to how he was behaving in 

’'h is previous post. I would therefore 
like the hon. Minister to hold some

♦ 'enquiry, not from private individuals 
*but from the archive of the State 
^ h e r e  that man was serving two years
ago. And let him hold some enquiry 
from the incumbent of the post of 
Chief Commissioner who followed him 
there. Let the hon. Minister ask him 
about the activities carried on by that 
man who must have been doing the 
same thing in this State as he was 
doinK in another State. TOat the

* things are not quite all right and 
“th a t  the Communists have been doing 
some mischief must. I am sure, have 
been due to the mis-handling of tne 
state of affairs by the past Chief Com­
missioner of Manipur. So I beg of 
the Minister to hold s o m e ^ q u lry  
about the antecedents and activities of 
th a t man. I wonder when he was 
found to have put things in a very 
bad condition in another State how ne 
was rewarded with a similar
a far more important State. Is this 
the way the Governm ent should con­
duct the affairs of the State?

I would now like to refer to d ^  
mands Nos. 34, 103A and 104. Practi­
cally all these three demands wom d  
come under a similar 
Demand No, 34 we find that the con­
tribution of New Zealand under t ^  
Colombo Plan has been funded here 
and an expenditure is to be s h o ^ — 
though It is not really an expenditure 
and it is only from an accountmg point 
of view that it is shown as an 
ture. Similarly Demand No. 103A ^  
lates to the sale proceeds of the 
American Wheat Loan. Here the

for 1951-52 
proceeds, I think, were Rs. 90 crores 
and Rs. 19 crores was sanctioned in 
the last Supplementary Budget and 
only Rs. 71 crores have been shown 
here. Then I come to Demand No. 
104 relating to ^Capital Outlay on 
Deveolpment*.

I must thank the hon. Minister of 
Finance that he has been able to sanc­
tion some amount for the development 
projects and particularly for the 
Damodar Vcdley C o lo ra tio n  and the 
Mayusakski project in West Bengal. 
I find that 9s- 15 crores has been spent 
on the different development projects 
in West Bengal, Orissa, Madhya P ra­
desh. U ttar Pradesh, Hyderabad. 
Madras and Travancore-Cochin and 
on two minor schemes. This has been 
possible because of the American 
Wheat Loan. Demand No. 34 is of the  
same category where the amout is 
particularly earmarked for an All- 
India Medical Research Institute.

I have nothing much to say on 
these three Demands. I only like to 
say this. We have now got foreign 
aid and help but we must be very 
careful about expenditure. The D.V.C. 
was practically in a sort of suspense 
and I was rather alarmed last year 
about this time that the whole D.V.C. 
plan might be scrapped. Money was 
withheld for tfie^MaltRon and Panchet 
dams lor some months and due to 
that one year was lost in the comple* 
tion of the D.V.C. project. I am not 
here to defend the errors of omission 
and commission that might have been 
done by the present members of the 
D.V.C. But I would like the Govern­
ment to exercise strict suppervision 
over the spending of funds and over 
the entire working of the D.V.C. as 
well as all other River Valley Schemes, 
I rather accuse the Central Govern­
ment that they have not been issuing 
any directive, which the Act authorises 
them to do, even though they were of 
the opinion that the D.V.C. or its mem­
bers were not behaving quite properly. 
The "Government ought to «ave 
exercised the power that the Damodar 
Valley Corporation Act confers on 
them but instead of that something 
like a quarrel between the D.V.C. and 
the Government resulting in a stale­
mate was going on for some months. 
I thank the present Minister In charge 
of Natural Resources and Scientific 
Research and the present Finance 
Minister that they have been able to 
resolve the stalemate so that the 
D.V.C. may now be running smooth­
ly and be able to complete its pro­
gramme as early as possible.

The whole future of W ^ t B eng^ 
depends on this and West Bengal d ^  
serves M sm  consideration aart
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Sliri C. D. Dfshm«kh; This was •  
reply to the special points which the 
hon. Member said he was going to  
make. I was not aware that other 
Members wished to speak generally on 
other demands, and if so, I had better 
reserve my reply to the end, because 
I have the right to speak only once.

truncated form with a bijg city like 
-Calcutta and an industrial area around 
it, this small state, particularly with 
a n  influx of about 35 to 40 lakhs of 
refugees from East Bengal, cannot 
xrontinue its normal a ^ v u ie s , unless 
some development schemes are effect­
ed. I am happy that the hon. Finance 
Minister has been able to grant some 

'•money for the D.V.C. and also for the 
Mayiirakshi Project. I am ^ so  happy 
that he has b e ^  able to h d p  other 
States also out of this fund which we 
Slave got Iron) foreign resources and 
I expect that he will exercise strict 
-control and supervision over the work­
ing of the River Valley Schemes and 
th e  development schemes. Much was 
‘heard in this House abouTHirakud and 
“i t  may not be so much, 15ut also to 
some extent about Bhakra and Nangal 
P ro jec t and every pie that is g fv ^  to 
these Governments either as grant or 
*as loan comes from our revenues. 
W hether it be as a loan or not, it is 

*part of our revenues and the Central 
Government is responsible to this 
House for exercising necessary super­
-vision and pruning. I think the Cen­
t r a l  Government may also set up some 
'Sort of inquiry about the expenses so 
fa r incurred on the D.V.C. and about 

*the money that has been spent for the 
H irakud and other projects. In this 
House 4^ e r a l  times some questions 
were asked about the Hirakud Project 
and  in this case also, I am afraid a 
sort of quarrel has been going on bet- 

'ween different States and between dif­
ferent departments and also between 
officers employed there belonging lo 
tlifferent States. Such a state of af­
fa irs should not be allowed to con­
tinue. If necessary, the Government 
should take drastic action and take 
over the whole management up to its 
completion and then hand it over to 
th e  respective States. No bickerings 
and particularly Jealousies of officials 
coming from different States employ- 
^  in these development schemes 
should be allowed to hamper the pro- 
-gress of the country as a whole. Any 
development scheme in whatever 
*State it might have been undertaken 
is  a scheme for the development of 
the entire nation and for the benefit 
of the Indian people as a whole; and 
it should be looked upon as such.

Before resuming my seat, I again 
thank the hon. Finance Minister and 
the Minister of Natural Resources and 
Scientific Research for they have been 
able to sanction some money for the 
D.V.C. so that that authority may 
complete its programme at an early 
•date. ,

Shri Kamath (Madhya Pradesh); 
Are you taking up this particular De­
mand only or the Demands as a 
-whole?

Mr. Chairman: The hon. Finanoe
Minister can speak as many times as 
possible in order to reply to the 
various points. He has also to speak 
in that case and unless any other 
Member wants to speak on the same 
points covered by Mr. Guha, I would 
prefer him to reply now. But before 
that we should wait to see whether 
other Members want to make 
points. If no other hon. Member 
going to speak, then I think, the 
Finance Minister can reply to him.

Shri B. Das (Orissa): The mia-
management of these dams and these 
River Valley Projects have been agitat­
ing most of us for the last 6 or 8 
months. These projects were supposed 
to industrialize India and to grow suiB> 
cient food, so that my hon. friend Mr. 
Munshi or his successor will not im­
port every year five million tons of 
foodstuff. Coming as I do from the 
hapless state of Orissa and knowing 
the miseries of that State in the m atter 
of the financing of the Hirakud Pro­
ject and its mismanagement, I thank 
my hon. friends, the Finance Minister 
and Mr. Sri Prakasa for the appoint­
ment of the two Committees to direct 
the affairs. What was the past mis­
take of the Govezsmept of India? I t 
was that they could not control the 
engineers. Why were they recruited 
from West Pakistan and why were they 
allowed a free hand? Yesterday m y  
hon. friend Pandit Thakur Das Bhar- 
gava took the House into confidence 
and stated that the Bhakra-Nangal 
Project suffered from the same mis­
management, the same dilly-dallying 
so that the prophesy of the engineers 
of what was io be a fruitful project in 
1951, will according to him now It 
may turn out to be successful in 1999.
I do not know when the Hirakud Pro­
ject would be made a successful pro­
ject and unless the whole management 
is trained......

An Hon. Member: The Govemmexit
should change.

Shri B. Das: We are chang^g and
win

more
we shall do it before April, 
see a better Government and a 
efficient Government...

Shri Kamath: On the 1st of April...

Shri B. Das: 1st of April and there­
after. My hon. friend, Shri Guha
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[Shri B. Das]
sajing  that the D.V.C. scheme was 
not functioning properly under the
Damodar Valley Corporation autho- 

Unfortunately at that time when 
Uiat D.V.C. Act was framed. I did 
participate in every clause of that Act 
in the Select Committee and even now 
I ^ e  a comprehensive notice of the 
D.V.C. Act. The Government of India

I do not mean this House—have no 
definite knowledge, as to how to 
manage State Corporations. The D.V.C. 
Act was the idea oi a State Trading 
Corporation and unfortunately some 
of the advisers of the Government of 
India read too thoroughly and d e ^ y  
the Tennesse Valley Act of the U.S.A. 
and have tried to apply it here forget­
ting that we do not possess the 
m aterial or the brains, whether it be 
inside the Government of India or in 
the administrative machinery ot the 
Government of India to run such 
corporations.

I agree with my friend, Mr. Guha 
that the management of the Damodar 
Valley Corporation should be controlled 
but how it can be controlled against 
the existing Act. I am at a loss to 
understand; nor have the Government 
of India yet devised any machinery to 
«mend the D.V,C. Act so that the Gov- 
^n m en t of India can control better 
the functioning of the Damodar Valley 
Corporation. It is true that the 
money spent on that project is to be 
shared by the Government of India, 
West Bengal Government and the 
Bihar Government. But, imfortunately, 
the  full management of the project 
has gone to West Bengal Government 
more or less. We may say that the 
Chairman, Mr. Mozumdar is an oiHcer 
o l the Governmenf of India. But, from 
whatever experience I had in the Com­
m ittees of the W.P.S. Ministry or the 
present Ministry of Natural Resources 
and Scientific Research, I came to feel 
that the Government of India and the 
Damodar Valley Corporation. They de­
loggerheads. Even the Government of 
West Bengal always sided with the 
Damodar valley Corporation. They de­
manded and claimed money from the 
Government of India; but they do not 
desire or require any kind of super­
vision by the Government of India.

Now that the old Parliament is going 
to recede into oblivion in a few weeks,
I must say that the Government of 
India, in their foolish ambition, creat­
ed an organisation called the 
C.W.I.N.C., the Central Water Power 
and Electricity Commission or some 
kind of organisation which my hon. 
friend Shri Sri Prakasa controls now. 
That body collected a body of so-called 

experts in India and wanted to create

projects after projects without posses- 
smg the necessary requisite experience 

Unfortunately, the 
C.W.I.N.C. is full of Punjabi engineers 
who were thrown out of service when 
the Partition occurred. None of them  
^ s  ever executed projects like the 
Hirakud or the Damodar Valley Pro­
jects. That the brains trust came 
from the Punjab and not from any 
other State as a central organisation, 
is the mistake that has been committed 
^  the Government of Ir\dia and the 
Government is groping in the darkness 
to and a solution. It is a great humilia- 
Uon to me, as I happen to Be an 
gagineer. What do I find here? The 
Mysore and Madras Governments have 
constructed many river dams success­
fully and they have dev^oped the re­
sources of the Mysore arid Madras 
gtates to a very great extent. But, the
C.W.I.N.C., designed under the ap­
probation and approval of the old 
W.M.P. Ministry and the present Minis­
try  of Natural Resources is a kind of 
a showcase which exhibit to the
world that we want loans from the 
World Bank and that we are as bril­
liant as those who did conceive and^ 
execute the Tennesse Valley and other 
Siyer Valley Projects. What is re­
quired is this. The present Govern­
ment ot India should make a statemient 
QO tile floor of the House as to the* 
conclusion that they have reached 
based on their past failures and mis- 
t ^ e s  that have occurred in the 
Damodar Valley Corporation and the 
Hirakud Project and also in the 
Bhakra Nangal Project as was stated: 
by my hon. friend Pandit Thakur Das 
Bhargava yesterday, whether the Gov­
ernment of India are thinking of plans 
by which they can control multi­
purpose projects and their devel(H>ment 
in India, whether they are thinking of 
plans by which their so-called expert 
body the C.W.I.N.C. may be a really 
expert body consisting of the best 
brains in India and not confined to  
one class of engineers recruited from 
the Punjab Service, who unfortunately" 
have no experience in t^e past, of 
multipurpose projects or dam con­
struction or industrial projects.

Mr. Ghairman: Is the hon. Member 
making his observations with regard 
to Demand No. 104?

Shri He is making general
observations.

Shri B. Das: I was just coordinating 
my thought^ on this question of mis­
management of multi-purpose projects 
and schemes such as the Damodar 
Valley Corporation and Hirakud. I  
would only be stultifying my existence 
in this House if I did not say th is
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fShri C. D. Deshmukh] 
alter that statement was made by my 
lion, friend Mr. A. C. Guha about the 
mismanagement of the Damodar Valley
Project and the Hirakud Project. Past 
is past.

Mr. Chairman: I would like to draw 
the attention of the hon. Member that 
under pemand No. 104 the hon. Mem- 
*ber may kindly note that it is confined 
to only one project, that is Damodar 
Valley Corporation.

Shri B. Das; I am not «oing into the 
details. I am confining my observa­
tions to the ability of the Government 
of India to organise the Damodar 
Valley Corporation or similar Cor­
porations and Projects and manage 
them systematically and efficiently.

Shri Kamath; Or other sister pro­
jects.

Shri B. Das: What little I have to
say about my dome.stic sorrows (Hira­
kud project) I shall reserve for another 
•occasion. But, the point is that it is 
high time the Government of India 
clearly understand the position. I may 
prophesy that the present Cabinet will 
not remain in April or May.

Shri Kamath: Are you an astrologer?
Shri B. Das: I am not an astrologer.

As the Cabinet will have to change, 
it is the duty of this Government to 
take us into their confidence and tell 
us how they are planning. My hon. 
friend the Finance Ministei: is a promi­
nent member of the Planning Com­
mission.

Shri C. D. Deshmnkh: I am no
longer a member.

Shri Kamath: Honorary.
Shri C. D. Deshmukh: But, not paid.
Shri EUmath: A member is a mem- 

!ber: paid or honorary.
Shri C. D. Deshmukh: I have never 

been paid.
Shri B. Das: Do not bother about 

money payment! You do not need it! 
"We want the brains trust to be under 
the Planning Commission and not 
hanging under two Ministers just as 
the Damodar Valley and other projects 
are doing today. The hon. Ministers 
o f  the Government of India should in a 
repentant mood have an introspection, 
and tell us that mistakes have been 
•committed. Those mistakes must be 
rectified. The policy of borrowing 
American ideas of creating C.W.LN.C. 
and other expert bodies. Electricity 
Commissions and Corporations has led 
io  heavy expenditure and has added to
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the public debt of India. I do not 
know whether I will have to pay fbr 
the over-capitalisation of the project in 
which I am interested. Why should 
Orissa pay for the mistakes of the
C.W.I.N.C., for the mistakes of the/ 
consulting Engineer of the Govem- 
m'^nt of India and for the mistakes of 
the Government of India who are 
supervising this expenditure? The same 
remarks apply to thc> Damodar Valley 
Corporation. If there was any dif-- 
ference of opinion between the Chief 
Minister of West Bengal and the Gov­
ernment of India, it is h i '^ t im e ...

Shri A. C. Guha: There is no dif­
ference between the Chief Minister 
and the Government of India.

Shri B. Das: If the Government of 
India only gave the money demanded 
without enquiring how the expenditure 
is carried on, there will be no quarrel 
between the Government of West Ben­
gal and the Government of India. If 
the Government of India will exercise 
those privileges or duties which m y  
hon. friend Mr. Guha wants the Gov­
ernment of India to exercise over the 
administration of the Damodar Valley 
Corporation, there will be deadlocks 
and either the Finance Minister will 
run to Calcutta or Shri B. C Roy will 
run to Delhi.

However, I do not grudge this Sup­
plementary Demand. As a question of 
policy has been raised, we do demand 
from the Government of India iiV’ 
trospection. Let them give up their 
method of constituting the C.W.LN.C. 
or the Damodar Valley Corporation 
etc., and their method of consulting 
Italian firms and American firms, and 
excluding eminent South Indian 
Engineers from their administration aa 
the proper method that we should 
adopt in the development of multi­
purpose projects in India and in the 
progress of industrial development in 
India. If that is not done, I would 
rather wipe off Rs. 100 crores that we 
have invested in this project. Let It 
be a loss. After all we have got about 
Rs. 1.200 crores of non-productive debt 
and let this one hundred crores of 
rupees also be added to that sum of 
unproductive debt. If the Government 
is inefficient and if the experts of the 
Government are inefficient what else 
can be done? If they want only to 
show something to Mr. Black or some­
body else and if we only want to show 
that India has attained perfection in 
the matter of industrial development 
and hi the matter of these mtdtf- 
purpose projects, we will be commit­
ting a great mistake. We should a t 
least take care not to repeat thote 
mistakes.
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Shri C. D. Deshmokh: I And that the 
two hon. Members who just preceded 
me haVe made themselves unhappy 
unnecessarily.

Shri B, Das: I am very unhappy.
S W  C. p .  Deshmokh: I realise that 

ttieir object is to strengthen the 
wands of the Finance Ministry in  
exercising control over the disburse­
ment of such large sums of money.

“bject is tomake the country happy.

Shri C, D, Deshmukh: And then, as 
a consequence, make the country happy 
by the proper utilisation of funds of 
these dimensions. There is no quarrel 
with regard to these objects. But I 
think in their own introspection they

® pessimistic
view than is warranted now by the 
present developments. It hardly serves 
m y  useful purpose, I think, to go into 
the errors of the past, because I am 
in a position to assure the House that 
we are taking measures, and we have 
taken measures, to correct matters 
wherever correction was necessary. As 
you pointed out, Madam, the actual 
S ^ p lem en tary  Demand is in respect 
o t  the D.V.C. but incidentally the pro- 
g^ress on the other two works has been 
mentioned. I shall have an oppor­
tunity of dealing with the Bhakra- 
Nangal project when I reply to the 
observations made in regard to the 
Punjab Budget and therefore, I will 
not refer to that project here. In regard 
to  the Hirakud Project—I am anxious 
to get that out of the way before I 
come to the D.V.C.—the position is 
tha t we have now, as a result of the 
complaints that reached our ears, ap­
pointed two Committees and the hon. 
Member has expressed his satisfaction 
a t  the appointment of these two Com­
mittees. We have not yet in hand the 
llnrtings of these two Committees and 
I think, till then, we ought to hold our 
Are. There was one statement which 
the hon. Member made and that was 
th^i if there had been these mistakes, 
why should Orissa pay for them? Well, 
on that basis, I think it will be up to 
the Central Government to consider 
w hether any loans should be advanced 
or not, for the execution of the works 
because no governmental agency is 
infallible.

Shri A. C. Guha: It is repudiation 
of loans.

Shri C. D .~  Deshmokh: Taking a
very balanced view of these things, 
I think what happened was that after 
getting our independence we were 
very anxious to make up the leeway 
that we had lost during centuries a t
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foreign domination. And I think th a t  
was a natural desire. Therefore we, 
took up these plans some of whichi 
had been drawn up even before in­
dependence was achieved. did n o t 
want to lose time. We did hot w a n t 
to be entangled in red-tape. But the 
difficulty is that sometimes it happens 
that red-tape is a device for self­
defence which has been evolved as 
result of experience.

Shri Kamath: 
white-tape.

I believe it is now*

Shri C. D. Deshmokh: It may b e
that if we had too much of red-tape 
the country might be red very soon.

Babo Ramnarayan Singh (Bihar) i 
But that cannot be prevented.

Shri C. D. Deshmokh: And therefore*
I think one has to steer a middle, 
course in these matters. Well, in re­
gard to these River Valley Schemes I 
think the trouble was that proper pro­
ject estimates supported by detailed 
estimates were not always reaidy whea 
the work was started.

Shri B. Das: It was never ready in 
the case of the Hirakud Project a t 
any time.

Shri C. D. Deshmukh: I was going-
to say that this is a m atter which we 
are investigating now to see if money 
could have been saved had there, been- 
detailed estimates in regard to each 
section of the work. In regard to 
some of the works there might have 
been detailed estimates ready, but in 
respect of others they were not ready. 
Anyway I am anticipating the findings: 
of the Committees. Anyway, whatever 
might have happened in the past I ant 
quite confident that we should be able 
to exercise increasingly effective* 
control over the execution of these 
river-valley works. But I must m ake 
it clear again that the Central Govern­
ment is an agency for canxiDg out 
these works and it cannot take the 
financial responsibilTly for any mis­
takes because we have offered.......

Shri B. Das: But for fhe mistakes 
of 3T0ur officers you are responsible and 
not we in Orissa.

Shri C* D. Deshmokh; I say I am 
not prepared to accept that responsi­
bility. We shall have to consider 
whether we should carry on the work 
as an agency. We have undertaken 
this agency on behalf of the Govern­
ment of Orissa. We have offered it 
to the Government of Orissa and al­
lowed them to carry on the work if 
they so desired. Last time I discussed 
this matter with the Cheif Minister*
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Orissa and he dropped the suggestion 
like a hot brick. He safd, '*you should 
realise that we have not got the 
technical persoiuiel, nor the necessary 
experience and it would be quite im­
possible for a State like Orissa to 
undertake this work** and I think he 
is right. Therefore, there are sug­
gestions in the offing that some kind of 
a board of control should be establish­
ed where the Government of Orissa 
would be able to take stock of its own 
responsibility sometimes. As a m atter 
of fact, there has been some kind of 
a board of control on which the Chief 
Minister Orissa has a seat. But some­
how it has happened that many aspects 
of the work have been excluded from 
the purview of that particular board. 
That is a situation......

Shri B. K. Das (West Bengal); Is it 
an advisory board or a board of 
control?

Shri C. D. Deshmnkh: It is a board
of control, but the scope of its func­
tions had not been very carefully de­
fined. I am Quite certain that this 
state of affairs is capable of being 
corrected, should that be the_Jinding 
of these two Committees or should the 
report of the two Committees lead to 
that conclusion, and I would like to 
repeat that I have every confidence 
that we shall be able, to s ^ r e  due 
economy in the execution oFxhe Hira- 
kud Project and that in the end we 
will find that the poor State of Orissa 
will not be called upon to foot a very 
large bill for anybody’s mistakes.

Shri B. Das: But first get rid of
your old officers and get new experts.

Shri C. D. Deshmakh: I take note of 
that remark of the hon. Member. I t 
is one aspect of the generalisation that 
one should not depend too much on 
experts. That is why the administra« 
tors are here.

That leaves the question of the
D.V.C. to be dealt with. Here again, 
I think the hon. Member has been 
somewhat unfair to the organisation, 
that is to say, the D.V.C. Board which 
is responsible for the execution ol the 
work. I think what happened was 
that in the beginning they somewhat 
over-estimated the importance of the 
autonomy which had been given to 
them by that Act which was passed 
by this legislature itself and there was 
a certain amount of lug-of-war purely 
on an ideological basis with somewhat 
unfortunate consequences in regard to 
the execution of the work. That is 
the history of the past and it all occur­
red about twenty months or nearly two 
3rears ago. When I first came here I was 
as* a matter of fact, asked by the Prime

Minister to look into the m atter -and ‘ 
by dint of exertion and the assistance- 
of the MinislHes concerned and also*' 
by means of the Advisory Committee- 
which meets once a quarter and even*, 
oftener—and that is a new instrument 
for control—we have be6n able to
secure a great deal of concord and 
harmony and during the last six or 
eight months my experience in regard 
to the execution of the D.V.C. works 
has been entirely happy. There was 
a certain amount of delay as a results 
again, of misinterpretation or at least 
the tendency to mis-interpret the Act* 
by the West Bengal Government con- 
cemed as to who is responsible for the- 
repayment of the debt which they 
take before they pass it on to the
D.V.C. I am happy to state that that 
problem has been settled. Also as to the 
rates at which irrigation water will be 
purchased from the West B engal Gov^ 
emment by the D.VT. there is a 
certain amount of misunderstanding. 
We have now a project report w hich,. 
I think, has been examined or is in' 
the course of being examined by â  
technical Committee of experts and ' 
once we know what the economic im­
plications of the scheme are, then it 
would be easy for us to proceed with* 
the work without a hitch and I be­
lieve that that stage will be arriving 
very soon. Meanwhile those works 
which have to be pushed on are being 
pushed through and the hon. Member 
has noticed that it has been possible 
for me to make additional funds avail­
able at the request of the D.V.C. I 
should not like this impression to be 
left on the minds of the House as well' 
as the public that things are very seri­
ously wrong with the River Valiev 
Projects. He is really no Finance- 
Minister worth his salt if he does not 
realise that the sums are so big th a t' 
unless he is vigilant day and night an.' 
awful lot of money could be wasted.. 
What I am trying to say is that we are^ 
taking measures to ensure that such** 
waste does not occur. That Is as« 
much as is wise to say on this occa­
sion with regard to the River Valley 
Projects.

There was another issue raised by * 
my hon. friend Mr. Guha. It was in 
rMard to the export duty on Jute. 
When these duties were imposed I" 
gave an undertaking that I shall 
watch the situation very carefully 
from time to time in order to see 
whether the opportune moment had 
come for making any modification. 
But this is not an arithmetic or 
mathematical problem. One has to 
weigh possible trends against present 
information. It is quite possible- 
that there might be an honest dif—
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and the

[Shri C. D. Deshmukh]
ference of opinion between

hon. Members ana me 
Finance Minister and his officials But 
every time I lake a step in richt 
^rection I never ^jet any appreciation

been taken some months ago.

The request that the export autv
fn SprnpmK ^  » think12^ October. I ttherino.®'' ‘here was an L t ucipation and s.nce it is the business

iticipate, if people 
and make money,

necessarily an indication of the L a v y  
incidence of the duty. At that
the time

fourproblem was which of the lour 
should make up the 

loss. Should it be the middleman in 
America or should it be the Govern­
ment of India, or should it be S?e 
manufacturer or the grower of jute? 
After decontrol the price of raw jute

on reluctance to buy
Thn\ H ? Amrican customer.

amount to an arRument
mfcrht u It
thf- argument

high.
TheTefore the Finance Minister had to 
c^onsider what were the prospects of 
the prices of raw jute stabilising and 
if the Finance Minister waited in 
order to see what the trend of raw 
jute prices was I do not think it 
could be considered that he made a 
mistake in not taking off the duty 
in September. Therefore it is of no 
avail to say ^hat Government lost a 
lot of valuable time. As a m atter of 
fact Government have gained a lot of 
valuable cash during that period, a 
m atter that will be clear to hon. 
Members when I present the annual 
statement a few days hence. It may 
be that somebody might say that 
fifteen days or a month ago such an 
action should have been taken. I say 
that this is all a matter of drawing 
an inference from certain facts. Any­
way as soon as the Government came 
to the conclusion that there was no 
further possibility of raw jutt* prices 
going down and that the incidence of 
the duty was so high as to imply 
possible damage to one of our most 
important Industries, we lost not a 
day. We took the decision and with­
in three hours it was promulgated, 
every thing done in one day. I am 
stating this only to prove that we 
have given the matter very careful 
consideration and do not deserve sJl 
the disapprobation that the hon. 
Member has heaped on Government 
in regard to this matter.
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raised. Otherwise he was more than 
usually benevolent and I think 
naturally he is sorry that it has not 
been possible for me to advance loans 
for various development projects.

Shri A. C. Goha: On a point of
personal explanation, with regard to 
Demand No. 79 what I said was 
materially and substantially correct. 
My complaint was not about the pre­
sent incumbent but about the old in­
cumbent. There was some slight mis­
take in that. The new incumbent is 
not the same gentleman who relieved 
him in his previous appointment in 
Cooch-Behar. That gentleman is now 
in Tripura. That was only a confusion 
about the present incumbent. All 
that I have said was about the 
activities of the past incumbent. My 
allegations are materially correct. 
Only about the identity of the present 
incumbent 1 was rather inaccurate.

The Minister Oi States, Transport 
and Railways (Shri Gopalaswami): I
would like to say a word about what 
has fallen from my hon. friend Mr. 
Guha. I am glad that he has correct­
ed the mistake and I have only to 
say this with regard to the particular 
officer against whom he made those 
complaints. My own personal recol­
lection of him is that he was a very 
efficient revenue officer and I took 
him out of the United Provinces, as 
the State was then called, to serve 
as a Revenue Minister in Kashmir 
State, when I happened to be Prime 
Minister there. I found his work 
particularly efficient and whether he 
has deteriorated subsequently to de­
serve all that my hon. friend has said 
is more than I can say at present. All 
the same that particular officer is no 
longer in our service. He was Chief 
Commissioner of Manipur for some­
time and he was replaced by another 
officer some ten or eleven months ago 
and I do not believe that he is in 
any Government employment at prer 
sent. There Is no purpose served 
therefore ir. attempting to nrobe into 
what he might or might not have 
done. I for one would say that my 
own reaction to that particular gentle­
man was that he was both efficient 
and otherwise satisfactory.

Mr. Chairman: I should like to
know whether the Minister for Com­
merce and Industry would wish to 
reply to the points raised on Demand 
No. 3.

Shri Karmaricar: I think, Madam, 
what had to say was covered by what 
the Finance Minister said, {Interrup-' 
Hon). ^
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Mr. Chalrmaii: Demand No. 57 will 
be  kept over for consideration. I will 
mow put the other five Demands to 
th e  House.

The question is: •
“That a supplementary sum not 

exceeding Rs. 50,000 be granted to 
the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952. 
in respect of ‘Commercial Intelli­
gence and Statistics*.”

The motion was adopted.

Mr. Chairman: The question is:

“That a supplementary sum-not 
•exceeding Rs. 24,33,000 be grant- 
►ed to the President to defray the 
charges which will come in course 
ei payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Miscellaneous*.**

The motion was adopted.

Mr. Chairman: The question is:

“That a supplementary sum not 
exceeding Rs. 60,000 be granted 
to the President to defray the 
charges which will come in courrc 
of payment during the year end­
ing the 31st day  of March, 1952, 
in respect of ‘Manipur*.**

The motion was adopted.

Mr. Chairman The question is:
“That a supplementary sum not 

exceeding Rs. 71,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1952, in respect of ‘Trans­
fer of the Sale Proceeds of 
American Loan Wheat to the 
St>ecial Development Fund*.**

The motion was adopted.

Mr. Chairman: The question is:
“That a supplementary sum not 

exceeding Rs. 1,30,52,000 be grant­
ed to the President to defray the 
<harges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Capital Outlay on 
Develppment*.**

The motion wlas adopted.

Mr. Chairman: As regards the other 
Demands I want to know from hon. 
:Members whether any hon. Member

412 PSD.

wants to speak on any particular D»- 
mand.

Pandit M. B. Bharicava: Madam, I  
have already indicated that I want 
to speak on No. 57.

Shri S. N. Das (Bihar): I would 
like to submit something on Demand 
No. 87.

Shri Kamath: I would like to speak 
on Demands Nos. 18, 87 and 45.

Pandit Konzm (Uttar Pradesh): I 
would like to speak on Demand N a  
96.

Mr. Chairman: With the consent of 
the House may I put all the other De- 

•mands, except these five, to the vote 
of the House?

Shri Kamath: Why not these be dia* 
cussed first?

Mr. Chairman: That is why I asked
the hon. Members whether they wish­
ed to discuss any other Demands ex­
cept these five now mentioned. So, I 
will put these other Demands to vote.

The question is:

“That the respective supple­
mentary sums not exceeding the 
amounts shown in the third 
column of the Order Paper, in 
respect of Demands Nos. 1, 7, 10,
19, 20, 22, 23, 26, 27, 29, 30, 31, 
33, 35, 36, 42, 43, 46, 60, 64, 74.
78, 80, 81, 84, 88, 91, 91A, 98, 101 
and 103, be granted to the Presi­
dent to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
the corresponding heads of de­
mands entered in the second 
column thereof.**

The motion was adopted.

[As directed by Mr. Chairman the 
motions for Demands for Supple^ 
mentary Grants which were adopted 
by the House are reproduced b e lo w ^  
Ed. of P. P.]

D em a n d  N o . 1— M in is t r y  o f  C o m ­
m e r c e  AND I n d u s t r y

“That a supplementary sum not 
exceeding Rs. 3,25,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ^Ministry of Com­
merce and Industry*.**
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D emand N o. 7— O versea s  Com m unica­
tions S ervice

“That a supplementary sum not 
exceeding Rs. 8,32,000 be grant­
ed to the President to defary the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Overseas Communi­
cations Service*/'

D emand No. 10-^ D efence S er v ic es , 
E ffective-A r m y

“That a supplementary sum not 
exceeding Rs. 10,85,02,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1952, in respect of De­
fence Services, Effective-Army*.*'

D emand No. 19—T ribal A reas

“That a supplementary sum not 
exceeding Rs. 14,42,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1952, in respect of ‘Tribal 
Areas*.**

D emand No. 20—E xternal A ffair s

“That a supplementary sum not 
exceeding Rs. 8,23,000 be grant­
ed to the President to defray the 
charges which will , come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘External Affairs*.**

D emand No. 22—Custo m s

“That a supplementary sum not 
exceeding Rs.- 11,37,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st da>^of March, 1952, 
in respect of ‘Customs*.”

D emand N o . 23— U nion  E xcise  
D uties

“That a supplementary sum not 
exceeding Rs. .2,03,14,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Union Excise 
Duties*.**

, D emand No. 26—S tam ps

“That a supplementary sum not 
exceeding Rs. 4,06,000 be grant­

ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Stamps*.*’
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D emand N o. 27—P a ym ents to other . 
G o v er n m en ts , D epartm ents , etc.,

ON account of the A dm inistra ­
tion  OF A gency S ubjects and 

M anagement of T r easuries

“That a supplementary sum not 
exceeding Rs. 8,27,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Payments to other 
Governments, Departments, etc.,. 
on account of the Administration 
of Agency Subjects and Manage­
ment of Treasuries*.**

D emand No. 29—J oint S tock 
Com panies

“That a supplementary sum not 
exceeding Rs. 58,000 be granted 
to the President to defray the 
charges which will come in course 
of pasnnent during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Joint Stock Com­
panies*.**

D emanb N o. 30—M iscellaneous 
D epartments

“That a supplementary sum not ‘ 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952,. 
in respect of ‘Miscellaneous De­
partments*.**

D emand No. 31—Currency

“That a supplementary sum not 
exceeding Rs. 23,38,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952„ 
in respect of ‘Currency’.**

D emand No. 33— S uperannuation  
A llowances and P ensions

“That a supplementary sum not 
exceeding Rs. 27,50,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952* 
in respect of ‘Superannuation Al­
lowances and Pensions’.**
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D emand N o. 35— G rants-in -aid to 
S tates

“That a supplementary siun not 
exceeding Rs. 25,00,000 be grant­
ed to the President to defray the 
charges which will come in course 
of p a j^ e n t during the year end­
ing the 3Ist day of March, 1952, 
in respect of ‘Grants-in-aid to 
©tates’.”
D emand N o. 36—M iscellaneous 
A djustm ents  between  the U nion  

and S tate G overnm ents

“That a supplementary sum not 
exceeding Rs. 20,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Miscellaneous Ad­
justments between the Union and 
State Governments’.’’

D emand No. 42— S ur v ey  or India

“That a supplementary sum not 
exceeding Rs. 3,24,000 be grant­
ed to the President to defray the 
charges which will come in course 
of pa3mtient during the year endt- 
ing the 31st day of March, 1952, 
in respect of ‘Survey of India’.”

D emand N o. 43— B otanical S u r v ey

“That a supplementary sum not 
exceeding Rs. 11,000 be granted 
to the President to defray the 
charges which will come in course 
of pasnnent during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Botanical Survey’.”
D emand N o. 46— CiVil  V eterinary  

S ervices

“That a supplemqntary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of pasmient during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Civil Vetennary 
Services’.”

D emand No. 60—B roadcasting

“That a supplementary sum not 
exceeding Rs. 1,22,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Broadcasting’.”

D emand N o. 64—M in istr y  or  N atural 
R esources and S cientitic R esearch

“That a supplementary sum not 
exceeding Rs. 48,000 be granted
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to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Ministry of Natural 
Resources and Scientific Re­
search’.”

D emand No. 74—K utch

“That a supplementary sum not 
exceeding Rs. 5,31,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952» 
in respect of ‘Kutch’.” .

D emand No, 78—V indhya P radesh

“That a supplementary sum not 
exceeding Rs. 7,46,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end- 
in the 31st day of March, 197i2, 
in respect of ‘Vindhya Pradesh’.”

D emand N o . 80—T ripura

“That a supplementary sum not 
exceeding Rs. 1,06,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Tripura’.”

D emand N o. 81—R elations w ith  
S tates

“That a supplementary sum not 
exceeding Rs. 2,11.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952,
In respect of ‘Relations with
States’.”
D emand N o. 84—L ighthouses and 

L ightships

“That a supplementary sum not 
exceeding Rs. 1,50,000 be granted 
to the President to defray the 
charges which will come in rourse 
of payment during the year end­
ing the 31st day of March, 1952:
in respect of ‘Lighthouses and
Lightships’.”

D emand N o. 88— S upplies

“That a supplementary sum not 
exceeding Rs. 32,43,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 3lst day of March, 1952» 
in respect of ‘Supplies’.”



991 Demands for

Dem and No. 91— S t a t io n e r y  a n d  
P r in t in g

“That a supplementary sum not 
exceeding Rs. 88,00,000 be granU 
ed to the President to defray the 
chargcs which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Stationery and 
Printing*.”

D emand N o. 91A — S tamp Cancelling 
AND P r in ting  In k s , M anufacturing  

F actory

*That a supplementary sum not 
exceeding B s. 2,90,000 be granted 
to th e  President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Stamp Cancelling 
and Printing Inks, Manufacturing 
Factory*.”

D emand N o. 98— Capital Outlay  on 
Industrial D evelopm ent

“That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Capital Outlay on 
Industrial Development’.**

D emand N o. 101— Commuted V alue or 
P ensions

“That a supplementary sum not 
exceeding Rs. 59,51,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Commuted Value 
of Pensions’.*’

D emand N o. 103— Capital O utlay on 
S chemes of Governm ent T rading

“That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 3Lst day of March, 1952, 
in respect of ‘Capital Outlay on 
Schemes of Government Trad­
ing’.**

D emand N o. 18— M in ist r y  or External 
A ffairs

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 6,02,000 be granted 
to the President to defray the
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charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952,
In respect of M inistry of External 
Affairs*.**

D em and N o. 45—A g r ic u l t u r e  

Mr. Ghairman: Motion is:

“That a supplementary sum not 
exceeding Rs. 54,77,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1952, 
in respect of ‘Agriculture*.**

D em and N o . 87—M in is t r y  o f  W o r k s .  
P r o d u c t io n  and S u p p ly

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, lc)52. 
in respect of ‘Ministry of Works, 
Production and Supply*.**

D emand N o. 96—D efence Capital 
O utlay .

Mr. Chairman: Motion is:
“That a supplementary sum not 

exceeding Rs. 3,18,15,000 be grant­
ed to the President to defray the 
charges which will come in course 
of pa3rment during the year end­
ing the 31st day of March, 1952, 
in respect of ^Defence Capital 
Outlay*.**

Demands Nos. 18, 45, 57, 87 and 
96 are now open for discussion.

•ft ^ 0  : JTf 3rY

ifl t  ...........

[Sbrl S. N. Das: As regards the
supplementary Demand for a small
sum of one thousand rupees...... ]

Mr. Chairman: We may take No. 57 
first. Pandit M. B. Bhargava.

Shri Kamath: Are we going in the 
order of the Demands or of the cut 
motions?

Mr. Chairman: By the order of cut 
motions.

Dem and N o. 57—A jm er  
Pandit M. B. Bhargava: I wish to

' a few words without formally
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moving the cut motion. This Demand, 
not exceeding Rs. 40 .lakhs and 78 
thousands includes items in respect of 
famine test works that are in progress 
in Ajmer as also "m respect of 
augmenting the police staff there. I 
wish to point out that the Govern­
ment of India has not so far been 
able to realise the gravity of the 
situation that exists today in the
State of Ajmer. The famine condi­
tions there are far more menacing? than 
has been realised so far. The last
famine that we had in the State of 
Ajmer was in the year 19C9 but the 
present famine compared to the last 
one is far more terrible. We have had 
no rains in most parts of the State 
during the last four successive mon­
soons and the whole State, and parti­
cularly in * the portion covered by 
Beawar tehsil and Kekri tehsil the 
conditions are very bad indeed! Not­
withstanding repeated pleadings made 
to the hon. Minister of Food and Agri­
culture, it is indeed regrettable that 
nothing worth the name has been 
done towards relieving the 
stricken population there. In the 1939 
famine, which I submit was far less 
serious than the present one. there 
were about forty famine relief works 
in progress in the State and the 
number of labourers working in tlwse 
famine relief works was over two 
lakhs. What is the condition today? 
There are about ten famine test 
works in progress and the number oi 
labourers working at those WOTks is 
only about 40,000. In the last famine 
of 1939 the number of labourers work­
ing in those relief w o r k s  was oyer two 
lakhs and the number of relief works 
was forty or so. Notwithstanding re­
peated demands made froJT» 
official quarters it is regretU bk that 
the number of famine test works has

increase- VJhat «  the
condition there? The labourers «  
these famine t e s t  works have to c ^ «  
Irom a distance of over ten mile^ The 
hours of work are from 3
6 PM It is impossible to imagine 
how a labourer can reach 
tfmp after having worked at these test 
SSrks when his house is situated at
SI distance of ten or twelve miles. The 
way in which the officials 
Zdeed  regrettable. If the labourers 
after travelling ten or 
reach the test works a few m ««tes 
late the next mommB the ofMiaW 
are so unsympathetic Qiat they m aik 
them absent.

PaadH Tliakar Das Bhwcava (Pun­
jab)- So a person has to teavel
practically twenty ""i hm Srf and has to work for eight hoxirs?

Paadtt M. B. MiwgaTa: Yes.

Pandit Thakur Das Bhargava: And 
what is he paid?

Pandit M. B. Bhargava: Nine annas 
and six pies and very recently it has 
been, I am told, increased to ten 
annas and six pies. There is in this 
connection a very important fact lo 
be noted. Under the Famine Code 
Which was framed a century ago, 
there are certain facilities that are to
be given to the dependents of the
labourers. The Government of India 
has not so far been able to come to 
a decision as to whether they will
formally declare a famine or not. In
official language they call it an area 
where scarcity conditions exist, and 
this is done to exonerate themselves 
from the liabilities and responsibilities 
that must be discharged under the 
Famine Code. Very recently, we 
made representation after represen t^ 
tion and the Chief Commissioner with 
the approval of the Government of 
India was pleased to Jntroducc the 
dependents’ allowance and children 
below the age of twelve were allowed 
to draw an allowance. But very re­
cently because the Government of 
India took a very charitable view and 
the wages were irtcreased from nine 
annas and six pies to ten annAs ana 
six pies, but simultaneously ^they 
stopped this maternity and dependents 
allowance. The Chief Commissioner 
had appointed a non-official Com­
mittee to assist him and he is the 
Famine Commissioner also. The non­
official Committee unanimously p r ^  
tested against the
dependents’ allowance. The laboureM 
at these test works also rep resen ts  
that if the Increase of wages from 
nine annas and six to ten annW 
and six pies is in liou of the stoppage 
of the dependents’ allowance, they do 
not want the increase.

w tf m m m " !  Ri? :
Pp?nTT fiw m  <rr ?

rSaba iRaniiuirftyaii Singli: How
much dependents’ allowance was 
paid?!

Pandtt M. B, Bharg&ra: I do not
remember the exact amount, but it 
was about two annas and six P'cs ^  
child. Notwithstanding the ProWra, 
the Government has gone ahead 
the result that on account of the total 
stopoacje of the maternity and 
pendents’ allowance the laooureta 
have been very heavily hit.

Then the other point is that the  
M ges a r t  not paid in tta e . Cm 
numerous occasions, there have been



[Pandit M. B. Bhargava]
complaints not only in one famine 
test works but almost in all the 
famine test works that the wages 
have fallen into arrears for five 
weeks. The hon. Minister o f  Food 
and Agriculture could not And any 

time to pay a visit to this unfortunate 
State despite my repeated requests, 
but the hon. Minister of Home Af­
fairs was good enough to pay a visit 
and it was personally represented to 
him that even the meagre wages are 
not being paid to the labourers in 
time. He assured the  labourers on 
the spot that in future the wages 
would be paid regularly every week. 
Notwithstanding his assurance, the 
conditions are not better even today. 
During the elections a week before 
the polling day, at one of the famine 
test works, namely, Kotra in Jawada 
tehsil, the workers raised a hue and 
cry that their wages had been in 
arrears for about five weeks and the 
Tehsildar who was in-charge of that 
works resorted to firin)?. And this 
happened just on the eve of the elec­
tions. Naturally, the conditions are 
so serious that the Communists, are 
trying to take advantage of the 
situation. My submission therefore 
is that Government should not be so 
unsjrmpathetic and apathetic towards 
these suffering people. The number 
of famine test works must be increas­
ed, so that work may be available to 
the labourers within a radius of about 
two to three or even four miles. . To 
expect a labourer, especially a woman 
labourer, to travel a distance of ten 
or twelve miles and then attend to 
the work at the risk of being marked 
absent in case he or she happens to 
be late by a few minutes, is, I submit, 
inhuman. Government should take 
positive steps to see that payment is 
made in time. You cannot expect 
Iflbourers in a poverty-stricken condi­
tion to keep their body and 90UI to­
gether in the expectation of the 
wages. Under the Famine Code the 
wages are to be paid daily; if that is 
not possible, at least they should be 
paid weekly and there must be some 
authority to see that they <Jo not fall 
into arrears.

Then I wish to submit that the 
wages of ten annas and six pies are 
very low under the existing condi­
tions. In Hissar district I understand 
the wages are fifteen annas per day. 
I presume the rate of grain in Pun­
jab Is lower than in Ajmer and the 
present rate of ten annas and six 
pies for men workers; nine annas and 
six pies for women workers and seven 
annas and six pies for boys and girls 
over the age of twelve is very low 
and . it should be raised to at least
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Rupee one. That is the minimum that 
could be expected. In most of the 
families the number of children is 
three or fou».- Do you expect people 
who work from morn till night for a 
wage of ten annas on which they 
have to feed their children as well to 
keep their body and soul together? II 
is the intention of the Famine Code 
that these rates must be revised and 
the rate of allowance should be pro­
portionately increased. Some allowance 
must be paid to children below the 
age of twelve as also people who can­
not work. Also, women after child 
birth should be given an allowance 
for at least a month. This is per­
missible under the Famine Code and 
there is no reason why it should l>e 
stopped. f

Mr. Chairman: Has it been totally 
stopped? •

Pandit M. B. Bhargaira: It has been
stopped; they are not entitled to i t

Again the nature of the work tha t 
is being carried on does not help in 
any way for the permanent improve­
ment of the State. What is the work 
that is being entrusted to these 
labourers. I t is only stone-breaking. 
Roads cannot be constructed, because 
there is no water. So the only work 
that these labourers are expected to 
do is to break stones and to spread 
them by the side of the roads which 
may be made when the rains comc. 
There has been repeated pablic de­
mands from all non-official quarters 
that the primary duty of the Govern­
ment should be to improve the irriga- 
tional works, like tanks etc. There 
are a large number of tanks in 
Marwar which are lying in a very 
dilapidated condition. They stand in 
need of immediate repairs. From a 
practical point of view also it is es­
sential that Government should d e ­
vote its money towards the improve­
ment of the irrigational works, so 
that there may not be a repetition of 
famine. But notwithstanding repeated 
demands, it is regrettable that nothing 
is being don: for the upkeep of the 
tanks which already exist or for tne 
sinking of new tanks. There are a 
number of bahalas or small pools in 
our part of the country. The water 
in them can easily be conserved by the 
con.struction of bunds. A  number of 
schemes have been forwarded to Gov­
ernment but nothing material has 
come out of them. I sugges*: th^^ in­
stead of wasting money for breaking 
stones, it would Be better if sjm e hig 
scheme for the improvement of water 
facilities is taken in hand.

My submission, therefore, is that 
conditions are very bad and the
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jfravity of the situation is very 
serious. The hon. Minister ior Pood 
and Agriculture should not be in- 

^<lifrerent to it. So far he has not only 
been indifferent, but—I may be ex­
cused for using a strong word—cruel, 
to the t>eople.

There is another very important 
point which has been pressed by me 
on a number of occasions in my cor­
respondence with the hon. Minister. 
There has been a repetition of famine 
conditions during the last four years, 
with the result that the purchasing 
power of the villa^jers has considerably 
fallen. Therefore, unless and until 
<3ovemment start a number of cheap 
grain shops in the interior and the 
rural areas, starvation deaths will be 
inevitable. So far nothing has been 
tione. It is a great anomaly that 
while in Ajmer city which has 
lortunately been declared an industrial 
area wheat is being sold at Rs. 14 and 

^dd, in the rural areas a grain like 
bajra or juar cannot be had for any­
thing less than Rs. 25 a maund. Still 
no action has been taken by the Chief 
Commissioner or the Government of 
India to start cheap'grain shops in the 
rural areas. I would impress upon 
the Government the desirability of 

^opening subsidised grain shops in the 
interior so that they may escape 

starvation deaths. This will also re­
lax the pressure on the famine test 
^o rk s .

My submission is that the gravity of 
the situation must be realised and 
something material should be done 
forthw ith to give relief to the people.

Another important subject to which 
I wish to refer is the law and order 
situation in the State of Ajmer. The 
number of dacoities and burglaries 
have increased appreciably in recent 
months. There are not less than 74 
istimrardars estates in Ajmer and the 
zamindars have got certain duties cast 
upon them by the terms of the sanad 
that was granted to them by the 
British Government in the year 1874. 
He is responsible for the prevention of 
crime within his estate and to afford 
all assistance in the maintenance of 
law and order. Recently, which is a 
novel feature, in Ajmer, there have 
been repeated dacoities in three places, 
Karot, Basta and Ja li^  There have 
been day-light dacoities at about 4 or 
5 P.M. A number of armed dacoits 
came and committed dacoity in that 
area. This was about a month or a 
couple of months before, and there­
after the situation has gone worse. In 
Beawar town a Police Sub-Inspector 
-was shot dead in the night at about 10
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P.M. He was the person who was after 
the dacoits. Similarly in the heart of 
our town there has been a very serious 
theft only a few days back. In the 
very heart of the town in one of tha 
houses about twenty locks were broken 
and property worth over a lakh of
rupees was stolen. This house is
situated in the most crowdcd part of 
the city. And no trace of the thieves 
could be found. My submission there* 
fore is that though a certain item has 
been included under this demand to 
increase the police staff there, some 
serious view must be taken ol these 
happenings that have taken place, 
that is dacoities in the istimrari estates 
which had never taken place during 
the British period, and something
positive must be done to improve the
law and order situation there. This 
is all that I have to submit.

Mr. Chaimuui: Mr. Kamath.

A  V ffarr i

[Babu Ranmarayan Singh: Madam,
I wanted to speak.]

Mr. Chairman: If three people want 
to speak at the same time I can allow 
only one.

The Minister of State for Home 
Affairs (Shri Sidhva): May I know.
Madam, whether the reply is to be 
given after all the points have been 
made or on Demand No. 97 now?

Mr. Chairman: I am trying to find 
out whether any hon. Member wants 
to speak on this particular Demand.

Pandit Thakur Das Bhargaya: I
propose to speak on Ajmer.

Mr. Chairman: Let us finish ^AJmer\ 
What does Babu Ramnarayan Singh 
want to say?

[Babn Ramnarayan Singh: I will
speak on Ajmer.]

5 1 ^  f w  wrtw :
if  8R3C 3T# jj

ftf annh: ift •pfpft ^ft anfV
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^^TI% % 3TT  ̂ g 

^  q?rrT t  3fk ^  3 m  % 
^  «ftsT ^f?r n'aj«̂ T ^  

t  artr w 3T3î »t ift
g I ^  ' s n ^  i  %

«ft 'r fe r  flf^rtt HT5? ^  v t i t r t  

RT ^TT 5^ % ^ftr ^ 1

?fr ^  * n ^  ^  %  IT? ^pfpft 
?̂ 5TFF t  f% ^  >Tc«n: t t  ftW

3THT I 3fTT ^55Tf^
• H r m ^ f r  trv ^re?r 5 ^ , ^  ̂

3TTH ^  ^  <(iT
( test work ) qr t̂fh |  

3TT5 ^  ^  '»ii<ii ^ Sffrt

^  <77: ^  ^
^  ^  ^  '5fT̂  % *1*1̂ *1 #
■mrl'il S«C1I ?  *Tl<, 3)^K (^*16

^  ^  ^  ^  '»II<4 ?ft' ^  >|?V

^  ? r M t  ^  3n?ft t  sftK 
T>sr ^  w  TOT ^

T̂Rft g I am % 3TW
^  irsi^T an3 tie  * r ^  ^  ^

«jpr ^  ^  ^  ^  % wrPw

5 1^  ?ft ^  TT?T ^

^ 1  ^  % «mr
VTFT % '̂1*1 ?TT 8R?T

3T ̂ T ^  ̂  St'T  ̂ «n?J«l̂ ®ff
^  ^  'TTtTT ^  ? am ^

‘iPT ^  ftiT ^  ^
PnpW Midi 0)16,

^rfsm t ,  3<k arre ^  TT»r ^  

% 3TR f t n : T F T ^ ^  

t, ^  ̂  11 ^  ̂  
3fT5^ v f tW  4 t v , 4 s ^  

^  ^  5*11 31^ 'Tt 5fl^
»F# aftT ^  aPTT 5 ® ^

^  ^  ÎT ,̂ rit ^  Tt'ST ^

»k tllP^O ^  5̂tT̂  t  • 3HIT1J#
W  TT ? r ^  5T ^  ?ft t  ^
^  »pr >ft 5T  ̂ wrr̂ iT, ^
^  3n^ ^  55fft ^  JI? <J'^W
«?!■ I ^  im^iFs
«ft- 3fk ^  W  Pp
5TFfr vr q?«rc SFT 5RT
fsrr «TT a rk  ??r ^  ^

«ftl a i k ^ ^ ^ T S T T ^ ^  f tw m
^  *T I «i«( ?ft ^?f
qifST ftP fw < ^ \ i m  t^nft t5%3T 
(Treasury Benches) ^
 ̂ t, ^  W 

^  ^  ^  ^ I

3R̂  ^  ^ aTTT ^
^  ^  an#

% *nr^ PT?Rft «ft, 5ft t  #  
+fHH< ( Financial 

Commissioner) snr ^  wfhe 
55T?r ?ft *1̂  f̂ T*f?r ^ o(\»i' f̂ <4i fsp
3TTT ^  ^  *Tsr^

^  af|T?ff 5ft % ?r«flf ^
*it ^  ^  I
aroit̂ T % Û«T ^  »T«?rT  ̂f% 
(̂̂ W<!»' tIiR ’R  afk ^ W <  ^TT^ 

% ^  ^  ^  ^  ^  ’T^ft 13HT 
ftfJH afk ^  m w

JTR t  ^  ^ ' t ^  ^  
^  ^ ?RiT I aflrC

^  irsTfft ^nt an# % 
¥ it  an^ ^?rf ^  »it, ^
4 zW t 3R!T3?r ( Maternity
Allowance) aftr amrrŜ
(Dependence Allowance)

* t  fir ti  »WT I a w  ^  u s
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5ft ^  ^

f3TT aftr J>TT ftrr 5PT ^  w  
aftr f  arrr ^  ari
^nfpr f  ^  ^
^  ^  Wt ^  ^ 1 ,  apR #

tr arr^ ^  m  ^ ............

«ft vruH : ?r«r 1 1

^  ijR »« ^  ij3rm  TT 1 1  

t  3T# ?T5TT ^  ^  t  #  aflr

^  ftffrd- ?5T  ̂ 3ft ^  t ,

^  v t f  f ^
^  ?!?3r t  aftT ff==r 11  3fT3r^T3r^t! 

^  ^  5 rW T  t  '

Mr. Chairman: What was the actual 
amount saved thereby?

CTgT ^  i|,
?fr ^  P f f iw  w n v  t  ftr ^  

W  ̂  t arrsr ^
I  f% 3 ft '  ??t»r ?ri anRTTH f ,

q<jm % ^  3iT% ^  artr «i'»^< 

STR' % *(R ’91? *(ft THT

«ftnft*PT^ I t  inftH

^  *f̂ C *1'’!^ ^  ^  til® ^
an# ^  ?rra ^  3IR ^ ? r  a jk  m  
^  #  ^rd^T^t STf*BI aftr

^  I aw ^

5RT5TT 5i^t T?r t .  aftr w  WT? ^  
^  airsr ^  #

t  • ^  SW RT n̂̂ rTT 
j f %  a n ^ ^  ^  ^  iR f ^
TT# *Ft f t ^  iam r?l%  ^
a m  sftsNe^ ( P r o j e c t s )
ip?  TT ^ t f ^  a (k  ^  ^  5TT?# ^  

^5Rft ^
w n ’T % ? n #  w  ^  '^*n# i f
;qj!r^r 51?^  §1?, aftT*?T^
^  >T? ^  ^  t i

^ ^ ^ ’T ’lT JT T ^ t. aftriFT
^J3?TT ^  «ifT anit TT t '

g?r ^  4d<Pi^ a m r ^  afrt 
5 |5^ ajwra^r ^  fW t ?n:5

1ft g r m 5 T ^ t  ' W ^ a tw r n a n w  
% arm# ^  *»?nT< ?5Pft <r? »rt t  
%  anr #  #  sft aiK<ft »ffnT

^  f i i -  arf^ *f

Pandit M. B. Bharrava: That, the
hon. Minister will be in a better posl* 
tion to say.

*rtW ^  VI»TW : Jl? #  anf

51^ ^  HTm I Ir
arsf f+^ ^ni ^ 1 Pp
#  ?TT? ^  ^ T
>fV feJiT, feftR ^  ? #  I

^  (waste) 
arro ? f w  #

«PIT ?1T iSftn 5T̂  3TR%f%
^iRt #  aftr #  ^RT *RT 5̂T ^  
5f:TOT 5?rT>TT 3̂ tT |  ? ®f*R
^  fv  Jrt ?>RT ^ o  ^
# 31̂  f w  fr apfiftif^ fe
(unproductive debt) 3ft 
a p ^  «PT t  ^  f®  
jpfSr % ^ 5 5 t  3JTJT, ?ft 4  ilf
49RT ^ f r  Vtf ^
;jfr am; % f ^ -
ftj% #  ^  ^  ^  115

5RRT I

aft ift 11̂  anft ^^rsnf >rf |  
^  «i5t ^  «IT?ft t
aftr Twt #  # arr# fsjfe ¥ t 
iff ^  «rr f r  ^
»(T WT t  • ^  ’’TfRf an# ^  f̂t
fn rn n  ^  * r ^  t  ^  'f t  
mfpft t  ftr *rt̂  ???ft ?nr 

^  ^  fv s A  I
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[ 7 ^ ^  5 1 ^  >rnf?r]

’̂ TV Ih^
*w1(V ^-3(1^ <.R)<4 <. ^

^  SIT ^  q«di«
«F?:?rT fr  f̂ rPTT ^  ^  W  t  I
'’TT ^  «|5t 5?̂  ftPFPRT t

^  ^  >TT I

3W arrr t̂ w  ^ %
*rsT5'̂  ^  »ft 3iT̂
JIT ?rra ^  sn# ^rsi^ %
■3FTT '31 ^  |̂Rr *A'
5T eft ^  q%Tfft̂ 35Fft

^  ? 3 ftr  *1^ % 3HT
f t i ^ w  iranlin^ antf, %

«mr ancft t. affr ^  Rn»md
ftjft % ^  ^  5T̂  5ft t

^  ^Ry VT ̂ ITT 'BPRT
^  ?

wto ; amt|CT
i m  M r t c  #  w  ftppm
*1̂  ^  ^  t  • ^  ^

q fe r  «rH Hw  ̂  ^  ?nraRr
i  ^  ^  ^  f% rm r ^
^  ^  ^  ît’PT felT, ^  ^  ^
(sack) f w  9THT I arrr
m W t % 5̂nn̂  #’ «Ftt ^
^  51^ f% * r 3 r ^  % ?rnT 
?IT? ^  I 5**̂ >1%
^  * p m  % aireiT 3fk  ^  ^  3 1 ^

9T?r n̂* f%̂ trr f% snr
^  W R F ^ t  aftr am w

■#T >?? T̂wj) f%!iT orrar |  «fN
^  *1̂  5̂RV 'tt Ofwft

*te Vt WPTT fVSST, ?W ?W

?*rrrT ^  P s im  |
3fk #Trr!ft t  I

<3!̂  afk 3ft f w w  «)ft »T< 
t  ^  *n^  ftm w  I % %

[ M  q m  5? ^  I  3fk gsT ^  
^  ^  'TT ?PTm

STFTT t  t ^  imilTi arra ? fw  
% >TO Vtf sft3fiF2̂  (Produc­
tive) ^  ^  t  f ^  TT ^  ^  

stpt, ^
^  qr 5RT# afh: arsr  ̂

#3ft?n%| ^^tnjJTcT’TTwJirar 
siTtr JTT (Channels)

5mf I Jt̂  fp R  # 3»̂  
*jii JT? '•Ill VT ŝfr ^  ftr ^  
^  WI% '5ft t  g?T %
tt: ?5>iwr STT T?r t  ’tt 
% ^ 'T T  5J»mTr ^  T?r 1 1  ^  ^  
3lk ^  atiW’T ^ >̂t*ff TT 55»IPIT 
311 t  I ^  5 ^  *1^
( Famine Code ) t  jt? 5^

^  t  s<  ̂ ^  ^
^ I ®f̂  1*1 ^

*1T 1>I Î ^ •‘11̂ 1 ^
^  >PT ^  ’rrf^  I aPK JT^
^  t  spt 3tM  %
^  sPTmr «rr 5ft ftir 
^  t  fip 3iTC>ft a n % ^  3 n f ^  
5T?«r ?Tf7 =1̂  I

t   ̂ ^  >ft 3T? f w  «rr % ^ 
•rff l̂ îi[ f% il  ̂f ^  1̂ 9TT sh’si)fVT 

. f̂tuT (famine affected 
area) >̂TIT fiwr str i n]|t 
^  a r s i^  % =̂ Ti?rr g %  3FIT
sm (Famine Act)
v t  91^1^ Tli^ >i»̂  d t TO ^



5T SPTR I
8IFT ^  ^  WIT rHWI^ ^ *

^  ^  W  ^  ^  I t

?ft ^  W 1T 3^ ^  * n ^

^ * 1 ^  f% W  30^ t  W  ft?RRr 

t  I ^  3 1 ^  % ?mT 3nf
^  f r  ^  ^  ^  5l^l fifî JT 

^  ftr ^  *T 31̂  I+mI  ̂^  f̂ *«i  ̂
: ^ t1 w  ^  5mrr t  ^  ^
a j w  ^r?7n I «ft f t j ^  ?*n^

f W r r  5, arrsr ^

^  1 1  ^  ^  ^  ^
TT ^41 ^  if tr  ^ftr

% d+{lX f+Mi ' ’̂, ara' tR' ^  ifRrt
*?T sni^ ^  3n^  ̂ I *PiT ^
flTR i  % «ft ftra^ snriR
■̂ , 3ftr 3niT ^  *r ^  ^ r̂r

>̂T WT fspJIT ? ^  ^  ftf?p?r ^
5 T 5 i ^ f w ?  anft 1 ^ s i w r a r w  

^  ^  fW C T : ^

I frfyinTHT^
#  JT w f #  I

^ 8T!? r̂ art f̂Tfcrr  ̂ % ?!t
ftn>arr^% «n?r 

% ^  3PR JJ? *^Nf
?ft ftrar ^  % 5>T 9i'i*ti ftfT ^

[%JjW aftt ÎTT fRR *nflf 
8n?TT  ̂ I 3nr % f%?il%%
#  ^  71̂  T t ^  T ^  ?ft

% ̂ t’T ^  % fro^
f f w  # 3jV?:3»T3r̂  

^  »i-N<iJi>̂  arro % TW
^  ^  3TTf t  I 5ft 5ftir q K
fer ^  % Sf#3T (w ages)
*IPI% t  ^  ^ 3!^ «

 ̂ aftr qrvn̂ r
^  a fk  TTsr t̂TT, ^  ^  T t <Jnr ^Tff
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^ r  ^ n p r  5rt f r  arwiiw

ift 5T an '̂ I JHR jM  ^
3ft % ^rrJTT a n f ^  ^  ^r * ) i« ^
gar f*P % 3?TT 3f<f̂ «e!K % fW
^  » f^  ^  I JTf lfR55r ^
#tW t  afhc t  % qrTT 5Pirar 
3TPT f^H 5i«in % a p ^  (Vhi 

I t  #g5TT f  3ft 
*IT ^  Tt SfRV *ft  ̂f??ft %

^jarf^ TT fWT w  t  I 
^  fTcT ^ iprnvft ^
?nrT Hff t  I apR ^  fy ,^ < t  ?it 
^  % HPT f%JIT 3TPIT

aftr ^  ^  P?B5ft ’in ^  i

t  5P3  ̂ TT !?JireT ^  5T̂  
w flr afiT ift sftw  ^rri^
t  I ^  5ft W f w T  (Demand) 
qr ftnfi w  ^  % M
?r?T ^  ’PIT <iT I A 3R3f % 3T̂  v?«n 

f  >11 ’TJWT ^  ^  ^ ftr 
WiT?r35=r# q«p 5T̂ r(tT ^ ^  arPT 
fra^ <Ft ^ m fr  TT ^ I w  * n ^  
f̂ w f ^ v r a m r r t f v  ^  a n ^  

^  ^̂ iTT 3TPI, JIT ̂  ^  fwPrerr
m  aftr 51̂  cwrd^ % 3TT VT 

^  *IP# «i?t ^  afh: ^
• 3 rff^»T 3^^5 t 

5Pf5^ »PT f iw  t  3f^ ^  ^pnftw 
VTHT |f f% ^  Vt ^ îlT

mm rPP5?n? fjr̂ ŝ ft = î1  ̂ i 
^ ^ » f t ? y a n #  

^  qr¥T?r 11 am ^  spi^ tr  ̂
*FT̂ ^  *P̂  3f^ qi^ ^ WRT
3TRT 3TPTT rf I apR ^  % WWI 
^  t  5it 5 1 ^  ^  ^  3ft aiU 
5pi^ qr 3ff 4fipT i^fw
^  t , fan qfw t  I ^  ’HJ
*11̂ ftiJIT W  aftr ^  ^Wf



[trfeT  s m  itw

antfj f f e r r  ^  w tt

'a'4 TK.'ll Ĥ l I fwM 4^4 2R>
'TT 5[î  spiir 'SfT?;̂  Jipjf *Ft 

'TFT % m̂KT 3fRT ŜTPTT »T 7? I 
^5 ^  ?ft ^nriii q r  ?rp ?ft% r̂raf i

arK 9)*<iiin: % ^  ^  §tt ?jt

*r ^  f% ÛTRT

^  •

3T?̂ tir ^  A ^  %
m«r 3R  n̂?TT

% aftr ^  ^  qr¥T?r ^  wt
’5?r *ii*i?i ^ 9)Ti(^ PhIhhi.
?n?5r 3 n ^ < m  ^  f r f t  ^
TT § I
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(English translation of the above 
speech)

Pandit Thakur Das Bhargava:
Madam» the story of Ajmer as unfolded 
ju st now by Shri Mukut Bihari Lai— 
and I, too, have some personal know­
ledge about it—is a moving one. I 
come from an area where we have 
famine at times: I have much ex­
perience of such days and am also 
aware of the conditions in Ajmer. I 
would like the hon. Minister to think 
with a dispassionate mind over what 
Shri Mukut Bihari Lai has said. It is 
£0  painful a story as to make even a 
stone-heart melt. Just imagine how 
difficult it is for a man to walk ten 
to twelve miles every morning to at­
tend the test work which begins at 
eight o’clock. To reach in time he 
has got to leave his place at 4 a .m . 
even in these cold months: and sup­
posing he is late by a few minutes, 
he is marked absent and forfeits the 
wages for that day. Just think over 
it: The man after workhjg for eight 
hours must be returning home from 
ttie day long test work at about ten 
in the night. Just say what time will 
be left for him to prepare meals, or 
to look after his children? Next day 
he has got to leave his place again 
at 4 A.M. walk all the distance of 
eight to ten miles. work for eight 
hours in the day and return f t j ;e n  ni 
the night; this is what his daily life 
i$. Even in such difficulties When a 
man has got to walk twenty to tw ^ ty -  
lour miles every day and attend his
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duties, he is marked absent just for 
a few minutes" delay. I would not 
have believed it perhaps had I not got 
an experience. In my own district 
people were confronted with this very 
misfortune. But in those days we had 
tha t old Government, which we all 
knew to be a stone-hearted one and 
capable of doing such things, although 
we persistently comolained against 
their attitude. Now that our popular 
Ministers are there on the Treasury 
Benches, it is unthinkable that they 
should tolerate the existence of any 
such hardships.

Here I may speak about my own 
district. I requested the Financial 
Commissioner on the occasion of his 
visit to our place, to increase the daily 
wages of all the female labourers— 
r;£\ >rxg or expecting children— b̂y two* 
p.ce, uie wa.wS w. . ajout  two annas 

"'r d'vv. I fcrl y sorry to say 
tha t both the ffinLntuI Cr-ridTi'-siouti 
and Ccmmisfjr ncr c;:i i; •' t >
that request of two-pire increase in 
^ e  Wages. I always remember this 
incident. I failed to «?et them this 
increase of two pice. Now though 
iheir wages have been increased from 
nine and-a-half annas to ten and-a- 
ha.f ana::^ ,̂ th.: riLitcinity and depend- 
f»'oe* al-owanrc:.-: h n - b e e n  stopped. C 
fim sorry to he";!' r.ll this and have to 
hang my head i i shame. I would 
. ^  to submit that if even half of 
what Shri Mukut Bihari Lai said is" 
true..................

Shri Kamath: All that is true.

Pandil Thakur Das Bhargava: True? 
It is so very shameful that we tolerate 
these things. What happens today is 
that big officers become stone-hearted, 
and once they rise to some high posi­
tion they do not behave like a human 
being. I can never believe that in 
lifeu of the increment from nine and- 
a-half to ten and-a-half annas in the 
daily wages the maternity and depend- 
ance allow-^nces could be stopped. 
Those days are gone now and doing 
such an act in these changed condi­
tions is not possible. I do want to 
state that nobody shall be prepared to 
put up with this injustice. You can 
very well put off aU your projects and 
other development schemes of our 
country, but for God’s sake do save 
the starving children in these days of 
famine. Children are the wealth of 
our country and we are proud of them: 
on them depends the future. The 
suspension of maternity and depend­
ence allowances, therefore, is in no 
way proper. The fact is that prices 
are soaring high. There was a time- 
when nine members of a family could’
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now, but so long as the worker* 
continue to be treated in this way, 
and do not get wages in time or 
sufficient food to fill their stomachs 
these announcements are useless and 
meaningless.

3>ull on with six pice each, but these 
<ia3rs it becomes so difficult for even 
^  single person to pull on with ten 
and-a-half annas per day. My submis- 
45ion is that the things_stated here by 
Shri Mukut Bihari Lal«and myself are 
in no way a story but are a naked 
tru th . Wall, the condition of our 
labour class is in fact so very pitiable.

Mr. Chaimuui: What was the actual 
4imount saved thereby?

Pandit M. B. Bhargava: That, the
hon. Minister will be in a better posi­
tion to say.

Pandit Thakur Das Bhargava; I
cannot say off-hand; I shall have to 
do some calculations. Supposing, they 
save a lakh or two even in this way, 
y e t who does not know how much 
money' is being wasted by the Gov­
ernment of India, or how much of 
nation! revenue is spent and wasted 
on the various Qovemment under­
takings and schemes? As suggested 
already by JShri B. Das a portion of 
these unproductive debts of twelve 
crores of rupees may be drawn for 
<!ombating the famine, and I believe 
the  House will approve of any amount 
that the Government of India would 
like to spend in this connection.

All these things spoken here in the 
House are so very painful. The day 
before yesterday I had stated here 
the happenings in Hissar. There they 
are supposed to get fifteen annas per 
day, but no payments have been made 
to them for the last five weeks. In 
my own district labourers did not get 
any wages for one month, because the 
Sub-Overseer did not get even so 
much time as to examine the amount 
of work done, and the labourers work­
ing on the roads complain that wages 
are not paid in time. You can your­
self understand to what trouble these 
labourers are put if they do not get 
even these meagre wages of nine and- 
a-half to ten and-a-half annas per day 
in time. I do not see any use in the 
existence of this House if these 
complaints, even after coming up be­
fore the Government of India, are not 
removed.

Pandit M. B. Bhargava: The hon.
Home Minister himself heard these 
complaints when he visited the place.

Pandit Thakur Das Bhargava: The
persons who created conditions giving 
rise to such complaints should be 
sacked. None in this age of freedom 
is prepared to tolerate that workers 
be treated in such a way. We m'iiy very 
well announce with the beat of drum 
the existence of democracy, or a Gov­
ernm ent of the people here in India

Another reasonable complaint is 
that they are asked tg break stones 
only and are not given any other work. 
Is there no productive work with the 
Government of India wherein they 
could be employed? We have, for 
Sam ple, dam-building work, digging 
of channels or the repairs to channels 
at Ajmer. They can be provided with 
work there. I am pleased to know that 
such people in Hissar are being em­
ployed in road-construction and di^f- 
ging of channels there. Their labour 
can be utilized in other spheres of pro­
duction. This famine code is an old 
one now and is worth scrapping. The 
present code is just like a blot on the 
State of India and it ought to be 
scrapped. I may say if this Famine 
Code, made by the British is allowed 
to survive people in India will die » 
lingering and painful death.

Yesterday also I had submitted that 
I did not like the idea of my district 
Hissar being declared a famine-aflfected 
area. The same thing I would like to be 
done about Ajmer, viz,, if you can­
not change the Famine Act, that area 
should not be declared a famine- 
affected one. You, at least, fix one 
rupee per day as wages of the labour. 
If all the members of this House were 
given one rupee per day, they would 
come to know what difficulties -the 
poor labour class has to face in getting 
so meagre a remuneration of ten 
annas.. Once we assert a thing, 
humane considerations demand that 
we should act up to it. Shri Sir1hva» 
our Minister of State for Home 
Affairs, is today confronted with this, 
problem. He used to make forceful 
speeches as our colleague on these 
benches. Now the time to act upon 
these things has come. May I know 
if he has been to Ajmer, and if so, 
what action he took at that place? 
Just now I have been told that our 
hon. Minister had been to Ajmer. I 
do not know if it was Shri Sidhva or 
our hon. Home Minister. 1 want to 
submit humbly that there is no o ^ e r  
alternative but hanging down bur 
heads in shame If such things . 
continue. If this very attitude to­
wards famine is taken by the Govern­
ment of India, the people will never 
feel any difference between the old 
and the present set-up of the Govern­
ment of India. Fire was opened on 
these who demanded wages after 
having worked for five days. Maybe, 
some other incidents may have ‘ ‘



[Pandit Thakur Das Bhargava]
place, or that there may be some still 
unknown facts; well, I do not want to 
pass any judgment unless all the things 
•re before me. Speaking broadly, 
however, on the basis of things that 
have come before the House, I con­
clude that fire was opened on the 
labourers there under orders of the 
Tehsildar. This is a very serious 
m atter and requires a thorough en­
quiry into what made him do so and 
under what circumstances. I hear the 
Tehsildar in question has been 
suspended for some days. But suspen­
sion is no punishment in such a case.
He should be duly punished if he is 
found guilty: only in that way full 
justice will be meted out to him.

I will not take further time of the 
House since some other hon. Members 
also want to speak. Having heard 
the incidents only, I stood up to speak 
on the present demand. My submis­
sion is that it is not a m atter that 
you speak on it here in the House and 
convince it. It demands a humane at­
titude; Special officers should be sent 
or the hon. Minister himself should 
go there, and make full enquiries into 
the state of affairs there on the spot.
Here I would like to request respect­
fully that the workers should get one 
rupee per day at least as their wages.
Also work centres should be opened 
at places which are at a distance of 
five miles at the most so that the 
workers may not have to travel twenty 
miles every day, if done otherwise, 
it will have the same results as we 
had in the other famine-affected areas.
No such arrangements were made in 
Hissar, and as a result m ^ y  an 
obstacle arose for which the Govern­
m ent of India had to spend a lot 
o l money. Considering the Peculiar 
conditions in Ajmer I m âv say that 
more attention is needed thare.

With these words I want to submit 
further that if more money is needed 
lo r this work, the hon. Finance Minis­
te r may please take a liberal attitude 
towards it.

f ro  :
3n^ #  arrr ^

I ^  t
w  ^  «FT ^  ^

ar^r t  f  fiF ^  m  
^  a m  ^

3TPT ^  ^  ^ I
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Shrl Nazlruddin Ahmad: On
point of order, Madam, are . praises 
of the Chairman at all relevant in the 
midst of the consideration of a Bud-̂  
get?

Mr. Chairman: The Chair is not in 
need of any praise, but the Chair is 
not partial either.

WTW TTWTT5l^

^TPTir

t  I ^  ^  ^
^  ^  a fk

o ij t ,  '4)/ % >̂1

% M  I trihCTT, TOff JIT
«rr ^  tn:

fin' ^  ^
tp i  5(5? «rr, ^  ^

^  (Hard words)
^ I ?ft ̂  ^  I

fistl *1̂ VRf ♦flil ^
I A 'Twftw ^

^  j  I f̂FQT
^ 3TT̂  ^  ^

fT  TT fftRT f3TT f  ^  ^

<nir ^  »iT ̂  1 w  t>

qi€? ^  t  M  ^
% ftr ^5WT ^  JTT ?rt ?t# sft  ̂ I

inft ?ft araw
?r 5>iT ftr 3ft srsrin: ^  w  anft ^

t  t  I 'TOit m
i l #  % 3T^ ^  ^  ^  ?ft
^ I  3ft^3nr

tpf^rr f  ^  % 3(T? % ^  ftr
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^  (depen­
dents allowance) aftT

(m a te r n ity  allo'W- 

a n c e )  ^  «tt i ^  ^
Tsw ?fr ^  ^ I ^
TOW ^  ^ rr f^  «iT I #  «F?r «Tr 

fv  S im  ^  a rm  ITT e r t  am r

«TT I w  % ^
ftr iTft ftprft ............

t  • ^ P TT^  *T̂ tg T̂T, ?«??T ^  
^  ^Î cT 5Tvî  w’l^i
l | ^  gtr

«ift arror 7 ^ !T  n? WT ^n^TT 
^1 3R’ ^  W  *TT 5ft ^
# g ^ r f e r ^ « r r ,  ^  ^
^  «rr sr^  %
^  %  *prr^f #  jgrw O

% fe$ IT̂ TCT % 'TN' *̂T̂  
iRPT *nTT *IT I R̂T ^ ?ft
t fr r  ^ 'TT^ >5ft WPT ? aft’T

^ 5ft
^ ft> 'TIM’ ^  ̂  ^  *!>T̂  ^%*TT I

^  g ^  ^nf •ft 2tt̂  

«ft artr i>’Tr ^  wt 
’PT ?nf ?RT 3fTT ^  fe n  *rTT *rr 

^  ®n̂  ^  <PT*T

aftr ^ rm ft t t *t T><.m *î

? ? T T H T t l  JT^^TTIJ^ ^
TT^  t  I <I?T 5«f*T 3|\̂
w|?r ?iTT finrnr *t t  ^  >̂t>t

^  ?np?TT t  I ^  5=  ̂ t  
fiTT^  ?n?PTT ?pft, ^m r ^
^5ft r̂ 5Tt *tt^  5 > n tf^ ’T
i{ af t r^rajT^t  aftr?rfiTTV$T<t11 

WTTiTT^amC 
afiT TT  aftr W1»T 

? R ^  t  I ^  **17 ^

. f̂ PT % 'TT̂ r vt^ Tt^nnr ^  ^  
m r? wm m ^ R  fe rr 't r t t  | i
^  «I>T ^  ?TT? ^ 'R T  m^!|l'< #  ^  
^PRTT ^  ̂  Tr*T ’TN' ^ *1^

JT̂  ^  «ifV Ch m <i O t  •

anfV 5»n^ ^Ttf ^ ;fT  wro 
^ fv   ̂l i  3ffT*TT

iTS R tt ’T s r^  ^  «ft 5ft ^

^  Rl? :

’fl t̂?iTT, arnr % ^  ar»ft s i w
f!T T^r «TT I t  fsprpft ?5i5TTfr 5n?ff TT 
f ^  TT T^r I  I arrr ^  f¥  

Jrrr f^RRT 5 : ^  t  >

flim fii r̂ 5®

•T̂  I ^  '^1*1 *11 5 fr  afTT-
Pr r t  ^nnr a rk  ntT% t  • 

q t r  T̂Rt.Ri?
f w  ^r arf«TV 5!^ I

iw irfw  • 4' «rai3j f r  a n r  
«t ?ft«T f w  4' w?*r ^  ^ t f ^  I

WH Tr*RiTnT'T ftr^ : ?5T*ft
ijff ^T ^  iT?r I

Mr. Chairman: I want to suggest to  
the House that if the House agrees we 
m a y  meet in the afternoon at 3 p .m . 
a n d  finish these Demands.

Hon. Members; No. no.
The Deputy Minister of Food and̂  

Agriculture (Shri Thirnmala Rao): We
have fixed some other programme f o r  
the afternoon thinking there will be 
n o  afternoon sitting today.

Mr. Chairman: Then we can sit now 
and hear the hon. Member.

w  R»5 : wt t  ar#
^  «nr f% m K  f ^  »rar55 %:
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^  ^  ? r f  5iTO ^  
% fl^rnr ?r m ?  f i?t an#

^  I ^  *T3r^ft >f

*it t  ^  ^  »rt an# ^r 
?n f 3 J H J R ^1->rf 11

arfiffr fTT?5T artr ?nf srm aiHT 

w fe iT T ^ T irri a m  %

^T^TT #  w  ?ft

#  f% ^  ? i T ^  f5Ff?y 5T ^  
?ft ¥«n3r ^  15ft

^PTR’ft i T ? t ^  t ^ r r r  % ft? srnr 

■*ft W  ^  '•JF  ^  ^  JptftRT ^  

*̂1 ^^fl* %
W !T 3 T T f  I

anft ^ r t  >rrf st^ t ? w  ^  #
f̂t fr^95

( Famine Relief A c t ) ^
^  5 (p  TT ^  I  I ^  V

W T ^ rn r 35^  ^  T fr ^  ?nnT 

5ft 5TTff̂  afffsr wt̂ r «T ^  ^  
5?ir 'T?«n: ^  «tt 1 f̂rrf srfT ^  sft,
3TPT •T 5t^ +5I fV '̂ ’1 ^
*T r*rr ^  *?T I ^ f V n  *P T ^
% ar?^  arm ^  ?h ?ptt ^  ?

aftr ^  r |  f  ^
am*ft 5Ft Tt^ ^  »ft^ armr ^  t  
3ftr Jft^^THTft^ ^ aftr ^  STT̂ft 

<(Wl %■ ^rnr <.5^11 

^ s f t r ^ ^  9TT ^  a)MI ■̂3T *T̂ ^̂ t 
fira^ t. ^  rw K  % WT̂ 5t' aiT̂  
*prr anpT4 ir̂  ĵrr>T?T̂ t %■

I ^  I aftr W9TT %
« F ^  f r  aPR 'T?«K %

5ft . a n r  ^  «PT
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vft, % T  ^  ^

^  ’Ti^ T̂RT f*R7 #  ^  «PT

^  I %ft»?T f  3TT JTf̂ ft ^  % «ppr 

aftr f^RR w k  ;j^r % f  % 

^  aftr 3ft M » t  

^  TO v t  ^  m r  STO # #  I *r| 

f  f^  ^  ?t 5inT iT^ ’jqtn' 

^  I afk 55t»ft ^  <ft
qt^ f̂f WTT ^  f  ■ TT  JTiTf^ ^  ^

f ^  t  I ' i ' l i r ^ ^  5 ft ^  f%
m x  ĝ T ^  g n ^  |  ^

*rfMt ?RT ^  % aifk^ ST felT 
3rr  ̂ I W5J^ iT| ^ %  arrr 

^  Ttrt, ftRpft a iw  ft ?!»ITaft I 

^  5PP ̂ Tft IT? V^WPft f  5TV 
^  5T̂  ^  qjafl̂ r I 
(preyail) frr»rr ^ 1 A 
i  fr  aiN amr PrJk  ^  5TTT JTO 
#sf I q? »T̂ W4dl ^  rRfUR t  %  fH
5P:? ^  ^  w rm a- r̂ Pput

3mr 1 a r r r  t̂ arftfy ^ 1 irf »i5r

^nmt ^  arrr ^  Jtwrr ft«r>ft 
f i

arr̂ ftriflf ^  ^  spt

5ft SRT arrr ^  i t ^  ft'roft >ft st f t  1 
15ft ^  ^  ^  5ft 3TPT ^
^  ?nrT f>ft ^ rf^  1 apR 

^ t ^  f^®fl gsT# ^  ^  
^ m r 5 T ^ 5 f t  ^ 3 T R ? ? r ^ j ? %  

55RSP ST̂  i  I ?ynwr ft JTT ST ^  qTC
^  ^  p r f ’iT f  %  arnr ?st^

f  I ar# r̂̂ JTT f% <t#t ̂ ftfw  ̂ "t ̂
%  ^  ^  ^  ^  5T ^irrf q t
aft^ 3Tft ^  ^  T'sj ^  arH 
Wt<T *T?? ^  itf W

5PprirT t  I n̂ĉ fFC ^  3ft 
«RT ^  TO #  Jift 4 ^ f l f  t
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aftr o f t  ^  t  w

v t  5 ^  ?Tf»T T̂PTT I ^

»i!T?fTg, 3RTT5TTji,
TT?TT {f I

{English translation of the above 
speech)

Babu Ramnarayan Sinch. Madam, I 
want to pay you a compliment today. 
1 teel convinced that women are very 
Jcind at heart. As you have a kind 
heart, you have allowed me to speak; 
and for this kind act of yours. I am 
very grateful to you.

Shri Nazlruddin Ahmad (West 
Bengal): On a point of order, Madam, 
are praises of the Chairman at all 
relevant in the midst of the considera­
tion 01 a Budget?
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Bhargava said that it would not be 
possible to live on five hundred rupees, 
i ask whether it is possible to pull on 
with this low wage of nine and a 
half annas which has now been very 
kindly raised to ten and a half annas. 
To form a Government and carry out 
its business is really a big task, which 
calls for men having great minds and 
hearts and that is not attainable by 
ordinary people, I am sorry to state 
that this Government formed by ui
appears to lack all intelligence and ali 
honesty. On the one hand it is
asserted and supported that it is not
possible to live on five hundred
rupees and on the other hand the un­
employed displaced persons are given 
a sum of only twelve rupees per 
month. Is it honest to say that those 
people can do with rupees twelve only 
while these cannot do with even five 
hundred rupees?

Mr. Chairman: The Chair is not in 
need of any praise, but the Chair is 
not partial either.

Babu Ramnarayan Singh; My friend 
Shri Naziruddin Ahmad should Know 
that many a thing is in order during 
a speech. Now. I have stood up to 
support what the two Bhargavas— 
Shn M u k u i Bihari Lai ana Shri 
Thakur Das—have said. Madam, the 
other day I uttered a few words which, 
according to my friend the hon. Minis­
ter of Finance, were rather harsh. 
But, he is supposed to know that:

Hitam manohari 
vachan.

Cha durlabham

That is, it is not possible that good 
counsel may also be sweet. 1 have 
been a member of this Parliament for 
the last twenty-five years. But I am 
unable to describe the extent to which 
I am moved today by the tragic tale 
narrated by Shri M. B. Bhargava. 1 
^ v e  also supported Shri Thakur Das 

aargava, but there is every likelihood 
Bf his speaking a bit submissively and 
softly, as he is a member of the 
Congress Party. If this plight of 
Ajmer is true, and if no steps are 
taken to improve it within a week, I 
would like to tell you now and here 
and afterwards also that this Govern­
ment is a blot to our country. Madam, 
when our hearts are moved by the 
pitiable plight of the country, JLt is 
vain to expect a flow of sweet words 
in our .speeches, while speaking the 
other day I had reminded the hon. 
Minister of Finance of the Karachi 
Resolution. It was decided there to 
have a maximum pay of Rupees five 
hundred only for the Government 
servants. When I referred to it I was 
ridiculed and even Shri Thakur Das
412 P. S. Deb.

Now, my friend Shri M. B. Bhar­
gava says that when the labourers 
were getting daily wages of nine and 
a half annas, they were also paid 
Dependents and Maternity allowances. 
He did not mention the amounts which 
were given in this regard. Of course, 
he mentioned that probably two or 
two and half annas were paid as De­
pendents* allowance. It means, if any­
one.......

Mr. Chairman: What more
does the hon. Member require?

time

Babu Ramnarayan Singh: Madam, I 
was just praising the kindness of your 
heart. I am referring to very sad 
things and you might be feeling how 
sorry my heart is.

Mr. Chairman: That would not help. 
M#̂ y I know what more time do you 
require?

Babu Ramnarayan Singh: Not more 
than five to seven minutes.

Mr. Chairman: May 1 request you 
to finish within two or three minutes?

Babu Ramnarayan Singh: Kindly do 
not compel me to finish so soon.

Mr. Chairman: I want to suggest to
the House tha- If the House agrees 
we may meet In the afternoon at
3 P.M. and finish these Demands.

Hon. Members: No, no.
The Deputy Minister of Food anil 

Agricnlture (Shri Thirumala Rao): We
have flxed some other programme lor 
the afternoon thinking there will be 
no afternoon sitting today.

Mr. Chairman: Then we can sit now  ̂
and hear the hon. Member.
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Babu Ramnarayan Sinsrh: So I was
submitting that previously if a 
labourer had three children, he would 
have been al^o rtfceiving dependents* 
allowance amounting to seven and a 
half annas in all at the rate of two 
and a half annas per child. But now 
the wages have been raised from nine 
and-a-hall annas to ten and-a-half 
annas. But although the wages have 
been increased by one anna they have 
otherwise been deprived of seven and- 
a-half annas. If this sort of Justice is 
done by this Government, I would say 
that it will be better for the society 
not to have such a Government at all. 
Madam, therefore I would request you 
that it would be better if such things 
wer6k stopped and not brought to our 
notice.

Just now my friend Pandit Thakur 
Das Bhargava said that th is . Famine 
Relief Act was very old. At the same 
time he also said that our British 
rulers were stone hearted. That is 
all ri*;ht, but I would also request my 
friend Shri Thakur Das Bhargava to 
speak honestly what he felt about this 
Government, the laws under which it 
is being run, and the unfortunate fact 
that a labourer has to travel ten 
miles either way and maintain his 
family consisting of wife and three 
or four children with a daily wage of 
ten and-a-half annas only. I would 
tell the country and the world at 
large that if Britishers were stone 
hearted, the hearts of these people are 
made of some still harder stuff. 
Madam, as I have said, I would try  to 
finish within five to seven minutes. I 
would ask the hon. Minister of 
Finance and his colleagues to arrive 
at a decision soon and convey it to 
them by wire. He proposes the 
minimum wage of a labourer to be 
one rupee and in the same breath 
pleads for five hundred rupees to be 
given to other employees. If these 
people are given one rupee, it would 
be proper to give only one and a 
Quarter rupee to the Ministers. You 
may try  to check Communism with 
all your strength, but till this dis­
honesty is not checked you will not 
succeed and Communism will prevail. 
I t  is a call of humanity and I appeal 
to you not to let such things continue. 
This should not be regarded as un­
desirable criticism. After all you per­
form big tasks and govern the destkiy 
of 350 millions of people. Why should 
you not be criticised? You must be 
prepared even to face severe trial for 
such acts. If you cannot tolerate the 
criticism you are not worthy of the 
faith entrusted in you. Whether you 
were worthy or not it was unfortunate 
for the country to have yxm there
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Therefore I would suggest that efforts 
be made so that such tales are heard 
no more. You must try  to alleviate 
the sufferings and help this cause of 
humanity. If this present Govern­
ment have any feeling of humanity 
and are manned by human beings, 
this tragedy must be checked with­
out any delay. That is what I hope, 
request and pray.

Shri Sldhva: My hon. friend Pandit 
M. B. Bhargava has raised two points. 
One is about the relief works in 
Ajmer-Merwara and the other is 
about dacoities and burglaries that 
have been on the increase in that 
9tate. As far as the first point is 
concerned, it is not within the Home 
Ministry’s jurisdiction. Still, I would 
answer some of the points because I 
happened to be there at Ajmer when 
the relief works were started. It is 
true that labourers have to come from 
a distance, but it is not twenty miles 
as stated by the hon. Member; they 
have to come from a distance of six 
to seven miles. I enquired and this 
complaint was made to me that they 
have to come from a long distance.

Pandit Thakur Das Bhargava: Ten
miles to and fro means twenty miles.

Shri Sidhva: True, but I was told 
that they come from a distance of 
six or seven miles and this will add 
up to twelve to fifteen miles roughly.
I did not like this even, when it was 
brought to my notice. I told the offi­
cials that tlie relief works should be 
opened within a radius of one or two 
miles. And I am told that it has been 
done. (Pandit M, B. Bhargava: No.) 
During my presence, I was told that 
one had been opened within a distance 
of four or five miles. I do not know 
the position today. But I can assure 
you of one thing. At the time I naid 
the visit, although it was not my duty,
I considered it as my duty, being a 
Member of Government, whether it is 
my portfolio or not, to see things that 
were brought to my notice and there­
fore I told the officials that they should 
open the relief works within a radius 
of one or two miles.

Pasdll Thakur Das Bhargava: May
I enquire whether the hon. Minister 
subsequently enquired if his orders 
had been carried out? If even today 
people have to travel for about twenty 
miles, then his orders appear to have 
been disregarded and I am sorry to 
note that they have not been carried 
out.

Shri SMlva: As I said, it is not my 
portfolio, but I drew the attention of 
the officials on the spot and told them
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what t h ^  should do. I am not kept 
in day to day touch with this matter.

Pandit M. B. Bharfava: They cannot 
do anything unless the Food Minister 
orders them.

Shrl Sidhya: My hon. coUeague the 
Deputy Minister of Food is here. He 
is taking nojtes and will tell the House 
as to whether anjrthing has been done 
or not. This m atter strictly concerns 
the Food Ministry. Despite that, as I 
told the House {Interruption}.

Shri J. B. Kapoor (Uttar Pradesh): 
May we know whether the hon. Minis­
te r of State brought this fact to the 
notice of the Minister concerned?

Shri Sidhva: I said I drew the at­
tention of the officials there.

Shri J. R. Kapoor: But not of the
Minister concerned here?

Pandit M. B. Bhargava: Unless the 
Food Minister intervenes, they can do 
nothing by themselves.

Shri Sidbva: I did what I thought 
was best in the interest of all con­
cerned. What is the position today I 
do not know. My hon. colleague will 
be able to enlighten the House as to 
whether today those camps are within 
a radius of two miles or not.

My hon. friend then mentioned 
about the non-payment of wages. It is 
true that wages for four weeks were 
not paid. It is considered most wrong 
in principle that in a famine work 
labourers should go unpaid for four 
weeks. I sent for the engineers who 
were in charge of the works. They 
told me that they had received an 
•order from the audit authorities that 
until all the accounts are properly 
audited payment should not be made. 
A number of auditors were being sent 
so that the accounts may be checked 
very early. I then issued orders that 
pa3nnent should not be delayed for 
more than a week. I do not know 
what exactly the position now is. I 
have drawn the attention of the Mmis- 
try  to this.

Shri R. Velayudhan (Travancore- 
•Cochin): The Minister concerned is
there; he can answer.

Shri Sidhva: Pandit Bhargava made 
a mention about my visit to Ajmer; 
that was why I considered it my duty 
to point out what I did there.

As regards firing, this comes within 
the jurisdiction of the Home Mmistry. 
i t  happened in connection with the 
payment of wages. An enquiry is be­
ing instlluted by the conector t h w  
and we have a ^ e d  him to expedite

his report. The report, I understand, 
is more or less complete, though it has 
not yet been sent to us. As soon as 
the report is received, we shall 
examine it, and if anybody is found to 
have ordered firing without any 
reason, certainly action will be taken 
against him. I may assure the House 
that Government will not lag behind 
in that respect.

As regards relief works, I can as­
sure my hon. friends that Government 
are quite alert. Originally the number 
was fixed at 20,000; then it was raised 
to 40,000 and now the number has been 
further increased to 50,000. The 
Finance Minister was good enough to 
pay Rs. 40 lakhs without any demur. 
He agreed to the subsidy in anticipa­
tion of the sanction of the Standing 
Finance Committee.

Pandit Thakur Das Bhargava: What
about the allowances. Was the 
maternity and the dependance allow­
ance stopped because there was an in­
crease of one anna in  the wages.

Shri Sidhva: My attention was also 
drawn to the decrease in wages. My 
personal view is that they should be 
paid Re. one. But it is quite a dif­
ferent thing when one has to follow a 
Statute. Unless the Famine Code is 
amended the wages could not be in­
creased. That is a matter for the Food 
Ministry and the Finance Ministry to 
consider.

Mr. Chairman: It is not a question 
of increase of wages: this relates to 
maternity allowance.

Shri Sidhva: I do not know about 
that.

It is true that the number of thefts 
and burglaries have increased in 
Ajmer. We are, therefore, coming be­
fore the House for an additional 
amount of Rs. 60,000 for the employ­
ment of additional staff. From the 
statement that is in my possession, 
during the last six * months that is 
from July to December there have 
been 17 murders, 208 burglaries, 161 
thefts, 32 cycle thefts, 20 cattle thehs,
4 riots and 9 robberies and dacoities. 
There is no doubt that it is a very 
alarming figure.

Shri Kamath: What is the period?

Shri Sidhva: From July, 1951 to
December, 1951.

This matter was discussed with the 
Chief Commissioner when I was there. 
I said that it was an alarming situa­
tion, and it should be found out why 
the number of dacoities, burglariei and 
other thhigs are increasing and that
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[Shri Sidhva]
Immediate steps should be take© in 
this direction. He gave me to under­
stand that the inadequacy of staff was 
more or less responsible for it. What­
ever that may be I said that with the 
staff that was there they should be 
told to be alert and to see that the 
number of murders, burglaries and 
thefts etc. is brought down. He how­
ever pointed out that a larger number 
of staff is necessary in view of these 
large burglaries and other things. 
For this purpose you will see that a 
provision for supplementary grant of 
that sum has now been suggeste<J. A 
sum of Rs. 10,000 the Home Ministry 
can spare from the minor heads of the 
existing voted amount by appropria­
tion and therefore we are asking only 
for Rs, 55,000 for this purpose. I can 
assure my hon. friend Pandit Mukut 
Bihari Lai Bhargava that as regards 
dacoities, robbpries etc. we are really 
very alert in this matter.

Pandit Thakur Das Bhargava:
Famine-stricken people if not properly 
looked after will do all these things.

Shrl Kamath: Is food scarcity
responsible for the dacoities, thefts and 
robberies?

Shri Sidhva: Whatever may be
responsible for it, Government are 
taking measures to see that these 
dacoities and burglaries are broupjht 
down. I therefore submit that the 
Demand which has been proposed may 
be passed. I can assure my friends 
from Ajmer and the whole House that 
Government will take every step 
possible to bring down the larger 
number of thefts (compared to the 
previous figures) and it will be done 
with the help of the additional staff 
that we have proposed.

Shri Thirumala Rao; I do not want 
to take much time of the House. I 
would only like to add a few words to 
what my hon. colleague has said just 
now. The points raised by Pandit 
Thakur Das Bhargava and Pandit 
Mukut Bihari Lai Bhargava will be
borne in mind by the Government.
Government have been doing all that 
is possible. Under the present con­
ditions of the revised Ajmer Famine 
Code the rates payable are eleven 
annas for a man, nine annas for a 
woman and seven annas for a child 
per aay. There is no allowance for
non-working dependents or for non­
working periods on account of
maternity. But in view of the points 
raised by the two hon. Members Gov­
ernment will be prepared to examine 
the m atter afresh in the li«ht of their 
criticism and see how far they would 
be able to help the hard-hit labour.
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Nearly 65,000 workers are being pro­
vided with work. Conditions have 
been so hard since April 1951 down 
to the present day that Government are 
not stinting any money with regard to 
giving the relief that is necessary in 
these areas. They have borne an 
expenditure of Rs. 40 lakhs covering
49 villages in the Ajmer sub-division- 
and 82 villages in the Kekri sub-divi­
sion, and ten camps are being run.
With regard to the distances between 
the livmg places of these workers and 
their working places Government will 
call for fresh reports and see if any 
amelioration could be given by start­
ing these camp works in as near a
place as possible from the living places 
of these people. I assure hon. MemberJ^ 
that everything that is possible under 
the conditions is being done and if 
there is room for improvement that 
will certainly be considered.

With regard to tanks and other 
things I am sorry I was not present 
when Pandit Mukut Bihari Lai Bhar­
gava spoke—I had to go elsewhere— 
but I am told that he referred to some  ̂
wells and tanks. Money is being pro­
vided for repair of these tanks also.
I think if there is rainfall the tanks 
will be found useful. If there is no 
rainfall wo will have to face the con­
ditions for some time.

With regard to other matters I will 
look into the criticism and suggestions 
made by the hon. Members in this 
behalf and see what can be done.

Pandit M. B. Bhargava: May I ask
the hon. Minister whether they have 
any intention of revising the rate of 
wages from ten annas six pies or eleven 
annas to one rupee?

Shri Thirumala Rao: 1 have said
that we will look into the speeches of 
both the hon. Members and see what 
can be done.

Pandit M. B. Bhargava: I also want 
information abowt the number of 
centres so that they may be acceptable 
to all the labourers within two or 
three miles distance.

Shri Thirumala Rao: Works should 
be available in centres where labourers 
can easily come. It is matter of dig­
ging wells or making roads or any 
other famine works which should be 
made available in places near to their 
dwellings.

Pandit Thakur Das Bhargaya: I also 
want the question of maternity and 
dependent’s allowances to be look­
ed into.
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Sliri Thlrumala Rao: I promise to 
look into all these things.

Mr. Chatanuui: May I also ask the^ 
hon< Minister to consider eaual wage 
for equal work?

Hie auestions Is:
That a supplementary sura not 

•xeeedlng Rs. 40,78,000 be granted

to the President to defray the 
charges which will come in course 
of payment during the year «nd> 
ing the 31st day of March, 1982, 
in respect of ‘Ajmer*.’’

The motion was adopted.
The House then adjourned till Half 

Past Nine of the Clock on Thurvtay, 
the 21tt February, 1992.
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